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PARLIAMENT OF INDIA
Thursday, 3rd August, 1950.

The House met at a Quarter to
Eleven of the Clock

IMR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

PROJECT TO COLONISE ANDAMAN
IsLaNDs

*125. Shri Kesava Rao: (a) Will
the Minister of Home Affairs be
pleased to state at what stage the
project to colonise Andaman Islands
stands ?

(b) Is there a regular passenger or
cargo service to the Islands?

The Minister of Home Affairs and
the States (Sardar Patel): (a) So
far 271 families, comprising 1122 dis-
placed persons, have been settled in
the Andamans. A programme for
further colonisation is under consi-
deration.

(b) Yes; the passenger-cum-cargo
ship ‘‘Maharaj’’ plies regularly bet-
ween the mainland of India and the
Islands. A second ship “Bharat-
khand’’ has recently been charterad
for service.

144

Shri Kesava Rao: May I know
whether there are any restrictions for
free settlement in the Islands?

Sardar Patel: There are no restric-
tions.

Shri Kesava Rao: May I know
whether it is a fact that there are
passport restrictions for those people
who want to go to the Islands?

Sardar Patel: The restrictions are
due to the limited capacity for nas-
sengers.

Shri Kesava Rao: May I know the
capacity of these Islands?

Sardar Patel: The capacity of the
[slands for the forest is very great but
for human living is limited.

Mr. Speaker: The hon. Member is
referring to the capacity of the cuiry-
ing ships, I believe.

Shri Kesava Rao: What is the
number of families we can accom-
modate in these Islands?

Sardar Patel: Wel, about - more
than a lakh of people can be accom-
modated.

8hri Sidhva: The Andaman Islands
being a great potential forest area,
may I know whether Government
have got any scheme for developing
this area, so that the refugees or
other people can go and settle shere?
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Sardar Patel: The area for de-
forestation and for accommodation
of the refugees and other people has
been set apart.

8hri Chattopadhyay: Has <here
been any improvement in transport
facilities fromn the main-land to the
Andamans after the attainment of
Independence?

Sardar Patel: We have lready
chartered another ship and we are
trying to see if further accommoda-
tion can be secured.

Mr. Speaker: He is referring io in-
land communications.

Sardar Patel: There are no great

difficu'ties for inland communications
at present.

Shri Ohattopadhyay: Is there any
air communication between the main-
land and the Andamans?

8ardar Patel: I do not know whe-
ther there iv such a demand at pre-
sent but if there is, we will arrange
for it, if required. ’

8hri A. C. Guha: How many Last
Bengal refugee families have been
rehabilitated?”  Have the Govern-
ment got any scheme to rehabilitate
more Kast Bengal families there?

Mr. Speaker: That has already
been replicd to.
Shri Kesava Rao: May 1 know
whether any steps are being taken to
develop the Port Blair Harbour?

Sardar Patel: It is too big a scheme
which cannot be undertaken st jre-
sent and it s not considered naces-
sary at presert a'so.

Dr. Deshmukh: Is there a definite
scheme of resettlement and are there
any officers in charge of facilitating
the settlement of people?

Bardar Patel: There is a 1efinite
scheme for resettlement snd famiiiee
as are prepared to go are being sent.
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Shri A. C. Guha: May I know
what is the scheme of the Goveron-
ment with respect to the East Bengal
refugees? Is there a definite scheme
by which their families are =ent
monthly or anything like that?

Sardar Patel: They are East Bengal
families mostly.

FBE IN ORDNANCE DEPOT IN
MapHYA PRADESH

*126 Shri Kesava Rao: (a) Will
the Minister of Defence be pleased to
state the amount of damage caused
by the fire which broke out in the
Ordnance Depot near Pulgaon in
Madhya Pradesh in the month of
February, 1950?

(b) What are the causes for the
out-break of the fire?

(¢) What kind of explosives have
been destroyed in this out-break?
(d) Has any investigation taken

place to find out the causes of the
fire?

The Minister of Defence (Sardar
Baldev Singh): (a) to (d). The hou.
Member is presumably referring to
the fire which broke out in the Central
Ammunition Depot, PULGAON, in
February 1949. The total loss to the
State as a result of this fire was
Rs. 3,000 in respect of damage to the
building. The stores involved in this
fire were unserviceable flares used by
the Air Force for night reconnaissance
which were kept in the Depot pending
their disposal by drowning. The fire
seems to have broken out as a result
of some one tampering with the flares
with a view to detaching a parachute.

A Court of Enquiry was held into the
incident.

Shri Kesava Rao: May I know when
the report of the Court of Enquiry was
published ?

Sardar Baldev 8Singh: There is no
question of publishing this report.

Shri Kamath: Ts the Minister aware
of another big fire which broke out in

the Gun Carriage Factory, Jubbulpc:e
soon after that?
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Mr. Speaker: I think, the hon.
Member has tabled a question in res-
pect of that.

Shri Kamath: That won’t be reach-
ed. iy

Shri Karunakara Menon: Is the
Government aware of the possibility
of these fires which have become so
chronic in the gun carriage and ord-
nance factories taking place at the
instance of the officers themselves
in order to evade the checking of the
timber and other valuable articles?

Mr. Speaker: Order, order.

‘Shri Shiva Rao: Apart from des-
truction by fire, is there any practice
in the Defence Ministry of throwing
valuab'e ordnance stores that bave
been declared to be surplus to re-
quirements into the sea?

Sardar Baldev Singh: I have not
been able to follow the question of
the hon. Member, but ammunition,
which is unserviceable, however use-
ful it may be otherwise, has to be
destroyed somehow, and drowning is
the best way of destroying it.

Shri Shiva Rao: May I know whe-
ther it is a fact that valuable ord-
nance stores are first broken up and
then dumped into the sea and whe-
ther they contain large quantities of
high  quality stee! and metal?

Sardar Baldev Singh: Th~ hon.
Member will opjrecire that it is
not possible to recover valuable
material out of this ammunition. Tt
is highly dangerous. The best way
of destroying the ammunition is by
drowning and that is why this course
‘s adopted.

Shri Shiva Rao: My hon. friend
knows that ordnance stores do not
consist only of ammunition.

Sardar Baldev Singh: I mention-
ed about the ammunition only.
Other stores are not destroyed by
drowning.
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Shri Tirumala Rao: With regurd
to answer to part (d) of the ques-
tion, has the Investigation Cam-
mission fixed the guilt on any parti-
cular individual  connected with
these depots?

Sardar Baldev Singh: Disciplinary
action has been taken against an
officer who was found guilty of
de'ay in fighting the fire.

Shri Kamath: What was the per-
sonnel of the Court of Enquiry?

Sardar Baldev Singh: I am afraid,
I have not got that information
here.

SMUGGLING OF GOLD

*127. Shri Sidhva: (a) Will the
Minister of Finance be pleased to
state how much gold has been
confiscated from 1st January, 1950 to
30th June, 1950 by Government while
being smuggled from various
countries into India?

(b) What is the total quantity of
gold detected by Customs Depart-
ment in illegal smuggling during this
period ?

The Minister of Finance (Shri C.
D. Deshmukh): (a) About 33,656
tolas of smuggled gold were confis-
cated by the Customs Department

from the 1st January 1950 to the
20th July 1950.

(b) About 43,597 tolas of gold
were detected during the same
period.

Shri Sidhva: May I know from
what part of the country this gold
is being smuggled?

Mr, Speaker: Does he want to
know generally or specifically?

Shri Sidhva: Relating to this
period.

Shri C. D. Deshmukh: It is being
smuggled from outside the country.

Mr. Speaker: At what point does
it enter?
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Shri 0. D. Deshmukh: Persiuu
Gulf and Africa.

Shri Sidhva: What was the fine
imposed by the Customs authorities?

Shri C. D. Deshmukh: The gold

was confiscated, Sir.

Shri Sidhva: Any other penalty
besides confiscation?

Shri 0. D. Deshmukh: 1In the
principal case which involved 33,000
tolus of go'd, in addition to the gold
being confiscated under the Sea
Customs Act, the crew of the craft
were prosecuted and the nakoda
was sentenced to 21 months rigorous
imprisonment while all the other
members of the crew were given the
benefit of doubt and acquitted.

Shri Goenka: Tn the answer the
hon. Finance Minister stated that
¢5,000 tolas of gold were detected
end 88,000 tolas were confiscated.
What happened to the balance of
12,000 tolas? Was it given back?

Shri 0. D. Deshmukh: The (iffer-
ence between gold detected and gold
confiscated is explained by the fact
that there is always a timelag bet-
ween the date when the gold is  de-
tected and seized and the date when
it is forma'ly confircated.

Shri Goenka: Mayv I know whe-
ther the Government has any esti-
mate of the undetected gold smug-
gled into the country?

8hri 0. D. Deshmukh: No. Sir.

Mr. Speaker: If it is undetected.
how can he give?

Shri Goenka: May T know whether
the Government has any informa-
tion as to the source from which
this smuggled gold is paid?

Shri 0. D. Deshmukh: Govern-

ment has only suspicion. not infor-
mation.

Shri T Wusain: Will Govern-
ment be plensed to state if it is an
offence for one country to bring in
gold into this country?
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Mr. Speaker: Order, order.

Shri B. Das: What is the poiicy
of Government in the matter of
confiscated gold? Is it added to the
gold reserve or is it sold?

Shri C. D. Deshmukh: Confis-
cated gold which is in the form of
bars of standard fineness or which
can be refined at the mint without
much trouble and expense, is taken
over to the account of Government
while the rest is sold by the Customs
in the open market in due course of
time.

Shri B. Das: I want to know wke-
ther that gold is added to the gold

reserves of India or the Government
could spend it whenever they like?

Shri C. D. Deshmukh: The gold
reserve belongs to the Reserve Bank
of India.

Shri B. Dag: The Reserve Bank
belongs to us now.

Shri C. D. Deshmukh: As I said,
the go'd reserve belongs to the Re-
serve Bank of India while this con-
property
of Government.

Mr. Speaker: Next question.

Shri T. Husain: One
Sir.

Mr. Speaker: Next question. Ques-
tion No. 129.

Shri Sidhva: My question is 128,
Sir.

Mr. Speaker: That has haen
transferred to the Ministry of Reha-
bilitation.

question,

HousiNng FacToBy

*129. Shri Kamath: Will the Minis-
ter of Health be pleased to state:

(a) the capital expenditure, and
other working expenses so far incur-
red in connection with the Govern-
ment Housing Factory;

(b) the service charges so far paid
to the Consulting firm; and
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4(c) the present estimate of the cost
of each unit, including transport and
erection charges?

The Minister of Finance (Shri C.
D. Deshmukh): (a) Capital expendi-
ture of Rs. 44:65 lakhs and workiag
expenses of 22 lakhs have been in-
curred up to the 30th June 1950.

(b) £19,460.

(¢) The cost is being worked‘out
at present. The price will be fixed
as soon as possible.

Shri Kamath: Is it not a fact
that the experts and specialists who
have been deputed here by the
British Consulting Firm were asked
to submit an estimate of the cost
of the house in January last?

Shri C. D. Deshmukh: Some es-
timates were made originslly when
the scheme was sanctioned.

Shri Kamath: I am not referring to
that, The scheme was sanctioned
some time last year in May 1949 or
so or even before that. After the
arvival here of the experts who were
sent by the British Consulting Firm,
were they not asked to submit an
estimate of the cost of the house In
19502

Shri C. D. Deshmukh: If the hon.
Member means a revised estimate, I
beiieve it is trne that they were ask-
ed to work out a 1more economical
design. T am not sure of the date.

Shri Kamath: What was the origi-
nal estimate and what was the revis-
ed estimate?

Shri 0. D. Deshmukh: Per unit?
Shri Kamath: Yes, per unit.

Shri 0. D. Deshmukh: The original
estimate per unit was Rs. 2,460.

Shr. Kamath: And the revised es-
timate?
Shri 0. D. Deshmukh: As ] said,

the cost is being worked out at pre-
sent.
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Shri Kamath: When will the fac-
tory go into production?

Shri C. D. Deshmukh: The factory
is expected to go into production aé
the end of August 1950.

Shri Kamath: Is it not a fact that
the date of production has been re-
ceding steadily from month to month
since November last?

Shri C. D. Deshmukh: It is a fact
that the original expectation was
that the factory would start produc-
tion towards the end of last year.

Shri Kamath: With regard to the
cost of the house, is it not a fach
that the three proto-type houses and
the six units which have been sent
here: by the British Firm were deliver-
ed to the Government at a cost of
£48,000 and may I know how much
was actually paid by Government?

Shri C. D. Deshmukh: I require

notice.

Shri Tyagi: How many of the
10,000 hutments and 4,000 houses
which the Ministry of Relief and Re-
habilitation have built during the
last 18 months were contributed by
this Housing Factory?

Shri C. D. Deshmukh: The Hous-
ing Factory -has not started produc-
tion, Sir.

Shri Tyagi: Is not the Housing
Factory established for the purpose
of giving relief to refugees coming
from outside?

Shri C. D. Deshmukh: It is possi-
ble that some of the houses would be
available to the displaced persons
population.

Shri T. Husain: What would be
the life of a prefabricated house?

Shri 0. D. Deshmukh: Sixty years.
at 4 conservative estimate.

§hri Tyagi: The hon. Minister has
just now stated that by the end of
August 1950, this factory would be
producing houses. Then, why has
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he only recently sanctioned 35 lakhs
for building houses to Members of
Parliament when cheap houses would
be available?

Mr. Speaker: Order, order. He is
arguing.

Shri Kamath: On what basis is the
life of these houses computed? Was
it as a result of experience of houses
built anywhere else in the world with
that material?

Shri 0. D. Deshmukh: My infor-
mation is that about 75,000 houses,
not of the same tvpe, but an analo-
gous tvpe design by these Consult-
ing Engineers were erected in Grea
Britain. The estimate of durability
of the house is also based on techni-
eal investigation.

Shri Kamath: Is it a fact that the
Managing Director of the Housing
Firm......

Mr. Speaker: Order, order.

Shri Deshbandhu Gupta: If the
factory goes into production accord-
ing to anticipation, will the houses
produced by this Factory be erected
in Delhi alone or will they be erect-
ed in outside places also? What
will be the cost of transport per house
in that case?

8hri 0. D. Deshmukh: Primarily,
the houses produced by this Factory
will be available in the immediate
neighbourhood of Delhi. But, it is
possible that if there is a reasonable
demand for the houses elsewhere,
then arrangements could be made t0
erect them there.

Mr. Speaker: I am going to the
next question.

Shri Deshbandhu Gupta: T want to
ask one question about the transport.

Mr. Spétker: Order, order; next
question.

JAGIRDARI SYSTEM IN BHOPAL

*130. Thakur Lal Singh: Will the
Minister of S8tates be pleased to
state whether any proposal is under
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contemplation, for the gradual aboli-
tion of jagirdari system in Bhopal?

The Minister of Home Affairs and
the States (Sardar Patel): The matter
is under the consideration of the
Government of India.

Basic EDUCATION SCHEME IN
BxorAL

*131. Thakur Lal Singh: Will the
Minister of Education be pleased to
state what steps are being taken to
popularize Basic Education Scheme
in and remove illiteracy from Bhopai?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): A gra-
duate teacher has been sponsored by
the Bhopal Government for Basic
Training al Santiniketan.

A scheme for the introduction of
Social Education in Phopal is under
preparation. ’

Thakur Lal Singh: What is the per-
centage of literates in Bhopal?

Shri Khurshed Lal: I require notice
of that.

CATTLE LIFTING IN BHOPAL

*132. Thakur Lal Singh: Will the
Minister of States be pleased to
state :

(3) how many cases of cattle lifting
were reported to the Bhopal Police
in the months of March, April, May
and June, 1950;

(b) how many such cases were
reported in the above months in the
vears 1948 and 1949;

~ (c) what the causes are for the
Increase in number; and

(d) what steps are being taken to
remove the evil?

The Minister of Home Affairs and
the States (Sardar Patel): (a) 23.

(b) 41 and 44 respectively.

(¢) There has been no increase.
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-(d) Preventive action under Sec-
tions 109 and 110 of the Criminal
Procedure Code in respect of suspi-
cious characters; frequent meetings
between the Police  Officers of
Madhya Bharat and Bhopal; and
grant of rewards for information lead-
ing to the detectior of the crimes.

CANTONMENTS COMMITTEE

*135. Shri Tyagi: (a) Wil the
Minister of Defence be pleased to
state whether the Cantonments Com-
mittee appointed by (Government has
submitted its réport?

(b) If not, whnat is the cause for the
delay?

The Minister of Defence (Sardar
Baldev Singh): (a) No.

(b) A Questionnaire was issued by
the Committee the answers to which
had to be awaited, examined and
compiled. The delay was largely due
to this.

Shri Tyagi: Sir, when was this

Questionnaire issued ?

Sardar Baldev Singh: I have not
got the exact date on which the Ques-
tionnaire was issued, but it was
issued two months ago.

Shri Tyagi: Sir, by what time does
the bon. Minister expect this Com-
miitee to submit its report?

Sardar Baldev Singh: The Com-
mittee’s next meeting is to be on 3rd,
4th and 5th August, and after this
meeting is held I will be in a position
to tell the hon. Member when it is
likely to finish its deliberations.

Shr; Tyagi: Is the Ministry intend-
ing to hold new elections in the
cantonments by the time the report
is submitted ?

Sardar Baldev Singh: No, Sir.

Shri Tirumala Rao: When the
Committee was appointed was there
not a request to the Committee that
it should submit its report within &
stipulated period of ffime?
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Sardar Baldev Singh: No period
was fixed.  As regards the date of
its appointment, I have mnot got it
here now, but the Questionnaire was
issuid immediately after its appoint-
ment.

. Shri Gautam: How many meet-
l:nlg;‘? of this Committee have been
eld?

Sardar Baldev Singh: In all. the
Committee held four meetings, but
at the fourth meeting as the members

were not present no business could be
transacted.

Shri Gautam: Is it a fact that the

Committee was appointed more than
a year ago?

Sardar ‘Baldev Singh: Thal is true.
1 have already said it was appointed
about a year ago.

Shri Gautam: The Committee had
only four meetings. What was the
reason for not having more meetings?

Sardar Baldev Singh: It is difficult
for me to say that, for I will haye to
make enquiries from the Chairman of
the Committee and then give the
answer.

Shri Tirumala Rao: Was it due to
the Chairman having more important
work {o attend to?

Mr. Speaker: Order, order.

¥z Mg I : N I3 5T FASY
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[Seth Govind Das: About the

meeting of this Committee thai is to

be convened now, can it be expected

to be the last one or more meetings
will have to be held?]
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[Sardar Baldev Singh: It is very
difficult for me to tell this. It all
depends upon the Committee whether
it finishes its deliberations earlier or
not. ]

Shri Kamath: \What was the time
lag between the first meeting and the
second ?

Sardar Baldev Singh:
notice of that question.

Shri Kamath: Are not the dates
given there?

Shri 8idhva: In answer to a ques-
tion by Shri Tyagi, the hon. Minister
said no elections would be held in the
Cantonments, but.........

Sardar Baldev Singh: What 1 said
was I have not got any information.
It is not possible for me to say
whether any election would be held
or not. If any election is due, it will

be held.

Shri 8idhva: PPut an Ordinance has
already been issued by the Defence
Ministry that the elections should be
held in November,

Sardar Baldev Singh: I cannot say
anything definitely on the subject.
If the elections are to be held, they
will be held.

Prof. Rangd: T« there nothing that
the Government of India can do in
order to see that when a meeting of
a Committee is convened it is attend.
ed by the members and that all of
them do not absentt themselves from
the meeting?

Sardar Baldev Singh: It is diffi-
cult for me to force 1aembers to
attend meectings: but T will certainly
bring this to the notice of the Chair-
man of the Committea.

I require

CABINET AND SECRETARIAT
RE-ORGANISATION

*135. Bhri Shiva Rao: (a) Will the
Minister of Home Aflairs be pleased
to state what action has been taken
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on the report of the hon. Shri
Gopalaswami Ayyangsr on the Re-
organisation of the Cabinet and the
Central Secretariat?

(b) Will a copy of the report be
placed on the Table of the House?

The Minister of Home Affairs and
the States (Sardar Patel): (a) and (b).
I place on the Table a copy of Shri
Gopalaswami  Ayyangar'’s  Report
(placed in the Laibrary, see No. P-
105/50) referred to as well as a state-
ment (see Appendixz III, annexure
No. 1) showing the principal recom-
mendations contained in the report,
the decisions of the Cabinet thereon
and the present stage of their im-
plementation.

Dr. Deshmukh: What is the date
of the Report?

Sardar Patel: Date of the Report?
16th November.

Dr. Deshmukh: Is
1948?

Sardar Patel: 1949.

it November

SUPFLEMENTARY DEMANDS

*137. Dr. Deshmukh: Will the
Minister of Finance be pleased to
state:

(a) the various estimates of supple-
mentary demands with their amounts
and purpose of expenditure which have
been approved by the Ministry of
Finance since the 1st of April, 1950;
and

(b) the items which have been re-
jected or disallowed by the Ministry
of Finance?

The Minister of Finance (Shri C. D.
Deshmukh): (a) A list of supplemen-
tary demands for grants will be sub-
mitted to Parliament at its current
session ; the demands will be accom-
panied by explanatory notes which
will show the purpose of the expendi-
ture which has been accepted by the
Ministry of Finance since the begin-
ning of 1950-51.
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(b) No ready record of proposals
rejected by the Ministry is maintain-
ed.

Prof. Ranga: Is that the practice in
England also? Is no such record kept
there of the demands made by the
various Departments which have
been rejected?

Shri C. D. Deshmukh: T am not
aware of the practice in Britain.
Put here one reason why no record
is maintained is that many expendi-
ture proposals are scotched in verbal
discussions between the administra-
tive Ministry and the Ministry of
Finance even before they are formu-
lated on paper.

Dr. Deshmukh: Cannot the hon.
Minister at least state the demands
from the various Ministries which
were rejected by the Standing
Finance Committee?

Shri C. D. Deshmukh: I want

notice of that question.

EXPENDITURE INCURRED ON NATIONAL
CapeT CoRPS

*138. Dr. Deshmukh: (a) Will the
Minicter of Defence be pleased to
state the expenditure incurred on the
Naticnal Cadet Corps upto the end
of June, 1950?

{(b) What is the total number of
officers and cadets trained during
this period?

The Minister of Defence (Sardar
Baldev Singh): (a) The expenditure
incurred on the Natjonal Cadet Corps
during the period 1st April 1948 to
31st March 1950 was Rs. 266 lakhs.

(b) (i) 562 officers and 3.000 cadets
have been trained, and 22,938 cadets
are under training in th¢ Senior Divi-
sion, Army Wing. 4 officers and 50
cadets are under training in the Senior
Division, Air Wing.

(ii) 1,700 officers have been train.
ed. and 37,890 cadets have been train-
ed or are under training in the Junior
Division. Exact figures of the
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number of cadets who have complet-
ed training in the Junior Division are
not readily available, but most of
such cadets have joined the Senior
Division on going to Colleges.

(iii) 9 - lady officers have been
trained, and 270 girl cadets are under
training in the Girls division.

Dr. Deshmukh: What is the eu--
largement  contemplated in the.
course of this financial year and the
next so far as this Cadet training is
concerned ?

Sardar Baldev Singh: T cannot
give the hon. Member off-hand the

number of new men that we are going
to train but we have laid down a pro-
gramme and according to that pro-
gramme we hope to achieve the tar-
get that we have fixed.

Dr. Deshmukh: May I know what
is the target aimed at?

sardar Baldev Singh: A target of
rogress was fixed for the Junior and
Senior Divisions and that was men-’
tioned in the Bill that was before this
House. That target we hope to
achieve progressively.

Dr. Deshmukh: [s it not a fact that
this raining is extremely popuiar
and a lurge namber of students are
taking to it? In view of that may
[ know if any more enlargement of
the training facilities is contemplated
by the Government?

Sardar Baldev Singh: As I stated
during the enurse of the debate on tha
Bill that was before this House, it is
Government’s intention to extend
this scheme.  But for the present
we hope to achieve this target and
after that has been done then we
shall consider what progress can be
made. ’

Dr. Deshmukh: s the hon. Minis-
ter aware that most of these train-
ing facilities are confined to Govern.
ment institutions and private insti-
tutions are not given adequate facili-
ties?  Will the hon. Minister look
into this?
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Sardar Baldev 8ingh: I think the
facilities are entirely left to the dis-
cretion of the State Governments. I%
is for them to select the institutions
where they want to introduce the
training.

Rev. D'8Bouza: In conneclion with
the inauguration of the National
Cadet Corps, will the hon. Minister
state whether all the experience and
resources available in the States
from the Officers’ Training Corps
existing already have been utilised
and whether the legitimate claims of
those experienced officers in regard to
their old terms, honoraria, ete., have
been considered by the Ministry?

Sardar Baldev 8ingh: T think that
have been done. Whatever experi-
enced officers are available we try to
make use of their services and when
we did not find enough number of
officers we had to train new officers.

Sardar B. 8. Man: May T know if
the Corps has now been organised in
all the States?

Sardar Baldev Singh: T think so,
but there may be one or two States
in which it may not have been start.
ed. My impression, however, is
that in most of the Stales it has
been started.

8hri Tirumala Rao: With refer-
ence to part (a) of the question, how
much of these 266 lakhs is recurring
expenditure and what is the amount
of non-recurring expenditure?

Sardar Baldev S8ingh: [ require
notice.

Shri Chaliha: What is the expendi-
ture incurred State-wise?

Sardar Baldev 8ingh: I
notice.

Shrimati Durgabai: Would the
Government of India advise the Stata
Governments to throw open these
facilities to members of private edu-
cational institutions also?

require
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Sardar Baldev Singh: As I have
stated, I do not think there is any
bar but it entirely rests with the
State Governments.

SociaL EDUCATION

*139. Dr. Deshmukh: (a) Will the
Minister of Education be pleased to
state the names of States which have
embarked on a scheme of social edu-
cation?

(b) Have the Government of India
tried to investigate into the success
or failure of each of these schemes?

(¢) Tf not, do the Government pro-
pose to do so hefore embarking on a
scheme of social education in the
State of Delhi?

The Deputy Mirister of Communi--
cations (Shri Khurshed Lal): (a) Ac-
cording to the information available
in this Ministry, Social Education
has bten launched in Part A States
and in Ajmer, Delhi and Mysore.

(b) It is only a year since Social
Education hag been introduced in
States on a fairly large scale.  The
whole scheme is yeli in an experimen-
tal stage and it is too early to say
whether the scheme is a failure or
suceess. Available information, how-
ever, shows that people are respond-
ing to the scheme.

(¢) The scheme of Social Educa-
tion in Delhi began in a small way
in 1948-49 and it was expanded in
1949-50. The question of embarking
on any new scheme of Social Educa-
tion in Delhi does not. therefore,
arise. (Government propose to 2xtend
and improve the Social Education
wark further as quickly as resources
will permit.

Dr. Deshmukh: Is the hon. Minis-
ter aware that a supplementary de-
mand is going to be placed before the
House for the extension of the Delhi
Social Education scheme?
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Shri XKhurshed L2a': Whon  that
comeg before the House the hon.
Member will then know what he
wants.

Dr. Deshmukh: How will the hon.
Minister reconcile this reply of his
with the reply that he has already
given?

Mr. Speaker: Order, order. The
hon. Member can only ask for infor-
mation.

Dr. Deshmukh: Does
Minister know or not that there is
going to be a fresh scheme of Social
Education in the State of Delhi?

Shri Khurshed Lal: There is no
fresh scheme of  Social Education
in Delhi. What is intended 1is to
extiend the scheme of education which
is already there.

Dr. Deshmukh: Ts it a fact that
since the whole scheme is in an ex-
perimental stage no fresh addition to
it iz contemplated?

Shri Khurshed Lal: Last year we
gave grants amounting to 60 lakhs o
Part A States but this year we have
not heen able to give any amount.
We have given some money to the
Centrallv Administered Areas and we
will spend it there.

Shri S. N. Das: What is the total
number of persons who have so far
received Social Education?

Shri Khurshed Lal: As I said, we
have not yvet received any report
from the Part A States.

Shri S. N. Das: What was the
total amount sanctioned by the Cen-
tral Government to be spent on Social
Education?

Shri Khurshed Lal: During 1950-
51 a sum of 14.2 lakhs has been set
apart for Social and Pasic Education.

N G oo gyEww A
T F F=2 faar 2w W wifes
garadi?

[Shri Dwivedi: Is Vindhya Pradesh
also included in the Social Educa-
tion Scheme or not?]
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N eEa o™ : Ngd
[Shri Khurshed Lal: Yes Sir.]

Thakur Lal Singh: When does
Government propose to introduce the
scheme in Bhopal?

Shri Khurshed Lal: The Bhopal
Government has been asked to pre-
pare a scheme of Social Education.

Shri T. Husain: What are the items
included in the curriculum of Social
Education ?

Shri Khurshed Lal: Education of
persons in the age group between 11
and 40 years. The classes are to be:
covered in 180 hours in 90 working
days at two hours per day. The in-
tention is to extend literacy among
adults, particularly between 11 and
40 years.

g3 Mfax g : w@F aF qrafas
fareqr #7 Graew §, T T@ER FT A
w1 & fo Fae fre el &1 qeEe
frer faet 1T @7 &, R |7 9@
T q FT A A G & fFoa
AT I TF § A7 qF g qrATRIE
fareaT T qrEaET O qr @1 o ¢

[Seth Govind Das: As far as
Social Education is concerned, are the
Government aware of the fact that
the curriculum at places is not similar
but different and taking into con-
sideration the fact that now the
country as a whole is a combined
unit, are the Government making any
efforts to have a uniform curriculumr
for Social Education?]

it qU% T : G IF W@ TS
FT qTEH & 98 A TEeeH FT WS
AT & ACOF T@AT § AR T HT
qaeq ag & fF 3T ot Jam A
fogmT 98T 97T 51T |

[Shri Khurshed Lal: Ag far :s this
question is concerned, it relates to
the education of the adulte and the
object is that they may be able to
read and write their language.]



ot et W o S g
ey & vk fed foverror egre & &
o gon worar Ak ot v ot &
ot ¢ !

[8hri Tyagi: Does this Social Edu-
cation mean reading and writing

only or some other kind of education
is also imparted?]

off wH't o1w : 9% foq 7@ AW

Y oty A )

(Shri Khurshed Lal: When they
have learnt reading and waiting then
‘they would make further progress
also.]

NaTiONAL CADET Conrs (A1R)
*140. Shri Kesava Rao: (a) Will
the Minister of Defence be pleased to
state how many Wings of the

National Cadet Corps (Air) have been
formed?

(b) What steps are being taken to
make the young men of this country
air-minded ?

The Minister of Defence (Sardar
Baldev lingh}: (8) So far, two Air
Wing units have been constituted,

- details of which were given in a press-
note issued on the 1st April 1950.

(b) T would refer the hon. Member
to the reply given by iy colleague,
the hon. Minister of Communications,
on the 6th April 1948, to part (a) of
Starred- Question No. 1277. Since
that reply wad given, four more
Flying Clubg have been started at
Nagpur, Jullundur Cantonment,

Bangalore and Begumpet, and three

Satellite Centres of the Bombay and
Hind Provincial Flying Clubs opencd
at Ahmedabad, Allahabad and Kan-
pur, With a view to popularising
flying in India, an Air Rally and Ex-

hibition was held under the auspices .

of the Aero-Club of India during
February 1950. The Civil Aviation
Training Centre. Allnhabad, ~gives
advanced training in flying to fit
candidates for service as Junior Air
Line Pilots. The Centre also trains
Traffic Cantral Officers and staff and
offers training in theoretical subjects
to candidates for Pilot ‘B’ licences.
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Shri Kesava Rao: What is the
duration of the training?

Sardar Baldev : 1 have not
got those details, but if the hon.
Member is interested I will be able
to supply them.

Shri Kesava Rao: May I know
whether landing by parachutes is ilso
an integral part of the training?

Sardar Baldev Singh: No, Sir.
That has nothing to do as far as this
training is concerned.

MERGER OF VINDHYA PRADESH STATES
wITH UTTAR PRADESH OR MADHYA
- PRADESH . -

*141. Shri T. N. Singh: Will the
Minister of States be pleased to state
the latest position with regard to the
proposal for the merger of Vindhya
Pradesh States with the Uttar I'rae

desh .or the Madhya Pradesh?

The Minister of Home Affairs and
the States (Sardar Patel): The atten:
tion of the hon. Member is invited to
the Press Note issued by this Ministry
on the 24th June 1950.

Shri T. N. Singh: Have the U. P.
Government concurred with the deci-
sion taken in regard to this merger?

Sardar Patel: Concurred with
whom?

Mr. Speaker: \Vith the decision
taken, so far as the merger is con-
cerned.

Sardar Patel: No concurrence is
required by the U.P. Government on
the decision taken. So long as the
State remains Centrally-administered,
no consent of any Governmenf is
required.

Shri Syamnandan Sahaya: In case
Vindhya. Pradesh is merged with
U.P.. are the Government consider-
ing the old scheme of giving the
Banaras and Gorakhpur Divisions of
U.P. to Bihar?

Mr. Speaker: Order, order.

Shri Dwivedi: Do Governmeu$
propose to associate the people in the
administration "through an -Advisory
Committee ?
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Sardar Patel: No question has
arisen at present to consult the people
of Vindhya Pradesh. but when the
question of merger will arise we shall
find ways of ascertaining the popular
wishes.

Dr. Deshmukh: \When will it arise?

Mr. Speaker: Order, order.

Use oF Hoxoriric TiTrrs “EXCEL-
LENCY ” AND “HONOURABIE”
*142. Lala Raj Kanwar: Wil ‘the

Minister of Home Affairs be pleased

to state:

(a) the designations of high o}-
cials of Government hoth ecivil and
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military for whom the styles of (i)
“‘His. Her or Your Excellency’’ and
(ii) ‘‘the Honourable'" respectively
were used prior to 15th August 1947
and of those for whom they are
used st present; and

(b) whether there is any propos:
to d'scontinue the use of these styies
in official correspondence?

The Minister oi Tome Aflairs and
the Staies (Sardar Patel): (a) T lay
on the Table of the House a state-
ment giving the information asked for-
by the hon. Member.

(b) No. Sir.

STATEMENT
Use of Homorific Titles.

Style or Title.

(1) His Exrellency or
Your Excellency.

(2) Her Excellency or
Your Excellency.

(3) Honourahle

Officiais for whom used prior to 15th August,
1947.

Offictals for whom wused
' at present.

Viceroy and Governor-General, Governors
and Commander-in-Chief-

The wife of the Viceroy and Governor-
General.

(1) Members of the Governor-General’s
Executive Council.

(2) The President of the Council of State.

(3) The President of the Indian Legisla-
tive Assembly.

(4) The Chief Justice and Judges of the
Federal Court.

(5) Chief Justices & Puisne Judges cf the
Chartered High Courts.

(6) Governors’ Ministers in the Provinces.

(7) Residents of the Ist Class.
(8) Presidents of the Provineial Legislative

Councils.
(9) Speakers of the Provincial Legislative
Assemblies.
(10) Chief Judge and Judges of the Chief
Court of Oudh.
(11) Judicisl Commissioners of Sind and of
the N.W.F.P. and the Judges of their

Courts.
(12) Members of the Council of State.

Governors, Ambassadors.
and High Commnission-
ers (use conflned to
occesions when the exi-
gencies of diplomatic
formality vrender it
unavoidable.)

Nil.

(1) Ministers  of
Unioa.

(2) Minicters of
States.

(3) Spesker of Parlia-
ment.

(4) Speskers and Chair-
men of State Legis-
latures.

(8) Chief Justice and
Judges of the Sup-
reme Court.

(8) Chief Justices and
Puisne Judges of the
High Courts.

the:

the
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Lala Raj Kanwar: What exactly
was the practice obtaining in this
regard prior to 15th August .1947,
and what is the practice obtaining at
present? In other words, are there
any high dignitaries of Government
who formerly enjoyed the style c:f,
“Hig Excellency’’ or ‘‘Honourable
but who no longer do so, or wvice

versa?

Sardar Patel: \What is the ques-
tion?

Mr. Speaker: I think the hon.
Member may better study the state-
1ment.

Sardar Patel: Yes, I have given
the information in the statement.

Lala Raj Kanwar: Is the Com-
mander-in-Chief  styled as *'His
Fxcelleney''?

Sardar Patel: No, no.
Lala Raj Kanwar: Why not. Sir?
Mr. Speaker: Order, order.

shri T. Husain: In view of the
fuct. Sir, that the Constitution of
India provides that there should “e
no title on any Indian, is it permis-
sihle to use these titles?

Mr. Speaker: Order, order.

Lala Raj Kanwar: These two titles.
“His Excellency™™ and  ““Honour-
able”".. ...

Sardar Patel: Thev are not titles.

Mr. Speaker: 1 think we are enter-

ing into an argument.

Shri Syamnandan Sahaya: Sir, he
asks which of the titles is superior in
rank.

‘Mr, Speaker: That is a matter of
opinion.

Lala Raj Kanwar: \What is the
practice in regard to these in the U.K.
and U.S.A.?

Mr. Speaker: I don't think we
need go into that.
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BAN oN Boox ‘“ Now IT CAN BE TOLD”’

*143. Lala Raj Kanwar: Will she
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a book
entitled ‘“‘Now it can be told’’, deal-
ing with the Punjab disturbances
during August, 1947, has been
banned in Delhi?

(b) If so, what are the dates of its
being banned and of its publication?

(c) Has this book been banned in
any other State of India and if so,
in whsat State?

(d) In which Press and by whom
was this book published?

The Minister of Home Affairs and
the States (Sardar Patel): (a) Yes.

(b) It was published on the 1st
February 1950 and banned on the
5th April 1950.

{¢) T am not aware of any such
order in any other States.

() Tt was printed at the Bharat
Mudranalaya, Delhi Gate, Dethi, and
published by Akashvani Prakashan
[.td.. Gopalnagar., Jullunder City
(Punjab).

Lala Rai Kanwar: Who is ‘.he
author of this book?

Sardar Patel: I have no informa.
tion.

Lala Raj Kanwar: \Was this ook
based on material supplied from
official sources?

Sardar Patel: How can that bhe?
No. no.

DESCRIPTION OF MajoriTy CoM-
MUNITY IN OFFICIAL DOCUMENTS

*144. Lala Raj Kanwar: Will the
Minister of Home Affairs be pleased
to state whether there is auy pro-
posal to describe the majority com-
munity in all official documerts,
including census records ag ‘‘Hindus”
in place of the term ‘‘non-Muslims'’
used at present?
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The Minister of Home Affairs and
the States (Sardar Patel): The terra
Non-Muslim covers all communities
other than Muslims and is being used
in that sense.

Lala Raj Kanwar: Is there any
idea of changing these terms ‘‘Mus-
lims”’® and ‘‘Non-Muslims’’ intn
+*Hindus'’ and ‘‘Non-Hindus"?

Sapdar Patel: If it is found con-
venient we will change it, but if the
hon. Member suggests a better name
we will consider it.

Lala Raj Kanwar: Will Govern-
ment consider the advisability of
doing so?

Mr. Speaker: It is a suggestion for
action.

WORLD HEALTH ORGANISATION

*145. Shri Gautam: Will the
Minister of Health be pleased to state
how many Ministers of other coun-
tries participated in the World Health
Organisation ~ Conference held at
Geneva in 1950°?

The Minister of Finance (Shri C. D.
Deshmukh): (Cambodia, Canada,
Ceylon, Indonesia, Vict-Nam and
Yugoslavia were represented at the
Third World Health Assembly by
Ministers.

Shri Gautam: What advantages
have accrued to India from the Worid
Health Organisation?

Shri C. D. Deshmukh: Develop-
ment of health in India.

Sardar B. S. Man: May I know
how many trips the Health Minister
has undertaken to Europe during the
last three vears?

Mr. Speaker: How does it arise out
of the question?

Sardar B. S. Man: For the very
purpose of helping the World Health
Organisation.

Mr, Speaker: Order, order.
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Shri Kamath: How many Ministers
were actually present—not represent-
ed—at the Conference? I did not
hear the answer—was it ‘‘present’’ or
“‘represented’’?

Shri C. D. Deshmukh: The coun-
tries were represented and presum-
ably the Ministers were present.

Shri Kamath: Presumably the
Minister is not sure?

Mr. Speaker: Order, order.

GOVERNMENT SERVANTS DISMISSED
FOR COMMUNICATING WITH OTHER
GOVERNMENTS

*146. Shri Gautam: (a) Will the
Minister of Home Affairg be pleased
to state what is the number of Gov-
ernment servants who were dismissed
from Government service for having
communicated with the Governments

of other countries since 15th Auguss,
19472

(b) Do Government keep a watch
over such persons after their dis-
missal ?

The Minister of Home Affairs and
the States (Sardar Patel): (a) No
cases of dismissals of Government
servants for the reason stated have
come to my notica.

(b) Does not arise.

Shri Gautam: Is the Government
aware that there was a piece of news
in the Press that some (fovernment
servants were disrnissed on account
of this charge, that is. they were in
communication with other States?

Sardar Patel: 'We do not rely on
Press reports—we rely on facts.

Shri Gautam: s the Government
aware that there are some Govern-
ment servants who are in communi-
cation with other States?

Sardar Patel: If that information
with regard to any officer or officers
will be supplied by the hon. Membar
to the Government, Government will
surely take action.
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GOVERNMENT SERVANTS SENT
ABROAD

*147. 8hri Gautam: (a) Will the
Minister of Finance be pleased to state
how many Government servants were
sent abroad during the vears 1947-48,
1948 49. 1949-50 and from 1st April
to 30th June, 1950?

(b) How much morcey was spert
on their foreign tours during these
years? '

(¢) How much did the Govern-
ment of India spend by way of vrants
on the deputations «r delrgations
sent by bodies other chan the Gov-
ernment of India during the said
period?

The Minister of Finance (Shri C. D.
Deshmukh): (a), (b), and (c¢). The
information is being collected and will
be placed on the Table of the House
when complete.

Shri Gautam: Is therc no rccord in
the Finance Department to skow how
much money was spent on these tours
in the years 1947-1%, 1943-49 and
1949-50?

Mr, Speaker: It is a question of
collecting the inforination which they
have got.

Shri Gautam: The question is. how
much. money was spent. I want to
know the total amount and a'so what
is the information that is being col-
lected. TIs it going tc be added to-
gether or is it going to be ledgered or
entered into the cash book?

Shri 0. D. Deshmukh: It will be

a process of simple addition.

Shri Gautam: May I take it that
the Finance Department does not add
the accounts . . .

Mr. 8peaker: Order. order. That

does not follow. He is arguing the
question now.

8hri Gautam: Sir. he said that it
is being added for the vears 1947-4S
and 1 . It is vot known tn the
Finance Department as to how much

3 AUGUST 1950

Oral answers 174

money was. speni in those years and
the figures are being added !

Mr. Speaker: The hon. Member is
arguing. If he refers to his own
question he will find that it requires
some time to ‘ske out the informa-
tion and then additions are to be
made. His question is, how many
Government servanis? They must
find out all the Government servants,
who have gone out and then find out
the expenditure and then the
additions have o be made.

DEVALUATION

*148. Shri Jhunjhunwala: (a) Will
the Minister of Finance be pleased to
state the result of devaluation on our
Balance of Trade since September,
1949?

(b) Do Government propose to
make any change in cur F<chunre
Ratio?

The Minister of Finance (Shri C. D.
Deshmukh): (a) During the nine
months following deva'uation, from
October 1949 ¢o June 1950, India’s
balance of trade improved by Rs. 172
crores as compared with the corres-
ponding months of the previous year,
but only Rs. 74 crores of this could
be attributed to betterment in ex-
ports, the rest teing due to consider-
ably smaller imports as a resuls of
stringent restrictions, particularly in
the period immediately preceding de-
valuation. Even in regard to ex-
ports, the <lowing down in the
demand from overseas countries and
the resulting coniraction in exports
during the months preceding the de-
valuation were to some extent res-
ponsible for the larger demand and
increased exports after the devalua-
tion. Some of the increase could
also be attributed to the special
export drive. By and large, however,
devaluation may claim to be the
main factor in the improvement ir
the exports referrea to above. This
is likely to ‘be neutralised by the in-
creased provision for imports necessi-
tated for certain essential commodi-
ties. Devaluation was, however,
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resorted to not so much in the hope
of improving the balanc: of trade as
preventing ite deterioration.  This
aim may be said to have been fulfill-
ed.

(b) No, 'Sir.

Shri Jhunjhunwala: Arising out of
the answer that Rs. 74 crores out of
the total trade valaunce is attributable
to exports, can the hon. Minister say
what were the commodities which
were -mostly in demand?

Shri C. D. Deshmukh: Increases
in exporfs after devaluation have
been particularly large in cotton
textiles and tea ia sof$ currency areas
and oils and oilseeds in dollar and
hard currency areas. There are other
exports. which show an increase of a
smaller magnitude..

Shri Jhunjhunwala: 1In respect of
our jute and tea exports, was the full
price allowed to be charged as the
foreign consumers had to pay or as
it was prevalent in foreigy markets
after devaluation or was any particu-
lar price fixed?

Shri ¢. D. Deshmukh: There was
no great variation in the dollar prices
charged.

Shri Jhunihunwala: But was there
any variation in the rupee price
charged ?

Shri C. D. Deshmukh: The rupee
is bound to be affectzd by devalua-
tion. :

Shri Jhufljhunwala: Exactly the
same or was there some difference?

Shri C. D. Deshmukh: Proportion-
ate to the devaluation.

Shri Jhunjhunwala: In regard to
part (b), was any suggestion made by
foreign Governments like the U. K.
or U.S.A. that we should re-value
our yupee and put it at par with
Pakistan rupee?

Shri 0. D. Deshmukh: Emphati:
cally no. R

Shri B. R. Bhagat: May I krow
to what extent our exports to hard
aqurrency areas have gome up since
devalyation? .

'8hri 0. D. Deshmukh: Dollar area
figures are not available for the entire
period of n'ne '-onths from Oetober
1949 to June 1950, but comparative
data for six months from October
1949 to March 1950 with the corres-
ponding moriths of 1948 and 1949 are
as follows:

1948-49 Exports
1949-50  Exports  Rs. 66 crores.

Shri B. R. Bhagat: May I know
whether the curtailment of the im-
ports is due to quantitativs restric-
tions of imports or to devaluation?

Shri C. D. Deshmukh: The con-
traction in imports was principally
due to restrictions.

Shri Qoenka: Out of the increase
in exports to the tune of Rs. 74
crores, how much is attributable to
volume and how much to increase in
price?

Shri C. D. Deshmukh: I want
notice of the question.

Shri Tyagi: The hon. Minister
stated that this time there is a gain
of Rs. 172 crores over the last vear’s.
May I know whether this gain makes
up only for the last year’s loss in the
balance, that is to say, is it within
the margin of loss or is it a surplus
over the trade balance?

Shri C. D, Deshmukh: The figures
for October 1948 to June 1949 were:
Imports Rs. 469 crores
Exports Rs. 303 crores
For the period October 1949 to June

1950 the figures were:
' Rs. 371 crores
Rs. 377 crores,

leaving a favourable balance of Rs. 6
crores.

Shri Syamnandan Sahaya: Is it a
fact thal the recent arrangements
for the supply of jute by Pakistan and
of jute goods by India to Pakistan
is based on Indian rupee as devalued
and not on the Pakistan rupes® - o

8hri C. D. Deshmukh: . The' priceas
quoted.‘are in Indian rupeeas ~ :.vin

Rs. 55 crores.

Imports
Exports
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Bhri B. Do3; May I know whether
the recent polioi of Goverrment in
loosening their hold on the 0.G.L.
will. not work adversely against the
favourable trade balance?

Shi O. D. Deshmukh: Yes, Sir.
It is bound to, but it is otherwise in
the interests of the country.

WRITTEN ANSWERS 70 QUES-
TIONS
PERSONS DISCHARGED FROM FORCES
OF FORMER INDIAN STATES

*133. Shri Raj Bahadur: Will the
Minister of Defence be pleased to

state the number of persons if any,
discharged from the rank and file of
the forces of the former Indian
States as a result of the integration
of these forces with the Indian army?

The Minister of Defence (Sardar
Baldev 8ii15>;: \ - tuiiaeut s placed
on the Table of the House which
gives the information in respect of
States wheoe celcctivn Lias been com-
pleted. In other States selection is
still going on.

STATEMENT

Number of persons discharged from the Forces of the former Indian States as a result of the
wntegration of these Forces with the Indian Army.—States shoun below are those
where the selection of personnsl has been completed.

State Number of persons discharged.
Baroda 1114
Baria 87
Chamba 57
Cutch 323
Idar 103
Kolhapur 672
Lunawada 100
Mandi 72
Rajpipla 93
Sirmur 325
Suket 48

Total 2094

FoREIGN CAPITAL

*134. Shri Raj Bahadur: (a) Will
the Minister of Finance be plexsed to
state what improvement, if any, has
been recorded in the investment
market or capital formation in the
country as a result of the tax relief
or other incentives given in the
Budget of 1950-51?

(b) Has there been any increase in
foreign capital in the country during
the period April-JTune, 1950 end if
8o, what?

(b) There has been no roticeable
increase. Rs. 6} lakhs have Leen
invested in the country bv the resi-
dents of the U.K. during the months
April to June 1950.

UNLAWFUL OCCUPANTS OF GOVERN-
MENT PREMISES

*149. Sardar Hukam Singh: (a)
Will the Minister of Defence be
pleased to state whether any unlaw-
ful occupants of Government pre-
mises have been evicted under the
Government Premises  (Eviction)
Act, 1950 (Act XXVII of 1950),
and if so, how many?

(b) What amount of damages has
been recovered under this Act?
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The Minister of Defonce (Sarder
Baldev Bingh):

(8) Yes, 51.

(b) Rs. 31,263/11.

INDIAN-OWNED COMMERCIAL BANK
IN PAKISTAN

*150. Sardar Hukam Singh: Will
the Minister of Finance be pleased
to state:

(a) the number of
commercial banks still
in Pakistan;

(b) the number of Pakistuni-owned
banks functioning in India; and

Indian-owned
functioning

(¢) the number of accounts
tran~forred from  Pakistan  to India
since the revival of the Banking

agreement between the two coun-

tries?

The Minister of Finance (Shri C. D.
Deshmukh): (a) and (b). Accurate
information in regard to (a) and (b)
18 not available but as far as Govern-
ment are aware, 81 scheduled and
non-scheduled banks having their
registered offices in India are func-
tioning in Pakistan and 29 scheduled
and non-scheduled banks registered
in Pakistan are operating in India at
present.

(¢) Governmant have no informa-

tion in the matter.

INCURRING OF FRESH EXPENDITURE BY
MINISTRIES

*151. Shri Shiva Rao: Will the
I\tﬁrtnst-er of Finance be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to the
statement made by Dr. John
Matthai on the 3rd of June, 1950;

(b) the number of cases in which
decisions of each Ministry of the
Government of India, involving
fresh expenditure, were taken in
anticipation of the sanction of the
Standing Finance Committee in the
years (i) 104849, (i) 1949-50 and
(iii) 1950-51;

(c) the total amount of expendi-
ture involved in such cases year by
year; and

(d) the economies effected, if any,
in the Prime Minister’'s personal
Secretariat and the observations of
the Economy Committee thereon?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes.

(b) and (¢). A statement is placed
on the Table of the House. (See
Appendixz 111, annexure No. 2).

(d) The Economy Committee did
not make any recommendation for
the reduction of expenditure in the
Prime Minister's Secretariat, but
suggested that the Secretariat should
have a core of permanent staff
which should not change with the
change in the incumbency of the
Prime Minister’s Office.  They
had, however, no objection to the
Prime Minister of the day having
two or three posts where non-offi-
cials may be employed.  Another
suggestion was that the Officer on
Special Duty who was an experb
economist should be transferred to
the  Cabinet  Secretariat.  Both
these suggestions were accepted and
have already been implemented.

The Prime Minister’s Secretariat
effected savings of about Rs. 24,000
in 1949-50 and Rs. 67,300 in 1950-51.
The savings of Rs. 67,300 in the cur-
rent vear are in addition to the re-
duction in the budget of that Secre-
tariat by Rs. 49,900 as comparad
with the Provision for 1949-50. and
exclude the transfer of funds (Bs.
78,700) on account of Dr. Trone and
the Economic Expert’s posts from
the Prime Minister’s Secretariat to
the Cabinet Secretariat.

EXPENDITURE INCURRED BY MINIS-
TRIES WITHOUT SANCTION OF STANDING
FinaANoB CoMMITTEE

*152, 8hri Bhiva Rao: Will the
Minister of ¥inance be pleased to
state:

(8) whether any Ministry or
Ministries incurred expenditure with-
out coming to the Standing Finance
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Committee for sanction at any stage
during the years 1948-49, 1949-50,
1950-51;

(b) if so, the names of the Minis-
tries, with the amounts involved in
each case;

(c) whether any instructions have
been issued at any time to Ministries
not to anticipate a decision of the
Standing Finance Committee;

(d) if the answer to part (c) above
be in the affirmative, whether a copy
of these instructions will be placed
on the Table of the House;

(e) whether the Ministry of Finan-
ce sanctions expenditure in anticipa-
tion of a decision of the Standing
Finance Committee and without the
kn:wledge of the Minister of Finance;
an

(f) the number of occasions, if any,
on which such sanctions have been
accorded in each of the years men-
tioned above and the grounds for
sanction in each case?

The Minister of Finance (Shri 0. D.
Deghmukh): (a) No.

(b) Does not arise.
(c) Yes.

(d) Copies of orders issued from
time to time are placed on the Table
of the House. (See Appendir 111,
annexure No. 3).

(e) Not since February 1950.

(f) It would involve a dispropor-
tionate amount of time and labour to
collect information regarding cases
in which the personal orders of the
Finance Minister were not obtained.
Sanctions in anticipation of the
Standing Finance Committee's ap-
proval are accorded only in emergent
cases which do not admit of delay.

ExProstoN 1N Mvuparixk Forr,
PATIALA

. Shri Hanumanthajya:

183. 9 Shri Ohanniah:

(a) Will the Minister of States be
pleased to state what was the cause
of the explosion in the Mubarik Fort
in Patiala on the 1st May, 1950?

(b) What is the estimated value of
the ammunition exploded ?

(c) What is the estimated value of
the damage to the buildings and other
properties ?

The Minister of Home Affairs and
the States (Sardar Patel): () The-
enquiry made into the accident indi-
cates that it was the result of explo-
sion of gun powder stored in one of
the rooms, possibly due to a short-
circuit of defective temporary elec-
tric wiring.

(b) Rs. 762/8/-.

(c) The estimated value of damage
to Qila Mubarik is Rs. 1,77,000 and
private moveable and immoveable
property—Rs. 12,000.

ImporRT DUTY ON SILK

Shri Hanumanthaiya:
*15"{8111-1 Channiah:

Will the Minister of Finance be
pleased to state what was the annual
income from the import duty on.
silk for the last three years?

The Minister of Finance (Shri C. D.
Deshmukh): By silk the hon. Mem-
bers presumably mean raw silk. The
import duty collected on raw silk
during the last 3 years was:

1947-48 Rs. 59,904,522
1948-49 Rs. 89,776,449
1949-50 ... Rs. 28,81,468

Annual average = Rs. 59,50,813

INVESTMENT OF FOREIGN CAFITAL IN°
INDIA

*155 Shri Hanumanthaiya:
" Shri Channiah:

(a) Will the Minister of Finance be
pleased to state the amount of
capital invested by each of the
countries of Norway, Sweden, and
Denmark in India prior to 18t Januury
1950, and subsequent to that date?

(b) What are the other foreign
countries which have invested capital
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‘ir India and what are the amounts
in each case prior to 1st January
1950 and subsequent to that date?

The Minister of Finance (Shri C. D.
Dehmukh): (a) and (b). Various
computations have been made in the
past regarding the extent of foreign
investments in India and no rek-
able estimates are available. The
Reserve Bank of India has now con-
ducted on behalf of the Government
of India a detailed census of India’s
Foreign Liabilities and Assets as on

30th June 1948 and the results of the
enquiry which are expected to be pub-
lished shortly will show the invest-
ments from the various countries as
on that date. On the basis of the
information available in respect of
remittances received from abroad for
investment in India, a statement is
placed on the Table of the House
giving investments in business enter-
prises in India from foreign countries
for the period July 1948 to December
1949 and January 1950 to June 1950.

STATEMENT

Investments in Business Enterprises in India

Joreign countries for the period July 1948

to December 19149 and January 1950 to June 1950.

Amount (in lakhs of rupees)

Country July 1948 to January 1950 to
December 1949 June 1950.
¢nited Kingdom 6,11 23
Canada 17 *
T.SCA. i
Hongkong H

U. N. E. 8. C. O.

*156. Sardar B. S. Man: (a) Will
the Minister of Education be pleased
to state the amount India has to pay
to U.N.E.S.C.0.?

(b) What are the benefits
India receives from this body?

The Deputy Minister of Commu-
nications (Shri Khurshed Lal): (a)
The Government of India pay an an-
nual contribution to the U.N.E.S.C.0.
depending upon the total budget of
the organization and the proportion
of contribution fixed by the General
Conference each year for India. For
1950 an amount equivalent to
$284,351:11 was paid in sterling.
(Rs. 13,54,051-8-10).

(b) A detailed statementt is placed
on the Table of the House. (See
Appendiz 111, annezure No. 4).

which

CHANGE OF OFTION FROM PAKISTAN
TO INDIA.

*157. Shri Tyagi: (a) Will the
Minister of Home Affairs be pleased
to state whether those Hindus and
Sikhs in the territory now known as
Pakistan, who were in the service of
the Government of India before par-
tition, and who had opted for Pak-
istan, but who, on account of the dis-
turbances, had to come to India. have
been permitted to change their pre-
vious option and join service in In-
dia?

(b) If so, what is their number?

The Minister of Home Affairs and
the Statea (Sardar Patel): (a)(i) Those
who opted provisignally for Pakistan
were allowed to opt finally for India
on or before 15th February 1948;
practically all Hindus and Sikhs in
this category have been re-instated
in service.
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(if) Those who opted finally for
Pakistan were not allowed to change
the final option but such of them as
came back as refugees have been em-
ployed on a temporary basis.

(b) The information is not readily
available.

PAY OF TRAVANCORE-COCHIN
StaTE ForOE OFFICERS

*158. Shri Alexander: Will the
Minister of Defence be pleased to
state whether it is a fact that the
Officers of the Travancore-Cochin
State Force, now taken over by the
Government of India, did not receive
their pay for months from 1st April,
1050, and if so, what are ‘he reasons
for the same?

The Minister of Defence (Sardar
Baldev Singh): Officers stationed
within the State received their pay
and allowances in time. Some de-
laé, however, oceurreqd in respect of
officers who had been transferred
to places outside the Stata. The
delsy was due to the late receipt of
the last pay certificates from the
Accountant-General of the State.

DECENNIAL CENSUS

*159. 8hri 8. 0. Samanta: (a) Will
the Ministcr of Home Affairs be pleas-
ed to state the arrangements already

made for holding decennial censug in
19517

(b) Have dates been tixed for hold-
ing this census and if so. what are
they?

The Minister of Home Affairs and
the States (Sardar Patel): (a) The
following arrangements have so far
been made for the 1951 census:—

(i) A Census Commissioner, who
will be in charge of the census for
Indin and Ntate Census Superinten-
dents who will be in charge of the
eansus operations in the various States
have beei. appointed.

(ii) The questionnaire for the
Census has been finalised.

(iii) The printing of the enumers-
tion forms has been practically com-
pleted and they are being despatched
throughout the country.

(iv) House numbering has been
completed in many areas.

(b) The reference date for the
Census is she 1st March, 1951, bu$
the actual enumeration will be done
between the 9th February, 1951 and
the reference date.

BANKS IN INDIA

*160. Shri S. C. Samanta: Will the
Minister of Finance be pleased to
state the number of Benks that
closed down but subsequently receiv-
ed help and guidance from the Re-
serve Bank of India in the years
1949-50 and 1950-51 up to date?

The Minister of Finance (Shri U.
‘D, Deshmukh): The Reserve Bank is
not authorised to give any financial
help to banks which have suspended
payment and closed down. However,
before an order for winding wup is
passed by a Court, the Reserve Bank
can give informal assistance to such
banks in the preparation of schemes
of reconstruction, and such assistance
has been given in the case of four
banks. In cases where such banks go
into liquidation and the official liqui-
dators concerned seek the Reserve
Bank’s advice and guidance under
direction from the appropriate Courte
of Law, the Reserve Bank tenders
advice. and esuch advice had been
soucht and given in the case of one
hank.

HOMOEOPATHIC SYSTEM

*161. Shri S. C. Samanta: Will
the Minister of Health be pleased to
state the decision of the Government
of India as regards the steps to be
taken for the adoption and propaga-
tion of and training in the Homoeo-
pathic system of treatment in India
as a result of the recommendations
of the Howmoeopathic Enquiry Com-
mittee ? .

Ths Minister of Finance (Shrt
C. D. Deshmukh): Government are
still awaiting the views of some State
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Governments on the recommendations
made by the Homoeopathic Enquiry
Committee. A Health Ministers’
Conferenoe witl be held in New Delhi
from the 23rd to the 25th August,
1950, and the Report of the Com-
mittee will be considered at that
Conference.

EASTERN HIGHER TECHNOLOGICAL
INSTITUTE

*162. Shri Iyyunni: (a) Will the
Minister of Education be pleased to
state whether the FEastern Higher
Technological Institute has started
functioning ?

(b) How much money has been
spent on its establishment?

() What are the subjects that are
taught there or in which training is
given?

The Deputy Minister of Commu-
nications (Shri Khurshed Lal): (a)
and (c). The institution has not
started functioning yet but prelimi-
nary work is in progress and subject
to the Professors selected from
abroad joining at an early date, it is
proposed to begin post-graduate
instruction and training during the
course of the year. It would be
possible to provide such instruction
and training in—

(i) Chemical FEngineering, and

(ii) Mechanical Engineering
as Professors in these subjects have
already joined. The other subjects in
which such training would be provid-
ed would depend upon the Professors
yet to join.

() Rs. 14,72,000 upto June, 1950.

PiLor LiBRARY PROJEOCT

*163. Shri Iyyunni: (a) Will the
Minister of Education be pleased to
state what are the terms of the agree-
ment which India has entered into
with U.N.E.S.C.O. for the starting
of the Pilot Library Project?

The Deputy Minister of Commuy~
nications (Sh¥i Khurshed Lal): Ac-
cording to the terms of agreement with
U.N.E.S.C.0. in connection with the
Pilot  Public  Library  Project,
U.N.E.S.C.O. has to provide servi-
ces of a foreign Director for about
six months and one fellowship for the
training overseas of a candidate who
will be employed in the Project on
return. The total value of U.N.E.S.
C.0.’s contribution is estimated at
$7,600. The Government of India is
expected to provide a building for
the Library centre and to bear all
expenscs in connection with the es-
tablishment of the Project and its
operation.

HISTORY OF PHILOSOPHY

*164. Shri Iyyaunni: Will the
Minister of Education be pleased to
state whether ‘the History of Philo-
sophy’ has been published?

The Deputy Minister of Communica-
tions (8hri Khurshed Lal): No, Sir;
but the typescript of the book (His-
torv of Philosophy—Eastern and
Western) has been handed over to
the Publishers, and it is expected
that the book will be available to the
public in April 1951. :

AREA ACQUIRED OUTSIDE RAMGARH
CANTONMENT

*165. Shri Jnani Ram: Will the
Minister of Defence be pleased to
state :

(a) the area of cultivated lands
acquired by Government outside the
Ramgarh Cantonment wunder the
Eastern Command;

(b) the area cultivated at present;
and

(c) the area lying fallow?

The Minister of Defence (Sardar
Baldev 8Singh): (a) to (c). I regret
I am not quite clear as to the area
which the hon. Member is referring
to. I shall be glad to examine any



A}
cific cese if the hon. Member
otld kindly refer it to me with
complete detmils.
TUBEROULOSIS

*166. Shri Lakshmanan: Will the
Minister of Health be pleased to
state:

(8) whether Government have is-
sued e warning against the indis-
criminate use of streptomycin for
treating tuberculosis; if so, why; and

(b) whether Government have re-
ceived any representation from any
quarters regarding the ill-effects of
this drug?

The Minister of Finance (Shri O.
D. Deshmukh): (a) Yes. The reasons
are given in the press communique
issued by Government. A copy of this
communique is placed on the Table
of the House.

{b) Yes—from the Director-icneral
of the World Health Organisation,
Geneva, and the Tuberculosis Associa-
tion of India.

PRESS COMMUNIQUE DATED
14th JUNE 1950.

Streptomycin,

With the advent of streptomycin in the
field of treatment of tuberculosis the atten-
tion of the public has heen focussed on
this drug to a degree out of all proportion
to its value in the *reatment of the disease.
Although the treatment of certain specific
types of tuberculosis by this drug has been
proved to be efficacious, yet in so far as
the treatment of pulmonar, tuberculosis
with this drug is concerned, the types of
disease in which the drug can be of use
have not been clearly defined. Indiscrimi-
nate and careless nse of the drug in cases
of tuberculosis renders the patient unamen-
able to treatment byhteho drug if it beczln.nel
.neceasary to repeat the treatment at a later
date. Besides, illeffects are known to
have occurred to patients whe are sensitive
to the drug. In view of these facts, the
drug hes still to he cousidered dangerous
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and ite use should, therefore, Le restricted
only to certain types of tuberculogis and
by those who have experience in selecting
suitable patients for this treatment.

NaTioNar,. HEALTH SCHEME.

*167. Shri Lakshmanan: Wiil the
Minister of Health be pleased to
state: : '

(a) whether there is any proposal
under consideration of Governmen$
for introducing a National Health
Scheme in this country on the model
of the British system; and

(b) if so, what will be the appro-
ximate expenditure involved in the
scheme?

The Minister of Finance (Shii O.
D. Deshmukh:) (a) There is no such
proposal under consideration.

(b) Does not arise.

CULTIVATION
CHAL

oF Porpy IN Hmma-
PrADESH AND BILASPUR

*168. Dr. Parmar: (a) Will the
Minister of Finance be pleased to
state whether it is a fact that the
Government have taien active sieps
to ban the cultivation of poppy in
Himachal Pradesh and Bilaspur?

(b) Ts it a fact that no other cash
crop is grown in those areas?

(c) Is it a fact that no reans of
transport exist in those nreas to take
the produce to the 1rarkets?

(d) Is it a fact that the growers
must sell only to Government who
have fixed the price of opium at the
rate of Rs. 45 per scer?

(e) Is it a fact that the Govern-
ment supply opium at the rate of Rs.
120 per seer to their licence dealers?

The Minister of Finance (Shri
0. D. Deshmukh): (a) Yes; steps
have been taken to eliminate poppy
cultivation from Himachal Pradesh
and Bilaspur, as far as possible,
within three years.
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(b) No.

(¢) Transport facilities are limit-
ed in these areas.

(d) Yes, the price fixed being Rs.
45/- per seer in Himachal Pradesh
and Rs. 40/- in Bilaspur.

(e) The Central Government sup-
plies opium, not to  licensed
dealers, but to the State Govern-
‘ments at the average cost. price of
ebout Rs. 40/- per seer. The
State Governments distribute the
opium to dealers licensed by them
at prices which are fixed by the
State Governments themselves.

SURRENDER OF CUSTOMS RIGHTS BY
SAURASHTRA

*169. Dr. V. Subramaniam: (a)
‘Will the Minister of Finance be pleas-
ed to state the amount payable or
paid to the Governmen: of Saurash-
tra Union for the surrender by them
of their customs rights as per agree-
ment ? ,

(b) Has the payment of compensa-
tion ceased and if so, from what
date?

(c) What arc the States to which
such compensation is given and the
amount so paid till now for both tea
-customs and land customs?

The Minister of Finance (Shri
‘C. D. Deshmukh): (a) The amount
paid to the Government of Saurash-
tra Union for the period from the
15th July 1948 to the 8lst Afarch
1950 is Rs. 25685 lakhs at the rate
of Rs. 150 lakhs per annum.

(b) Yes. With effect from the
I1st April 1950 when Federal Finan-
cial Integration was effected.

(c) Among the present States of
India it is only to Saurashtra
Union that such compensation has
dbeen given.

RE-ORGANISATION OF STAFF oF Hos-
PITALS IN DELHI

*170. Dr. V. Subramaniam: Will
the Minister of Health be pleased to
state whether the re-organisation of
the staff of the Irwin, Safder Jang,
Hindurao and Willingdon Hospitals
in Delhi is now complete as sane-
tioned under the scheme of re-orga-
nisation and -if nof, why not?

The Minister of Pinance (Shri
C. D. Deshmukh): The re-organi-
sation of the staff of the hospitals in
question is complete except for tweo
posts which could not be filled so
far due to non-availability of suit-
able candidates for them. Action
is being taken to fill the posts
temporarily.

A.I. R. StATIONS

*171 Giani G. S. Musaflr: (a) Will
the Minister of Information and
Broadcasting be pleased to state whe-
ther it is a fact that Senior Army
Officers in Kashmir and in the Minis-
try of Defence have complained that
the news and other programmes
broadcast in Hindi from the A.I.R.
Stations are difficult to understand?

(b) If so. what steps do Govern-
ment propose *o take in the matter?

The Minister of State for Infor-
mation -and  Broadcasting (Shri
Diwakar): (a) Government have nos
received any such complaints from
Army Officers. Ministry of
Diefence have recently pointed out
that A. I. R. programmes in Hindi
are not easilv understood by some
of the Armed Forces personnel.
This, however, does not apply to the
Troops programmes.

(b). Steps are being taken to make
the language of A. I. R. broadcasts
g0 as to he more easily understood
by all classes of listeners.

PROGRAMME AND TRANSMISSION
ARTISTS
*172. Giani G. S. Musafir: (a) Will
the Minister of Information and
Broadcasting be pleased to state
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whether it is a fact that Alll India
Radio proposes to terminate the ser-
vices of a large number of programme
and transmission Artists and if so,
why? -

(b) What procedure is being adopt-
ed to terminate their services and
how many officers will be thus affect-

ed?

(c) Is it a fact that most of these
officers have already worked in A.I.R.
for long periods?

The Minister of 8tate for Informa-
tion and Broadcasting (Shri Diwsa-
kar): It is presumed that the hon
Member is referring to programme
Assistants and Transmission Assis-
tants. If so, the answers to the
various parts of the question are as
follows:

(8) Retrenchment of some tempo-
rarv  Programme  Assistants 8nd
Transmission Assistants is contem-
plated as a measure of economy.

(b) The procedure for retrench-
ment is under consideration; it is
not poreible to state at this stage
now many will have to be retrenchad.

(c) Some of the Programme
Assistants and Transmission  Assis-
tants have been in their posts for a
number of years; others have been
recently appointed.

EMPLOYEES OF MERGED STATES

*178. Shri ‘M. L. Dwivedi: (a)
Will the Minister of Btates be pleas-
ed to state the Government policy
with regard to security of services of
employees of werged states, wkere
services were guarantced by various
covenants?

(b) What is the reason for the gene-
ral retrenchmenis in the merged
states irrespective of length of ser-
vice?

(0) What is the reasou for not
declaring pensions or gratuities or
compensation, etc., before the termi-
nation of the services of employees
in the merged states?

The Mirnister of Home Afiairs and
the Btates (Sardar Patel): (a) Mosf
of the Merger Agreements guarantee

either the continuance in service of
the permanent members of the:
Public Services of the merged States.
on conditions not less advantageous.
than those on which they were serv-
ing before or the payment of reason-
able compensation.

The policy of the Government of’

India is to ensure that these
guarantees are honoured.
(b) We are not aware of any

general retrenchment affecting the-
personnel of the services of tlLe
merged States. It is inevitable,
however, that when a number of
administrative units are merged with
another unit, some service personnel.
should be found surplus.

(¢) Having regard to the diversity
of rules and regulations in different
merged States, on the basis of which
pensions, gratuities, compensation
etc. have to be paid to the surplus.
personnel, some delay is unavoidable.

Loaxs To StupENTS IN U. S. A,

*174. Dr. R. S. Singh: Will the
Minister of Bducation be pleased to
state:

(a) whether funds have been
placed with the Embassy of India at
Washington to be spent at the-
Ambassador’s discretion for giving
financial assistance to deserving pri-
vate students who have heen adver-
sely affected hy the dwuvaluation of
the rupee;

(b) if so, what was the total
amount of that fund for the year
1949-1950, and what is the amount
for the current financial year;

(¢) the number of private students
in the U.8.A. who have been given
loans out of this fund; and

(d) the total amount of loans given.
to those students?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) and
(b). Yes. A provision of Rs.
1,30,000 for each of the financial’
vears 1049-5C and 1950-51 was made-
for giving financial assistance in the
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form of loans to such private stu-
dents. This provision is not placed
at the disposal of the Embassy but
loans are sanctioned by Government
on the recommendationg of the In-
dian Ambassador ap Wachington.
The Ambassador is, however, provi-
ded separately with small funds to
meet cases of emergency.

(¢) These loans have so far been
sanctioned in favour of 15 students.

_ (d) The amount so far sanctioned
is Rs. 82,000 out of which Rs. 13,500
have already been disbursed.

EXCAVATION 0F RUINS AT RAJGIR AND
HASTINAPUR

*175. Dr. R. S. Singh: Will the
L‘fmlst,er of Education be pleased to
state:

(a) whether any amount has been
sanctioned for the excavation of the
ancient ruins at Rajgir and Hastina-
pur; and

(b) if 50, when is the excavation
work going to be undertaken ?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (22 and
(b). No amount has been specifically
sanctioned for the excavations at
Rajgir and Hastinapur in the current
year’s budget of the Archaeological
Pepartment, but they have both been
included in the excavation pro-
gramme of the Archaeological De-
partment during the next five years.

TAXATION

*176. Shri Satish Chandra: Will
the Minister of Finance be pleased to
state the total per capita incidence of
taxation, ineluding the  Central,
State and Local taxes?

The Minister o? Finance (Shri
C. D. Deshmukh): The per capita
incidence of taxation, taking Central
and States taxes together, on the

basis of the budget for the current
year ig Rs. 17. Information is no.
readily available about taxes levied hy-
local authorities.

SOIENTIFIC RESEARCH

*177. Shri Satish Chandra: Will
the Minister of Defence be pleased $o-
state the progress made so far in
establishing the organization for
scientific research on problems of:
defence?

The Minister of Defence (Sardar-
Baldev Singh): A number of scientists.
have been recruited who are famili-
arising themselves with the scientifio-
problems of the defence services u-id
also with the work done in other-
countries on these problems. A
portion of the National Physical
Laboratory has been mude available:
where some of the scientists have
already started working on some-
specific problems. Steps have been
taken to build up a good scientifio-
library and to provide the necessary
equipment required for research. Tb
would, however, be unrealistic to-
expect spectacular results soon.

INCOME-TAX DEPARTMENT or
TRAVANCORE-COCHIN

*178. Shri Alexander: Will the-
Minister of Finance be pleased to-
state whether v s the poifey of this.
Government. to revise the saary of
the stuff of liicome-tax Department.
of Travancore-Cochin taken over
with the financial integration of the
state, so as to bring it on a par with
that of the officers of that Department
elsewhere in the Union?

The Minister of Finance (Shri
0. D. Deshmukh): Yes. The hoa.
Member’s attention is invited to the-
Press Note issued by the Finanoce-
Ministry on the 21st March 1950, a.
copy of which is laid on the Table..
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PRES8S NOTE DATED 21-3-50
) Central Scale of Pay for Siate Servants

The Government of India have been
.giving a great deal of thougnt to an im-
portant problem arising out of the taking
-over of Central subjects in the former
Indian States and Unions viz., that of
assimilating the employees in these depart-
ments to the Central scales of pay. The
personnel in these services are at present
on varying rates of )ay, mostly fixed with
reference to local conditions, and their
~duties and responsibilities  differ widely
Afrom those in the corresponding depart-
.ments now at the Centre. The departments
and services will therefore have to be re-
-organised and the persons fitted into the
appropriate grades in the various Central

services, having regard to all relevant co-
siderations.

Government are setting up the necessary
machinery to carry out this work so that
the reorganisation could be completed as
-early as possible and the persons brought
-on to the Central scales of pay and allow-
ances in their new positions. Tt is ex-
pected that this will rot taice more than a
year.

The position in regard to the employees
-of Railway administrations in the States
is somewhat different from that of em-

loyees in other services. Most of the

tate Governments have in the past regulat-
-ed the pay and allowances of their Railway
employees in the light of the sanctioned
scales for similar staff on Railways worked
by the Central Government, 1nstead of
with reference to the rates of pay sanction-
ed for staff in other Departments of the
respective State Governments. In fact,
some of the Railway systems have already
introduced the full Central Government pay
scales while in others a substantial advance
has already been made in that direction or
assurances to that effect have been given.
The case of the Railway en:ployees in the
former Indian States will have to be- ex-
-amined and dealt with separately and this

matter is engaging the attention of Gov-
- ernment,

—

TRiBAL PEOPLE IN AssaMm

*179. Shri Buragohain: Will the
Minister of Education be pleased to
state:

(a) the names of the Tribes in the
“Tribal Areas of Assam amony whom
anthropo'ogical investigations have
been carvied out during the years
1048-49 and 1949-50; and

(b) whether ~ Government have
sponscred . any scheme to train
workers for social welfare work
among these Tribal people?

The Deputy Minister of Communi.
cations (Shri Khurshed Lal): (a) and
(b) . A statement is placed on the
Table of the House.

STATEMENT
The Tribal pcople in :lssam

During the years 1948-49 and 1949-50
anthropological investigations were carried
out among the three groups of the Abor
Tribes of Assam.

(i) Padam Abors of the lower as well as
of the higher regions.

(ii) Pasi-minyong Abors in the lower
region in the Balek groups of villages.

(iii) Pangi Abors of Jero and
and the Minyong Ahors of the
regions.

Subum
higher

At the instance of the Government of
Assam a special course of training for
Political and Assistant  Political Officers
appointed to work among the primitive
tribes in the Excluded Areas of Assam was
arranged in consultation with the State
officials, but the ‘raining of these officers
which was to commence during the winter
of 1949 had to be postponed then owing to
the tragic death of Mr. Campbell as a
result of landslide in the Mishmi Hills.
Details of the course of training of a
superior class of workers for social welfare
work among tribal people generally are
under examination in the Department of
Anthropology.

COMMUNITY STUDIES

*180. Shri Buragohain: Will the
Minister of Education be pleased to
state:

(a) what steps are being taken by
Government for the carrying out of
the UNESCO project on Community
Studies in India; and
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(b) the amount of contribution, if
any, received by Government from
the UNESCO funds for this work?

The Deputy Minister of Communi-
cations (Shri Khurshed ILal): (a)
There is no project of UNESCO on
Community Studies in India.  The
Governinent of India have, however,
undertaken a study of the problems
of group tensions in India in co-ope-
ration with Indian Universities and
for this the UNESCO have appointed
Professor Gardner Murphy of New
York to act as Uonsultant fo  the
Government of India for a period of
six months. A detailed statement ig
placed on the Table of the House.

(b) TNESCO  has  placed a
sum of $20,000 at the disposal of
Dr. Murphy in connection with *he
project.

————
STATEMENT

Study of the Problems of Giroup Ten-
siong in [ndia.

Due to the presence of a variety of ten-
sions in the country the Government of
India decided to 'indertaize a study of the
problem of the group Tensinns—religious,
provincial,  Linguistic and  Racial—that
poison the relations between the different
communities. The  Vice-Chanceliors  of
various Universities were requested to under-
take confidentially a theoretical study of
the problem so that with the help of that
study methods of eradicating them from
our ‘national life may be evolved.

The Unesco, at its Second Session of
General Conference also included in their
Programme the Project of ‘‘Enquiries into
Tensions affecting international understand-
ing”. With a view to helping the Govern-
ment of India in the conduact of this em-
quiry, the Unesco appointed Dr. Gardner
Murphy of City College, New York as a
Consultant to the Covernment of India in
connection with their Project. Dr. Murphy
is expected to arrive in India on the 5th
August, 1950 and will he here about six
months. A sum of 20,000 dollars has been
placed at his disposal by Unesco as a con-
tract money for this period. During his
stay in India Dr. Murphy will visit a few
University centres where he will help im
organizing research proiects and will train

senior Indian students or workers for re-
search on tensions.

RE-ORGANISATION OF GAUHATI RAiDIO-
. STATION

*181. Shri Buragohain: Will the-
Minister of Information and Broad-
casting be pleased to state whether
there is any scheme for the re-crga-
nisation of the Gauhati Station of the:
All India Radio?

_ The Minister of State for Informa-

tion and Broadcasting (Shri Diwakar) ;.
No re-organization scheme as such,
with regard to the Shillong /Gauhati
Station is under contemplation.

It is, however, proposed to replace-
the existing 1 KW transmitter at
Gauhati by a 10 KW medium-wave-
transmitter within the current finan-
cial year.

PERSONS ARRESTED AND DETAINED-
UNDER PREVENTIVE DETENTION AoT
(1950)

*182. Shri J. N. Hazarika: (a)
Will the Minister of Home Affairs be-
pleased to state what is the total
number of persons who have been
arrested and detained under the
Preventive' Detention Act (1950)?

(b) How many of them are alleged
to have been Communists?

(¢c) How many of them have been
released as a result of the decision
of the Supreme Court and the High
Courts ?

The Minister of Home Affairs and
the States (Sardar Patel): (a) to (cj.-
Information is being collected and
will be laid on the Table of the
House in due course.

ASSATLT BY MILITARY PERSONNEL.

183. Shri Kamath: Will the
Minister of Defence be pleased to
refer to the answer giver to my Star-
rel Question No. 1182 asked on the-
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29th March 1950 regarding the as-
sault by Military Personnel in Jub-
bulpore and state the result of the
enquiry ?

The Minister of Defence (Sardar
Baldev 8ingh): The Court of Inquiry
wag of the opinion that the incident
did not call for any disciplinary action
against the personnel involved.

CorLours AND DYEs IN FOODSTUFFS

»184. Shri Sanjivayya: Will the
Minister of Health be pleased to
state:

(a) whether Government have
made any effort to find out whether
it is injurious to the health of the
people if colours and dyes are used
in food-stuffs; and

(b) if w0, what is the result?

The Minister of Finance (Shri
.0. D. Deshmukh): (1) snd (b). The
Government of India are fully alive
to the danger arising out of the use in
food-stuffs of inorganic pigments and
organic compounds which are of a
poisonous nature. The State Gov-
ernments have been circulated from
time to time in regard to  known
harmful colours and the acceptance
of the regulations in  this  regard
adopted in the Uttar Pradesh havs
been recommended.

Such knowledge as is available from
resenrch in foreign countries hag also
been made available.

In March of this yvear a joint meet-
ing of the Technical Committees con-
cerned of the Food and Health Minis-
tries was held. They have made
certain recommendations which have
not yet been formally received but
which arc being studied and a further
-directive on the basis of these will
shortly be issued to the State Gov-
ernments. '

A detailed statement is laid on the
Teble of the House. (See Appendix
I{1. ennezurs No. 5.)

HARIJAN SCHOLARSHIPS

*185. Shri D. Sanjivayya: Will the
Minister of Education be pleased
to state why the amount of
Scholarship given to each Harijan
student is reduced during the year
1949-50?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): Presuin-
ably the hon. Member is referring to
20 per cent. cut made provisionally
in the value of each scholarship
sanctioned for 1949-50. This cut
was restored when second half yearly
instalments of Scholarships - were
paid to the scholars concerned.

DrispLAcCED PERSONS IN GANDHIDHAN,
CuTcH

*186. Prof. K. T. Shah: (a) Will
the Minister of States be pleased to
inform the House whather any com-
plaints have been recelived in regsrd
to the behaviour of the displaced
persons sett'ed in the Gandhidhan
in Cuteh towards the local popula-
tion and workers?

(b) What steps have been taken
to deal with them?

(¢) Are any of the Jocal officials.
or members of th: locul Advisory
Council, ussociated as Directors,
Shareholders, or otherwise, with the
promoters of this Gandhidhan in
Cutch?

The Minister of Home Aflairs and
the States (Sardar Patel): (a) No.

(h) Does not arvise.

(¢) T amn making enquiries and shall
communicate the result to the hon.
Meinber.

IMPERIAL BANK OF INDIA

*187. Prof. K. T. Shah: Will the
Minister of Finance be pleased to
state whether Government have
decided ¢o acquira the Imperial
Bank of India as w:s promiscd at
the 4ime of the nationshsaiion +f the
Reserve Bank of India in 19487
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The Minigter of Finanoe (Shri
©C. D. Deshmukh): I would refer the
hon. Member to the reply given by
my predecessor to Shri M. Anantha-
sayanam Ayyangar on the 1sb
February, 1949.

ALLOWANCES TO MAHARAJA OF
JODHPUR FOR HIS DAUGHTER’S
MARRIAGE

*188-A. Sardar B. S. Man: (a) Will
the Minister of States be pleased to
state whether any sum was given to
the Maharaja of Jodhpur, besides
the usual allowances given to the
Princes, for the marriage of his dau-
ghter and if so. what was the
amount?

(b) Is there any fixed scale on
which such amounts are granted?

The Minister of Home Affairs and
the States (Sardar Patel): (a) The
answer to the first part is in the
negative; the second part does uot
arise.

-(b) No.

HagivMs 1N BHOPAL

19. Thakur
Minister of
state:

Lalsingh: \Vill the
Health be pleased to

(a) whether Government are aware
that there is a large number of un-
qualified Hakims in the employ of
Bhopal administration; and

(b) if so, what steps do Govern-
ment propose to take in the matter?

-The Minister of Finance (Shri
C. D. Deshmukh): (a) It is under-
stood that most of the Hakims em-
ployed under the Bhopal adminis-
tration possess qualifications that
were recognised by the state adminis-
tration.

(b) Doeg not arise.

PRE-FABRICATED HOUSES

20. Dr. Deshmukh: (a) Will the
Minister of Health be pleased to state
the period of time that will be ~equir-
ed for the prefabricated houses being
made available to the public?

(b) When will the manufscture of
these houses commence?

(¢) What will be the rate of pro-
duction per month ?

The Minister of Finance (Shri
0. D. Deshmukh): (a) Houses are ex-
pected to be ready by the end of
August 1950. But Government Tre-
quirements will first have to be met
and it will therefore probably be some
weeks before houses will be available
for sale to the public.

(b) Casting of panels is already
taking place; complete houses are
expected to be produced from the end
of this month.

(c) 400 houses per month when
the Factory gets into full production.

GOVERNMENT SERVANTS’ CONDUCT
RuULEs

21. Lala Raj Kanwar: Will the
Minister of Home Affairs be pleased
to stute whether the Govermient
Servants’ Conduct Rules which were
in force prior to 15th August, 1947
are still in force in their entirety?

The Minister of Home Aflairs and
the States (Sardar Patel): Yes.

PRISONERS AID SOCIETIES

22. Lala Raj Kanwar: Will the
Minister of Home Affairs be pleased
to state:

(a) the names of States and ihe
Centrally Administered Areas in which
Prisoners Aid Societies are functio.-
ing; and

(b) whether any financial
tance is given to
Goverrment?

assis-
such bodies by

The Minister of Home Affairs and
the States (Sardar Patel): (a) and
(b). Enquiries are being made and
the information will be laid on the
Table of the House after it is com-
plete.
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AMBASSADOR IN IREIAND

28 Shri Hanumanthaiya:
‘ Shri Channiah:

Will the Minister of Finance be
pleased to state whether it is a fact
that the Standing Finance Com-
mittee decided that no expenditure
other than the travelling expenses of
the Indian High Commissioner in
U.K. should be incurred in connec-
tion with his appointment as our
Ambassador in Ireland?

The Minister of Finance (Shri
C. D. Deshmukh): Yes.

HisTory oF THE FRrREEDOM MOVE-
MENT

24. Shri Iyyunni: Will the Minis-
ter of Education be pleased to state
how far the work of the Committee
for collecting materials for writing a
book on the history of the freedom
movement in India has progressed?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): Replies
of the State Governments, TIndian
Universities and the Indian Missions:
abroad who were addressed on the
subject in March last are being receiv-
ed and the material furnished for
writing the history will be placed be-
fore the Editorial Board as soon as.
such a Board has been formed.

STUDENTS ADVISORY ORGANISATIONS:

25. Shri Iyyunni: Will the Minis-
ter of Education be pleased to stute
the names and the location of the 23
students advisory organisations refer-
red to in Pamphlet No. 71 issued by
the Ministry of Education?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): A state-
ment is placed on the Table- of the
House. See Appendiz II1I, annexure
No. 6.
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The House et at a Quarter to
Eleven of the Clock
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11-45 A
PAPERS LAID ON THE TABLE

AMENDMENTS TO FEDERAL PuBLIC
Service CommissioN (CONSULTATION
BY THE GOVERNOR GENERAL) RE-
GULATIONS AND Unxrtox PuBLic SEg-
vice  CommissioN (CONSULTATION)
REGULATIONS.

The Minister of Home Affairs and
the States (Sardar Pafel) : I beg to
lay on the Table a copy of each of the
following papers :

(4) Notification making certain am-
endments in the Schedule to the
Federal Public Service Commis-
gion (Consultation by the Gover-
nor-General) Regulations in ac-
cordance with clause (5) of ar-
ticle 320 of the Constitution ;
(1) Notification making certain
amendments in the Federal Pub-
lic Service Commission (Consul-
tation by the Governor-General)
Regulations, in accordance with
clause (5) of article 320 of the
Constitution ; and

(i1t) Notification making certain
amendments in the Union Public

216

Service Commission (Consulta-
tion) Regulations, in accordance
with clause (5) of article 320 of the
Constitution. [Placed in Library.
See No. P—102/50.]

REviseD REGULATION 54 oF GENE-
RAL REGULATIONS OF THE INDUSTRIAL
FiNANCE CORPORATION oOF INDIA.

The Minister of Finance (Shri C. D.
Deshmukh) : I beg to lav on the Table
a copy of the Revised Regulation 54
of the General Regulations of the In.
dustrial Finance Corporation of In-
dia in accordance with sub-section (3)
of section 43 of the Industrial Finanee
Corporation Act, 1948. [Placed in
Library. See No. P-103/50]

CENTRAL ExcISES aAND SartT NoTi-
FICATIONS,

Shri C. D. Deshmukh : I beg to
lay on the Table a copy of each
of the following notifications in
accordance with Section 38 of the
Central Excises and Salt Act, 1944 :

(1) Central Excises Notification
No. 8, dated the 1st April, 1950,

(2) Central Excises Notification

No. 12 dated the 27th May,
1959,
(3) Salt Notification No. 17

dated the 8th July, 1950, and.

(4) Central Excises Notification
No. 18, dated the 8th July, 1950.
[Placed tn Library. See  No.
P-104/50].
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Moriox re : KOREAN SITUATION

The Prime Minister and Minister of
External Aftairs ( Shri Jawaharlal
Mehru) : I beg to move :

“ That this. House approves the
policy of the Government of India
in regard to the Korean situation as
stated in the announcement, dated
the 29th June, 1950, and the action
taken after .”

During the last two days we have been
discussing very important problems
aﬂ’ect.m% our country, domestic prob-
Jems, of the utmost importance, prob-
lems, concerning our economic situation,
the food problem etc. Obviously, they
are of primary importance to us and
we stand or fall in the measure that we
solve them. Nevertheless, problems
external to India are not only of great
importance and concern, but of addi-
tional importance, for what happens
elsewhere might have a powerful effect
on the internal problems that we have
to face. If therc is a war in the world
our cconomy will be affected tre.
mendously. Our food problem will
assume a new shape. So that, these
external problems have assumed a
very special importance for us from
every point of view.

We talk of the Korean situation.
We know that some kind of a war
on a relatively small scale is being
carried on in that far-castern country.
Most of us sympathise with the people
who are suffering there.  Perhaps,
many of us do not know very much
about Korea. When we think of this
struggle, we do not think of Korea so
much as of the giant shadows that fall
over that unfortunate land. We think
of the possibilities of a world con.
flict and of the conscquences that
may ensue~ from it. As we face the
world situation today, it locks as
though the fate of the world seems to
bhang in regard to war and peace by a
thin thread which might be cut down
by a sword or blown off by a gun. We
do not know what will happen in the
future., Most of us do not wail the
war in Korea to extend. Few per-
ﬁhawafnﬂ reaiiszticn of the pos.

consequences of such a world
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conflict. I think it may well be said
that whatever might be the other conse-
quences, it is certain that after a world
conflict of this kind, the world as we
know it today will cease to be. Some-
thing else will emerge out of it, some-
thing different and those who sur-
vive that conflict, therefore, will live
in a world probably the same but es-
sentially different in very important
matters not only because of the des-
truction involved in such a war on a
vast scale, but rather on account of the
bitterness and extreme violence and
hatred which such a war will generates
Whatever progeny there may of the
hatred, bitterness and violence of this
type, that progeny can never be
good.

So, the fate of our generation hangs
by this little thread. Therefore, some
of us feel that every conceivable and
possible effort should be made to pre-
vent that. I do submit that there is
nothing wrong in that feeling. At a
moment of this kind it is very dan.
cerous for any person in a respon-
sible position in any country to allow
himself to be carried away by passion
and to judge things merely in anger
and hatred. Thus he will not serve his
country or the world. I say so with
all humility, because I am myself
often carried away by anger and pas-
sion, although I try to restrain my-
sclf. But I do feel at the present
moment that I would be completely
unworthy of my position, if I allowed
myself in this context of world events
to suffer my judgment to be perverted
by passion or by anger and, therefore,
become  unbalanced.  Whether I
succeed or not—I do not know—
I will at least make every effort to that
end.

We have a tremendous onsibility.
Not that Infia, as she is constituted
today, can play or does play a very im-
portant part in world affairs. Those
countries which have big battalions
or economic and money powers play
a big part. We have neither big bat-
talions nor money power. So we do
not play any big part and we do not
cdlsim to play any big part. But
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whether we play a big part or a small
pard, inevitably we have to play a part
and in that totality of circumstances
that arise even that little part may
count, and I believe it does count.
Therefore, it becomes important for us
what we do in these circumstances.
To some extent our relations with some
of our neighbouring countries of Asia
are close. They are situated as we
are, and we take counsel together, and,
therefore, the part taken by us and the
action we indulge in has a certain wider
significance also.

Before I deal with this more fully
I should like to give the House a few
facts about Korea. Here is a country
which through over two thousand
years of recorded history built up a
homogeneous nation with a common
national character, cultural heritage,
language and way of life. Korea
stands between Japan and China.
Yet, it is completely distinct—it is
influenced by both or it has influence
on the other countries too—but it is
completely distinct from the two and
has had a strong national feeling all
the time. After the Russo-Japanese
war, which ended with the Treaty of
Portsmouth in 1905, Korea became a
Protectorate of Japan. Five years
later, in 1910, Japan annexed Korea.
It put an end to the Protectorate
and annexed it, and Xorea became
a full part of the Japanese Em-
pire. Therefore, from 1905 on-wards
till 1945, that is, till the end of the
last World War, XKorea was under
Japanese  administration. During
this entire period there was a move-
ment for independence in Korea—a
strong movement. There were
violent insurrections in Korea, on a big
scale occasionally. It was more
especially round about that year when
we in this country started under Ma-
hatma Gandhi's leadership a peaceful
movement of revolt, about that time
in Korea also something in the nature
of a peaceful non-cooperation move-
ment started and functioned against
Japanese  occupation., It failed,
It was different in a sense, of course,
And the Koreans suffered greatly,
8o, during all these forty years the
people of Korea, or many of them, havg
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endeavoured and tried to free them-
selves. Many of them became exiles,
Many 6f them during the last World
War fought against Japan, in Chinese
Armies and so on and so forth. So
round about 1945—I think it was in
August and September—when the ar.
mies of the Allies, the United States
and the Russian Armies, entered Ko.
rea at different ends both of those
Armies were greeted with great joy
by the Koreans as Armies of liberation.
The Koreans came up with their
flags, in the case of the United States
armies the United States flag and in the
case of the Soviet Armies the Soviet
flag, because they regarded them as
liberators and hoped that their dream
of freedom would be realized soon.
Very soon the enthusiasm of the
Koreans waned because they saw that
the type of liberation that they had
expected did not come.

I might go back and say something
that had happened in war-time., In
December, 1943, a Conference was
held at Cairo where the leaders of the
United States, the United Kingdom
and China declared that in due course
Korea was to bccome free and in-
dependent. On July 26, 1945, this
decision was confirmed at
12 Noox the Potsdam Conference

and subscribed to by the
Soviet Union. Later, afte” the Ameri-
can and the Soviet Armies entered Korea
some kind of an arrangement had to be
made $o prevent them from overlap-
ping, and thus Korea was divided ar-
tificially by the 38th Parallel for en-
tirely military  purposes. In 1946
a Joint Commisson was put up—the
United  State-Soviet Commission—
to form a provisional government for
the whole of Korea. This Commis-
sion broke down. It made various
attempts to solve the problem jointly,
but it did not succeed and it broke
down. Tken in 1947 the General
Assembly of the United Nations es-
tablished a U. N. Commission on
Korea to assist in the establishment of
a unified independent Governmer ¢
of Korea. The Soviet Union voted
against this Resolution and subse-
quently did not oo-operate with that
Commission, because, in facs, I rem-
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ember one of the members chosen on
that Commission was from the Ukraine
and he did not agree to join it, and
never actually joined it.

I might mention that one of the
sponsors of this Resolution on Korea
in the United Nations at that time in
1947 was India. Later, when the Com-
‘mission was being set up there, I might
inform the House, we were not an-
xious to serve on it, simply because of
our desire not to interfere too much in
other countries’ affairs. We are in-
terestcd, we cannot help it. But we
do not wish to interfere too much.
We have got enough on our own hands.
But when we said that at Lake Suc-
cess, we were told “ Your represen-
tative was one of the sponsors of this
Resolution, s0 you must undertake
this responsibility . So one of our
representatives was put on the Ko-
rean Commission, and a little later
that Commission chose him as its
Chairman, &0 that for many
months the Korean Commission had
an Indian for its Chairman. Perhaps
bhon. Members know that he is at the
present moment our Forcign Secre-
tary here. We have had the advan-
tage during all these days of his inti-
mate personal knowledge of the Ko-
rean situation which he acquired in
Korea a8 Chairman of this Commis-
sion.

So, this Commission assembled in
January, 1948, under India’s chair-
manship at Scoul. They tried to get
in touch with North Korea, that is, on
the other side of the 38th Parallel.
But the North Korean Government
did not encourage thom in fact it
did not allow them. Meanwhile, the
two Governments on either side of the
38th Parllel had, if 1 may say so, soli-
dified, and both were more or less mili-
tary governments. In May. 1948,
elections were held in South Korea un-
der tho auspices of this U. N. Commis-
gion. As a result of these elections the
Republic of Korea was proclaimed.
The Republic of Korea was proclai-
med in South Korea because the North
did not join.

Of course the clectors voted in South
XKorea and that Government repre-
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sented South Korea only. As a mat-
ter of fact the Northern Government
too claimed to represent the whole of
Korea and so there were two Govern-
ments of South Korea and North Ko-
rea each claiming some kind of mys-
tical domain over the other.

Shri Tyagi (Uttar Pradesh): Was a
North Korea Government duly elected
as the South Government was elec-
ted ?

Shri Jawaharlal Nehru : I cannot
say what process of election took place
there, because we have not got enough
facts about it ; some kind of choice
was exercised and I really cannot say
how it took place but it came into exis-
tence as it is called the People’s Re-
public of North Korea. The United
Nations General Assembly recogni-
zed the Government in South Korea
as the only lawful Government of
Korea. India declined to recognize
either Government officially. I might
say that we felt that this division bet-
ween North and South Korea could
not last. It was artificial and the less
we confirmed the division the better.
Although as a matter of fact our rep-
resentative was still functioning in
the United Nations Commission on
Korea......

Prof. Ranga (Madras) : Did we
abstain from voting in the United
Nations when the Southern Govern~
ment was recognieed ?

Shri Jawaharlal Nehru : I am sorry
I do not rcmember cxactly what
we did, but I imagine we must have
done so. In April 1950, this year,
elections were held in South Korea
again. President Syngman Rhec was
defeated in these clections. In May
the North Korean Government at-
tempted to send a party to South Ko-
rea to explore possibilitics of unifica-
tion, but that did not lead to any-
thing. In fact, these men were arres-
ted by the South Korean Government
at the border. On June 23, North
Korean troops marched into South
Korea,

Now, so far as we know, condition
in neither North nor South Korea du-
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ring this period had been very praise-
worthy or admirable. From North
Korea about two million refugees
gradually came to South Korea during
the past year or two. That shows that
conditions in North Korea, at any rate,
were not such as those people liked ;
they had to come away under pressure
of circumstances. In South Korea
also, about which we have far greater
knowledge—thanks to newspaper cor-
respondents and others who having
been permitted to come and go there
reported fully—the conditions were very
far from good. But it is not my pur-
posec, nor do I think it is the business
of the House, to sit down in judg-
ment with the information that we
have on the conditions of North or
South Korea and the internal condi-
tions. The main fact that emerges
is that here this division took place ;
it was an artificial division and an
unnatural one and there was a constans
attempt on either side to get rid of it
by some kind of compulsion if that was
possible. North Korea talked of it
and the South Korea talked of it.
Ultimately North Korea on the 25th of
Junc invaded South Korea. It is
stated on behalf of North Korea
that before they invaded South Korea
had apparently gone across the border
with some troops, but whether that
is true or not I do not know. Obvious-
ly thatis a very feeble plea. There
have been border incidents all the time
and possibly there might have been
border incidents, but to make that an
excuse for the very well planned big-
scale invasion patently does not car-
ry much force. So, whatever the past
history might have been, it is perfectly
clear that North Korea induldged in
a full-scale and well laid-out invasion,
and this can only be described as ag-
gression in any sense of the term, so
that when this matter came up before
the Security Council of the United
Nations it seemed to us quite inevita-
ble that we should describe it as ag-
agression. because it was aggression.
Irrespective of other factors,  or our
sympathies which might influence any
fature decision, it did not get away
from the fact that it was an aggression
of one country functioning as a State
over another country. It may be des-
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cribed, if you like, as * civil conflict * ;
it may be described as an attempted
unification and all that, but I rather
doubt if any of these excuses can be
taken to be a sufficient justification for
this kind of thing. It was aggression.
Of course all the time we considered
this question of the two States rela-
tively small in area, not of too great
importance in the world but important
because they were client States of
very great powers in the world. So,
in essence any conflict between these
two small States was a reflection of the
larger conflict in the world, and, there-
fore, one had to be very careful be--
cause it might lead to that larger con-
flict taking shape. Anyhow, it seems
to me that thcre can be no doubt at
all in describing what North Korea
did as aggression and. I submit to the
House—that we are completely justi-
fied in accepting and approving the
resolutions of the Security Council
because from the first Resolution the
second Resolution also  followed.
That was the attitude that India
took up and that is the attitude that
is described in that Statement of June
29th. In that Statement the House
will also see that we laid stress on the
fact that we intend to continue to
maintain. our independent policy in
this and other matters, that is to say,
our future policy is not going to be
governed automatically by other de-
cisions by other countries whoever
they might be. It is difficult in such
a state of affairs to maintain a com-
pletely independent policy ; we are
affected by events ; of course, we are
swept by the course of events. Ne-
vertheless, we feel, not only in con-
sonance with our oft declared policy

. but even more so because it is impor-

tant that we should not allow our-
selves merely to be swept away and
made to follow unthinkingly any par-
ticular line of action (Hear, hear). So.
that is the proposition that I place
before you for your approval in this
motion.,

Since then other things have hap-
pened. Here I may say that we were
rather concerned when we saw that
this Korean situaticn wasg likely to be
enlarged, or the consideration of it ie
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Yikely to be extended to include other
gituations such as Formosa or Indo-
China. Iamnot going into the ques-
tion of Formosa or Indo-China. They
are gepmate. But, the fact of this
enlargement seemed to us to be not
only not right, but to have dangerous
oonsequences from the point of view
of world peace. Therefore, right from
the beginning we made it clear that
we supported the United Nations Secu-
rity ‘Council Resolutions and we did
not extend our support to anything
-else beyond that.

Bince then the House knows that
there was some correspondence bet-
ween our Government and Marshal
8talin and Mr. Dean Acheson of the
United States State Department. The
correspondence has been published and
hap attracted a good deal of attention.
As a matter of fact that personal ap-
peal which I addressed to these lea-
ders was only in continuation of the
policy that we have pursued for
months pagt diplomatically and it was
nothing new except that a personal
appeal was made at that stage. Ever
since we recognised the new People’s
Government of China, it naturally
followed that the consequences of such
recognition should come. We recog-

nised them for o variety of reasons into

which T need not go, the masin reason
being the fact that a strong, stable and
durable Governmint cxisted over the
whole continent of Clina. It is none
of our business to hke or dislike Go-
vernments, though we van do so of
course. But in recornising one nor-
m lly does not go by likes and dislikes,
but by the fiwct that they represent
stable  Governmients.  Otherswise,
if we went by our likes and dislikes,
then it may be that we may not recog:
nise quite a good numher of countries
in the world. Ewh country would
have a list of countrics that they did
not like. So, one has to take ficts and
the fact that the People’s Government
of China was firmly established in that
great country, and there is not the
least chance of its being pushed out of
that country, compclled us, apart
from other reasons, to recognige that
Government asg it led many other coun-
tries to do so, including the United
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Kingdom. Having recognised it, it
seemed to us not only illogical but
exceedingly unreasonable not to acoept
the consequences of that recognition,
which was that this China should fune-
tion in the United Nations.

Having recognised the People’s Go-
vernment, it followed obviously that
we should not recognise its predeces-
gsor Government in China which had
ceased to exist on the Asiatic main-
land. So, ever since we recognised
China, in fact, 1f I may say so, a little
before we recognised China, we have
tried, in our dealings with the nations
friendly to us, to impress upon them
this view of the case and to point out
that any other course would be harm-
ful in the future. We have discussed
it with countries in Asia, with coun-
tries in Europe and America, with all
countries, in fact with whom we are
fortunate enough to have friendly re-
Istions. With some, we  discussed
more intimately and with some a little
less intimately. DBut, we put our view
point befere them all the time, be-
cause we were convinced that by not
recogni-it'g a patent fact, the fact did
not cease to exist. Tt was there. Ig-
noring it, ¢id net make it vanish. It
merely created difticultiox end difficut-
ties came. I do net know what maeht
have hppened iff China Lind entered
the United Nations at .n crrlier stage
this year. But I ainomn-Lined to think
that many of the sabrequent dance-
rous Jevelopments, inludimg  this
Korean development, migit well not
have taken place.  Asaresult of China
not Leing admitted into the United
Nitions and the representative of the
old Kunomintang regime leing there,
the House knows that the USSR and
some of their friendly countries, more
or less, walked out of the various or-
eans of the United Nations, more es-
pecially from the Security Council.

Now, that created a peculiar situa-
tion. It is not for me to criticise
other countries. But, if I may say
80, it was an unfortunate decision of
the USSR to walk out of the Security
Council and remain out for all this
time. However, that created a new
situation, because, immediately, the
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very purpose of the United Nations
was somehow affected by this change.
‘The United Nations was established to
bring in all the Nations, or, at any rate,
all the more and less important
nations in the world together. The
UNO was never intended to be a
group of nations thinking one way and
exoluding other nations which did not
fit in with that way of thinking. If
that was the idea behind the United
Nations, it would not have been called
that; It would have been called some-
thing else. Therefore, deliberately
countries with different ideologies, di-
fferent approaches to life, with even a
certain hostility to each other, were
included in the United Nations, in the
hope that by doing so gradually they
might tone down, gradually, they
might, instead of going towards con-
flict outside, indulge in verbal con-
flict and not in more dangerous me-
thods. At any rate, taking the world
as it was, it was an attempt to solve
the problems by peaceful means ; not
a very successful attempt.

It is very easy to criticise the rule
and regulations of the United Nations,
the power of veto and so many other
things. Tt is easy to criticise what the
United Nations has done since then.
We ourselves have often felt a mood to
eriticise the United Nations in regard
to some of its deccisions rclating to
India. But, the fact remains that the
United Nations reflected the difficul-
ties that existed in life itself, in public
affairs of the world today You
cannot create some orzan hich is
superior to the state of the world,
which becomes an idealist thing and
which does not function at all. So,
the United Nations consisted of these
various nations thinking differently,
sometimes looking at each other with
suspicion and unfriendliness.

Now, with new China and the USSR
and some other countries going out
of the United Nations, it has assumed
a new shape. It has ceased to be
what it was meant to be, for the time
being at least. Inevitably if this state
of affairs persisted, there can be no
other outcome than world war. There
is no forum left for any attempt at
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peaceful settlement. Therefore, those
people who were greatly interested im
the future of the United Nations, more.
especially the Secretary-General of the
United Nation, Mr. Trygve Lie, Com-.
municated repeatedly with the various
member nations including us, earlier
this year, pointing out these gread
developments and saying that if some-
thing was not done soon the United
Nations would simply disintegrate.

Ultimately Mr. Trygve Lie went for
talks to important capitals of Europe
and America. I do not know, of
course, all his proposals, but essentially
the thing that he was aiming at was
to put an end to the deadlock in the
United Nations, especially that those
great countries which for the moment
were not represented there properly
should be represented; because other-
wise the result would be that the
United Nations could not possibly
achieve any results. Otherwise the
United Nations, instead of being an
organ for peace would inevitably drift
towards being an organ for war or
preparation for war. 'That was what
Mr. Trygve Lie felt, and that is how
we felt. And we continued in our own
way pressing with various governments
to 3olve this problem by agreeing to the
inelusion of the People’s Government of
China in the United Nations and in.
the Security Council.

Therefore, when this Korean in
vagion took place and we tried to
think what we could do in the matter
there was a great deal of talk about
mediation and India being a mediator,
and I am afraid some of our own
representatives abroad talked rather
loosely and used such words meaning
well, of course, and with all goodwill,
But we had no intention of jumping
into this in any such capacity as me-
diator or anything. We know our
own limitations, our own weaknesses,
and we have no desire to play anm
important part in this or any other
affair. It is, therefore, with no desire
to play any part, but rather with a keen
rea.pl.isation of this great responsibility
that rests not on us only but on e
ocountry in this orisis, that we thog
about it. And we felt again, as we
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bad felt previously, that whatever
the approach directly to the Korean
question might be, one initial approach
would surely help in creating an at-
moephere which would facilitate the
solution of that question, and we
went back again to what we had pre-
viously said, that is, the inclusion of the
People’s Government of China into
tbe United Nations. We pressed for
that diplomatically and later through
those personal appeals which I made
to  Marshal Stalin and Mr. Dean
Acheson. Those appeals failed to
achieve the result we had hoped for and
matters remained where they were.
Not quite, because the situation had
worsened, and we had to face from
day to day fresh positions, fresh deve-
lopments in the United Nations and
the Security Council, and the House
must know in the course of the last
two days what has happencd at Lake
Buccess at the meetings of the Secu-
rit{ Council. I should like to pay a
tribute here to our representative, Shri
B. N. Ran, who is carrying a heavy
burden, a very difficult burden and is
doing so not only with ability, not only
with integrity, but is succecding—and
that is a remarkable thing—in con-
vincing everybody of his integrity and
fmpartiality in this difficult state of
affairs.

So that is the position. Now, to
some extent, these highly important
decisions, of course, should be our
decisions and have to the decisions
of the full Government of India and
of the Cabinet, If this House was
sitting T should like to come to this
House for every major decision so that
it may confirm it; and I am glad that
even now, nearly a month after this
decision, the House is enahledto con-
aider this matter. But decisions have
%0 be taken from day to day. We
meet in  Cabinet frequently. and
in order to have the advice of some of
my colleagues at any moment it has
been necessary to form a small Foreign
Affairs Committeo of some of our
semnior colleagues. Nevertheless, this
groat respounsibility inevitably rests

me as the House will realise, and
I feel the burden of this responsibility
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and I try to the best of my ability to
follow the policy which I believe has
been the policy which this House has
repeatedly approved, a policy which
I think is good for India and good for
Asia and for the world, realising all the
time that we cannot make too much
difference in this conflict. I wish to
make this clear because some of our
people sometimes, some of our friends,
some newspapers write, if 1 may say so
rather pompously of India’s position
in the world. It does not do any good
to be pompous or vainglorious about
it. We have a certain position and,
no doubt, if we function rightly, that
position will grow and bccome more
important. Bub our opportunitics and
our power to influence cvents are very
strictly limited.  People talk about
what they call o “third force.”,
““ third partics,”” and *‘ third grouping”
without really analysing what all this
means, because it means next to noth-
ing in actual fact.

We are friendly and on most intimate
terms with some countrics of Asia.
We tell them what we intend doing,
and they tell us their reactions, but
they can do what they like and we
can do what we like, there is no
compulsion about it. We are friendly
with the countries of the Common-
wealth. We inform them of what we
intend  doing, they inform us, and
there is a constant stream of informa-
tion going from one to the other.
We agrce on many matters, and we
disagree on -ome matters, and we
can disagree without doubting the
other’s bona fides in the matter. With
countrics which are not in the Com-
monwealth, we arc also friendly and
in constant touch, and in the course of
the last month or two, since our Am-
bassador reached Peking, we have been
in fairly regular touch with the Peking
Government. From all the evidence
that we have had from our ambassador
about the Peking Government we feel
that they have the most friendly senti-
ments towards us, which they have
repeatedly expressed, and we have the
most friendly sentiments towards the
great country of China. It is not fcr
us to criticise what they do internally
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in their country, as it is not for them
to criticise internal happenings in -our
country. That is for them and for us
to decide. But I do not see why we
should not take advantage, full ad-
vantage of these friendly sentiments,
which we are fortunate enough to
have in regard to these countries and
from these countries, and why we
should lose our balance of mind and
rush into the fray and talk in terms of
more and more conflict. As I said,
and I want to repeat it, I do not think
that any action that we may take will,
for the present, make any radical differ-
ence in the world situation. Never-
theless, I think that in the long run
it will make a very big difference,
not because we take that action, not
because we are a strong nation, but
because I am convinced that the line
we are adopting is the right line, and
I have not the shadow of a doubt that
ultimately, if we have to solve these
problems, it will be by coming back
to that right line of action.

Now I do not wish to criticise any
country, because I know very well
that my country and my Government
are very much open to criticism. We
all are and it is a foolish pastime to
indulge in criticising each other: it
does not help, it only creates ill-
feeling.

But one thing I should like to say
and I have said it in public on many
occasions in various countries. I have
drawn attention repeatedly to the
importance of Asia in the new context
of things. People may have thought
that I am just trying to boost up
Asia: It is not that at all, because I
felt, for war or peace, events were
happening in Asia, which would affect
the world, as you see it today.

I laid stress on that. I laid stress
on it because through sheer old habit
the great countries of Europe, America,
etc., have been functioning in the
old ways on the League of Nations
and now in the United Nations.
Naturally, and I quite understand it,
through sheer habit they have placed
much more emphasis on the problems
of LKurope than on the problems of
Asia, They are nearer to them, they
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feel them, they understand them.
Asia is a more distant continent, it is
a troublesome place, it is a mysterious
place, it is an unknown place. 8o their
outlook becomes governed much more
by Europe’s problems than by Asia’s
problems. Now FEuropean problems
are important for the world and for
India, and T am prepared to say that
it is very important for the world that
this great Continent of Europe with
all its cultural traditions should survive.
It would be a terrible disaster if the
culture of Furope goes under, and
whatever our respective cultures may
be in India, China or anywhere else,
we also are today, partly at least,
children of the culture of Europe.
So it is with no feeling of disrespect
that I speak of Europe and its pro-’
blems. Nevertheless, as I pointed"
out, to judge the world today in terms
of European problems is wrong: you
get a wrong emphasis. Of course,
they talk of Asia right enough. They
talk of Asia, Indonesia, Japan and
all these Asian countries. Nonetheless
the whole perspective I have felt has
been wrong and I have laid stress on
this.

Another thing and perhaps an even
more important thing is this, that
there is little awareness, if I may say
so with all humility, in the mind of
the Western World of how the mind
of the Eastern World functions—their
mind and heart. They are cultured
people in the West, very able people
and they draw up statistics and write
books and magazines and newspapers
full of articles about India, Pakistan,
China, Japan and Korea. The amount
of material that comes out from
capable hands is tremendous. And
yet sometimes I feel that they have
concentrated on the externals and not
wholly looked into what lay inside
the mind and heart of Asia.

Asia i8 a very big continent and
there is a world of difference between:
the various countries of Asia, between
the Middle East countries of the Arab
world, of the Far East and South-
East Asia, India or Pakistan; between
China and us there is a great deal of
difference. Nevertheless, for a variety
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of reasons, especially the history of
the past one hundred or two hundred
years, when European Colonialism
flourished in Asia, certain common
bonds have sprung up; certain common
reactions have taken place and those
common reactions still take place.
‘One of the basic reactions in Asia is
against colonialism. I know and have
stated frequently that the old style
oolonialism is dead: I have no doubt
about it. The old style empires are
dead but it does not mean that they
have completely ceased to exist or that
they do not function in Asia or Africa:
they do function. They may carry
on for a number of years but I know
that they lost their basic strength
and cannot revive. Whether some
new type of colonial control, which
does not call itself colonial control
but which nevertheless is control,
would arise in the future, I do not
know. But the point is this that the
strongest urge in Asia, in every country
of Asia without cxception, is this
anti-colonial urge and the positive
side of it is nationalism. 'The strong-
est urge in  Asin  still is  the
nationalist urge in large parts of Asia.

“Another powerfal urge in Asia’is
the social urgo, because Asia has been
very poor and backwarl in many
ways. It has not profited by the
great wealth that has poared into the
world since the industrial revolution
came. In fact, the whole of Asia has
been exploited and it has been a
passive witneas of that revolution.

And now Asia is wide awake to these
differences and feels her poverty and
distress and wants to remedy it and it
does not want to wait too long in
the process. There is this scnse of
social inoquality, not only as hetween
Asin and Europe or America, hut social
inequality in our own countries as
between different classes, cte., which
we havo to face all the time and unless
we solve them to some extent we shall
g0 towards disaster, internal as well
external.

So there is this strong feeling, and
any approach to an understanding of
the Asian problems must take into
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consideration these three major factors.
The kind of approach that is sometimes
made by the Western European nations
or the U.S.A. has something in it, no
doubt, and some intellectuals here
mav understand it, and may be some
may agree with it and some may not.
But it is quite impossible for the ave-
rage Asian to appreciate it fully in
that way, because the sort of danger
that they fear does not appear to
him as a primary danger : at any
rate, it is a lesser danger than some
other and greater danger. I mention
this because it is a subject worth study
for all of us. I mention this in this
connection, for however different we
may be from the Chinese, the Japanese,
the Arabs or Indonesians we have a
greater understanding of each other
than, I imagine, Europeans or Ameri-
cans have of us in Asia. In spite of
this fact the old methods continue:
old habits dic hard and the fate of
Asia or of countrics of Asia or of
policies in Asia is determined by the
leading statesmen of the Western
world without much reference to the
countries of Asia which are most
concerned.  That is an old habit that
endures still. T do not mind it : I have
no reason to ohject to it, because it
is not right for any of us to object.
Nobody ean prevent me from confering
with other countries: they cannot
force me not to confer with anybody.
S0 T do not complain but I wish to
point out that the danger of this is
that that kind of trving to solve the
problem without taking Asia into
consideration is not the way to solve
any problem. You simply come up
against a blank wall and then you are
surpriced that this or that has happend
and that country does not function
in a particular way. That is simply
becanse vou do not try to understand

what that country wants or what it
was aiming at.

So, all these factors have to be
considered. If we are in a position,
apart from our general policy eto.,
perhaps to understand better what, if
I may say so, the people of Korea
might want or might not want, or
the people of China or the people of
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Indo-China or of Indonesia, whatever
that is, should we put away our special
knowledge, our special position, the
special opportunities that we have for
understanding all this, and without
utilising them should we just push
them away and function as a nation
saying ditto to others who decide
without that special knowledge? In
any event, speaking for India, what-
ever happens I am not prepared merely
to say ditto to any country in the wide
world. I think it is degrading for a
country, as it is for an individual, just
to be an automaton, just to be a
puppet and to repeat what others say.
But it is not from the point of view of
national prestige, although national
prestige has some meaning, it is not
from the point of view of national
pride or prestige that I am speaking,
but in an earnest effort to help in
some way in preventing a world catas-
trophe. And we are in a position to
help so far as Asian questions are con-
cerned; we are in a better position to
throw light on them sometimes, to
understand others or to convince them
than some of the countries of the
Western world whose methods, if 1
may say so with all humility, Jack all
subtlety. Thev are -extraordinarily
lacking in any approach to the mind
or to the heart and, therefore, they
fail. If we ean serve a cause, if we
are in a position to serve that cause
of peace now or even later at any
time, or even if conflict spreads later
we might be able to serve that cause,
then are we to give up that position
simply because other people have lost
their heads and function in an un-
balanced way? I submit that we would
not thereby be doing any scrvice
either to our country or to any other
country or to the cause of that peace.

Therefore, we have tried to function
in this way. It is a cautious way, it
is a restrained way. We don’t shout
because there is nothing to shout
aboit. We want to go by reason.
I know reason does not go far when
the battle-drums are sounded, but
nevertheless a time comes when if
there is right on the side of that
small voice that has to be heard. As
I said. I am convinoed that at some
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time or other that voice will have to
be heard if these probleme are to be
solved. Meanwhile, our policy is, firat,
of course, that aggression has taken
place by North Korea over South
Korea. That is a wrong act, that has
to be condemned, that has to be
resisted. Secondly, that in so far as
possible the war should not be spread
beyond Korea, that no other questions
should be tied up with this Korean
struggle. And, thirdly, of course, that
we should explore means of ending
this war. The future of Korea must
be decided entirely by the Koreans
themselves, in what form or shape I
eannot just now say.

And here may I say that people
talk about war? Of course, everybody
knows how terrible a world war today
is likely to be, but one might even
pay a terrible price if one is sure of a
more or less reasonable solution at the
end of the war of the problem yom
have. But curiously enough, most
people and even eminent statesmen
get mixed up in solving the problem
between realising the oljective they
are aiming at and victory in war.
The two are not necessarily synonymous
and past history shows us that they
are not. The war is won, won com.
pletely, overwhelmingly, and imme-
diately the victorious Powers find,
as they found at the end of the
last wa, as they found at the
end of the 1914-18  war, that
somehow the objeciive they aimed
at was not there; they had nos
realised it—in fact, fresh and greater
problems had arisen. So, it is not
good .enough. We have to be clear
as to what our objective is and we
have not to got misled into thinking
that mere victory in war necessarily
means getting that objective.

So, T beg to place this Resolution
before you., It is a simple Resolution,
it does not say much. I have tried to
place before this House the background
of my thought on this problem and all
I can do is to assure the House that
to the best of our ability the Govra.
ment will try to give effect to our policy
in the way that I have stated.

Mr. Speaker : Motion moved :
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"' “This House approves the policy
of the Government of India in
regard to the. Korean situation as
stated in the announcement dated
the 29th June 1950, and the action
taken thereafter.”

Before we proceed with the debate
on the Motion, in the short time at
our disposal we might clear the ground
as regards the various amendments.
I sbhould like to know which of the
smendments are going to be moved.
I shall call upon those hon. Members
who have given notices, one by one.

Sardar Hukam Singh (Punjab): I
am moving it.

Mr. Speaker: [ think irstead of
taking time in formally moving the
smendments, they can be taken as
read from the Order Paper excepting
fn the case of amendments which
require further amendment by deletion
of inadmissible portions.

Sardar Hukam Singh: | Ly to move:

“That in the motion--

() for the words ‘This House
approves’ the words ‘In the opinion
of this House’ be substituted; and

(1) the following be added at
the end:

‘are not in conformity with our
often repeated professions of
neutrality and non.alignment with
amy power bloc’.”

o Prot. K. T. Shah {Bihar): I am moving
1t.

_Mr. Bpeaker : 1 miuht point out to
him that under our Rules of Procedure
sub-parts ($i) and (ii{) of part (i)
stem to be inadmissible. He can
mako those points, but they seem to be
generally covered in part (s) of sub-
pert (ii). Therefore, T propose to
allow only part (i) and part (i) sub-
part (i), and not allow sub-parts (i)
and (s#3) of part (is) as thoy are more
or less argnments in support of what
he is going to say under sub-part (i).

8 AUGUST 1950

Korean Situation 238
Prof. K. T. Shah: I agree to that.

Mr. Speaker: Yes, those two sub-
parts might be deleted and the re-
maining portions moved.

Prof. K.T. Shah : I begto move:
“That in the motion—

(i) for the word ‘approves’ the
words ‘considers that’ be substituted;
and

(i2) the following be added at the
end:

‘has committed the country to
a policy which would inevitably
involve the country into far-reach-
ing entanglements with conflict-
ing imperialisms’. ”’

Mr. Sp:aker: Then Prof. Shibban
Lal Saksena. He has just addressed
a letter to me to enquire whether the
other portions of his amendment were
deleted under my orders. I have to
8ay, “Yes” to that: for the same reasons
for which 1 am deleting portions from
the amendment of Prof. Shah, but all
that ground can be covered in what
has bheen admitted herc in the firsé
part. No he moves his .mendment as
amended?

Prof. S. L. Saksena (Uttar Pradesh):
Yes, Nir. I beg tomove :

“That in the motion—

(i) for the word ‘approves’ the
words  ‘considers that’ be substi-
tuted; and

(#3) the following be added at the
end:

‘has  without prior sanction of
this House committed the country
to a policy which is inevitably
bound to involve the country
into war, sooner or later '.”
Shri T. Hussain (Bihar): 1 beg to
move ;
“That at the end of the motion
the following be added:
‘and invites the pecples and
Governments of Asian countries
particu larly to lend support to the
peace initiative taken by the Prime
Minister of India’.”
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Shri Syamiandan Sahaya (Bihar) :
1 bez to move my amendment.

Mr. Speaker : I propose to delete
from it the following words:

*based upon......... conflagration”
as this part is argumentative and is
a sort of a speech in support of the
amendment.

Shri Syamnandan Sahaya : I agree,
Sir. I beg to move:

‘*“ That at the end of the motion

the following be added :
‘and is of the opinion that im-
mediate steps should be taken to
rearrange and reinforce the armed

forces of India’. *’

Shri Naziruddin Ahmad (We st Bengal)
Ib:g to move :
“That in the motion for the
words ‘action taken thereafter’,
the following be substituted :

‘action already taken thereaftp:'
and is of opinion that to imple-
ment their policy, the Government
should send a token army to

y »

oppose the aggression in Korea’.

Mr. Spaaker : [ shall just read
the amead neats as allowed by me,
so thit they muwyv be taken as placed
before the House :

Amendments moved :

“That in the motion—

(i) for the words ‘This House
approves’ the words ‘In the opinion
of this House’ be substituted; and

(ii) the following be added at the
end :

‘are not in conformity with our

often repeated professions  of

neutrality and non.alignment with
any power bloc’. ”’
“That in the motion—

(3} for the word ‘approves’ the
words ‘considers that’ be substituted
and

(1i) the following be added at the
end

‘has cominitted the country to a

policy which would inevitably

involve the couutry into far-
reaching entanglements with

T M

conflicting imperialisms’.
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“That in the motion—

(3) for the word ‘approves’ the
words ‘considers that’ be substituted;
and

(¢2) the following be added at
the end:

‘has without prior sanction of this
House committed the country
to a policy which is inevitably
bound .to involve the country
into war soonsr or latir’.”

“That at the end of the motion
the following be added:

‘and invites the peoples and
Governments of Asian countries,
particularly to lend support to the
peace initiative taken by the
Prime Minister of India’. >’

“That at the end of the motion
th: following be added:

‘and is of the opinion that im.
mediate steps should be taken to
rearrange and reinforce the armed
forces of India’.

“That in the motion for the
words ‘action taken thereafter’, the
following be substituted:

‘action already taken thereafter
and is of opinion that to imple-
ment their policy, the Government
should send a token army to
oppose the aggression in Korea’ .”

No other amendments are moved.

Shri Shiva Rao (Madras) : This is
a very important debito and I would
like to know whether we shall be given
an extra hour, because possibly the
Prime Minister or his Deputy may
want to speak again, in which case the
amount of time available to other
hon. Members of the House will be
extremely limited.

Mr. Spaaker : I have often expressed

.myself against the idea of extending

the sitting beyond five o’clock, but in
this case, we are going to discuss the
Korean situation tomorrow also. So
there is no question of sitting beyond
five.

The House then adjourned for Lumch
tsll Half Past Two of the Clock.
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T he House re-assembled after Lunch
ot Half Past Two of the Clock.

[Mr. SPEARER in the Chair)
Mr. Specker : Mr. Das.

Shri Goenka (Mzdrazs) : There is
nobody on the Treasury Benches.

Mr. Speaker : They will be com-
ing.
_Shri Nagiruddin Abmwad : The movers

of the amendments should be allowed
to speak first.

Mr. Speaker : 1 was first looking
for the movers of the amendments.
Among the people who have given
emendments, 1 first  looked up to
Sardar Hukam Singh but he did not
peem to bo anxious to speak. So 1
ghall call upon Sardar Hukam Singh
afterwards.

Sardar Hukan: Singh : 1 was anx-
jous to speak, but on account of the
proceduro that is followed. 1 did not
press my claim.

ghri B. Das (Orissa) : I may say
for the enlightenment of my  hon.
friend Mr. Naziruddin Ahmad and
Sardar Hukam Singh, that though
each of them belongs to the individial
of one, they have to remember
that the motion has come from the
Government  and  the Government
rty which has the majority i this
ouse must have the first priority to
speak and support.

Mr. Speaker : Both the hon. members
are expericnced parliamentarians ;
80 no cxplanation is necessary.

ghri B. Das : 1 voice the sentiment
of India, and this House no doubt,
that we aro all grateful to our Prime
Minister for the forci%n policy he has
adopted. He has followed the tradi-
gion of the Father of the Nation,
who though no more with us still
guides us in our ideology of peace and
non-violence.

QOur policy is that of non-violenoce
and our objective was and is peace.
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Unfortunately the western world i8
divided into two factioms, each one
rivalling the other in its aggressive
intentions and stock-piling of atom and
hydrogen bombs. That is the ideolo-
gy of the West. That is not the ideolo-
gy of the Asian countries. My ideo-
logy has been so well defined by my
leaders in the past and by the Prime
Minister of India today.

If the world is in this morass, who is
responsible forit? Britain again wants
to play her old game of intrigues. She
wants the Asian countries to be the
base of Western intrigues. England
wants Ceylon to ke the base of her
naval activities. America wants the
Pacific islands to be a spring board for
submarine warfare. Why this fear
complex amongst these powerful
nations! 1 know U.K. has no status;
she is now a fifth rate power. She is
playing the part of jackal. to U.S.A.
for the pickings.

1 am a pacifisi. I do not want any
war. From the days of the Spanish
Armada to the days of Waterloo,
U.K. had made the continent the
basc of her war operations.  Now they
want to turn the Asion countries for
a similar purpose.

The Western ideology s war and
brute force. The ideology of the Ori-
ent, which India voices and which was
voiced so inimitably by my  leader,
the Prime Minister of India, is that of
world peace—the policy of live and
let live. What right has the United
States to interfere in the conflicts in
Korca or to continue her occupation of
South Korea. Japan and the other
Pacitic islands. The U.S.A. has got
into that Western complex because the
Americans are the descendants of the
Anglo-saxons and the continental peo-
ple. She choso Hiroshima and Nagasaki
as the citics to test her atom bombs,
because they are Asian cities, and they
are not concerned about the resultant
deaths and destruction.

We want to allay that fear complex «
U.S:A. and the other nations who think
in terms of blocs, and believe that
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fighting will bring about world peace
and human  happiness.  Human
happiness will not be brought about by
war or by fighting. It must be by
peaceful settlement. My Leader, the
Prime Minister of India has said why
India supports the U.N.O. In 1925
President Wilson laboured so much to
build up the League of Nations but it
was ruined and destroyed by the
intrigues of the United Kingdom.

Prof. K. T. Shah : Was it in 1925.

Shri B. Das : Dates do not matter—
I think it was 1920-21. We are more
concerned with the events. It was
Britain that destroyed the League of
Nations and the United Nations is
almost ¢oing to be destroyed by the
five Big Powers, one or the other
exercising its veto. India as a messen-
ger of goodwill and the angel of peace
preaches the ideal of peace. Why de
independent nations exist? Do they
exist only to fight, to manufacture
atomic and hydrogen bombs? That
is not the way that world peace will be
achieved. As long as there is life in
India, as long as we have followed tho
principles of our Great Master, Mahat-
ma Gandhi, we will be no parties to
thesc intrigues and machinations.

I was surprised and I think the
United States must be ashamced that
one of their official spokesmen xaid the
other day that U.S.A. will not submit
to any arbitration by Asians. This is
unqualificd impertinenee on the part
of the United Statcs spokesman and
which I condemn. My Leader had
just now spoken and he said that
Asians do not want to be the colonial
exploiters of any lands of the Euro-
peans or their common descendants
the U.S.A. May I enquire what has
happened to the Munroe Dactrine?
What has happened to it and where
is that doctrine of righteousness when
two Nations living in the farthest
parts of the wcrld decide to blast the
world and to use bomkbs to kill everya
body and yet U.S.A. talks of sggression.
If there is aggression in Korea by
U.8.8.R. it is equally aggression by the
U.8.A. in South Korea and in Japan.

What business have Westerners or
Americans to come to Asian countries
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and expound their doctrine of frights
fulness? It reminds one of Hitlerism.
In the United Nations if India supports
certain move, the reason is that India
hopes and looks for the world peace.
I do not see my hon. friend, Shri Jag-
jivan Ram here but I find in his recent
trip to Geneva, India, through him,
has rendered signal service to all the
nations. The Kuropean nations have
long Leen condemning the common
man’s lot and exploiting him. The cry
of the labour in Europe and in America
was ‘‘ strike, strike”. They live on
strikes but my hon. friend, Shri Jag-
jivan Ram as President of I.L.0.
in his last speech at Geneva said :
‘“ It is not strikes that will save the
world. It is work and we advise the
world to work and bring prosperity”’.
So India has always a message to the
harassed nations of the world that it is
not frightfulncss, it is not revolts, and
massacre that will bring peace and
human happiness to the world, it is
work and it is living on the well-
known lines of Gandhian principles.

One was surprised that Mr. Truman
in one of his statements referred to
Korea, Formosa and Indo China in
the same breath. He corrected him-
self later and I was glad that he did so.
I am afraid he had no business to in-
clude Formosa and Indo-China and
Korea cn_the same level and my
leader, the Prime Minister of India has
quite rightly said that India has no-
thing to do with Formosa and Indo-
China. If we support the Unitcd
Nations, we support it for its very
existence so that it does not share
the fate of the League of Nations.
We support the Unitcd Nations and
give it our moral support so that it
shall continue its gocd work, provided
the five Big Powers allow it to con-
tinue ite good work. We are discuss-
ing the forcign policies of the world
nations including oursclves. England’s
foreign policy has been the policy of
Machiavelli and Chanckya. 1 may
tell the House that U.S.A. today
follows the same Machiavellian policy
which U K. so much developed to the
advantage of not only of U.K. people
but the peoples of Western Europe but
I am glad our foreign policy is based
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on truth, peace and justice. We do
not covet other people’s property ;
we do not covet other people’s ideology.
We want to follow our own ideology.
but I as an Indian warn the Con-
tinental nations, U.S.A. and even
Russia that we will not subscribe to
any ideas that they harbour and any
idea that they may have to run the
world through their foreign diplomacy.
Our diplomacy is straight, honest and
based on truth. Unfortunately we
happen to be sufferers through world
events. Asg my leader pointed out
it is the pceople of Korea that must
deterinine the sovereignty of the Ko-
rean Statc and I do not kanow whether
that will happen, when there is tur-
moil in the world and when swash-
buckling Powers like the U.S.A. and
Russia are thinking of war, of pre-
paring more atomic  bombs  or
hydrogen bombs to crush the harmless
Asian citizens and bomb them out of
their existence.

Yesterday nnd the day before we
had a discusgion on our economic
policy. [n this connection [ wish
particularly to refer to the speech of
the hon. the Finance Minister, whom
I congratulato on hic very able maiden
speech. [t was o well reasoned speech
but it wad a speech of a Chairman of a
Board of Directors. [t wasnot aspeech
of a chosen Minitter addrescing the
Mombers of Parliament on the economic
policy of the nation. We talked
yeaterday of devaluation. 1 want to
know whether foreign diplomacy did
permit the U.S.A, to inform Inda of
its intentions of -Jevaluing sterling
curency. 1 refer purticularly to the
United Kingdom with which we are
so much wsocisted  unfortunately.
Up to the mid night of 16th Septem-
ber, last year, Mr. Attlee or Mr, Cripps
had not the wiace to inform India that
they agreed to the devaluation of
starling. That is treachery which the
United Kinglom very often plays
agninst India. The sterling balances
ought to have been much higher
bhecause  we  provided  the  Allied
Powers artivh-d of war and food worth
Ra. 5,000 to B 000 crores and  <omehow
the costing was done at pr .war prices.
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Thus UK. and U.S.A. profited enor-
mously and they npever returned
what were our dues. Yesterday, the
Finance Minister gloated upen the
fact that the cost of living of commo-
dity prices has gone up by 2} per
cent in India, and in U.S.A. it has
gone up 16 per cent.and in UK. it
hes gone up six per cent. since Sep-
tember last. He forgot 1939-40 basis.
He wes talking of a f:llacy and in view
of tke limited time at my disposal I
shall deal with this at the appropriate
time when the supplementary esti-
mates come before the House.

That fallacy vught not to have been
uttered while we are discussing the
econumic distress of India. 1 believe
in World Peace. 1 hope tle nations
of the West including Russia also want
it, and I am plad to find that M. Malik
made it clear st Lake Success that
Russia stands foer peace, that Russia
is not for war. Then this House vught
to consider and the world ought to
consider who is for war, unless 1t 1s the
swash-buckling conticental Powers or
even America which may have too much
gold or too many hydrogen bombs.
I once again support whole-heartedly
the motion moved by our Prime
Minister and I slso commend to this
House and to the woild at large that
the policy which India has advocated
is the best policy for tke world.

Sardar Hukam Singh : The last
World War began in 1939 and though
the fizht in the battle ground ceased in
1945 yet the cold war continued up till
the time when this conflagration m
Korea took place. This Korean affair
is 8 demonstration of how dramatically
a cold wur cansuddenly developintoa
hot war which may prove a menace
to the whole world. India has all
along taken a position so far that it is
neutral, it does not want to align
itgelf with either of the two blocs that
have conflcting ideologies and wariing
intercsts- But my f.ar is that we have
not been able to hold to our proiessions
and as soon as the test was applied our
prafessions looked hollow and sbhallow.
In the statement which was made by -
the hon. the Prime Minister today it
has been adwitted that it shculd be
the Korean peorle who shonld deter-
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mine their own fate. Secondly, that
the division of Korea into North and
South Zones or countries, whatever
we might call them was artificial
and unnatural. Thirdly, that there
was no recognized government either
in Ncrth or South Korea—at least
India did not i1ecognize any of these
two Governments. Now the question
arises whether the policy pursued and
the action taken in this respect are
really in consonance with cur declared
policy whi-h we have always trum-
peted, sometimes even without neces-
«ity, that we are strictly neutral ard
that we would not align ourselves with
any Powercr bl:c inthiswoikl. Whcn
it is made clear that the partiticn was
unnatur. ! and artifi-sial surely we can
presume that there must be a keen
desire on the part of the citizers living
inthat country to uni: e »>nd become one
nation. And if there are Powers in
this world that are (rying to keep
them apart, then it is not that they are
trying to restere or maintsin pecce in
thi: world but that they are serving
their own purposes, #nd their motive is
not irec irom §'s;icicn. A nentral
Power, so t.r . s an ordin: ry man con
unders::nd, should not, when an
opportuni'y comes snd the issue is
very cruci I, voie on one side cr tke
other. In tli resyce’ I tiink Egypt
demonstiated its neutrelity by keep-
n out of veting, while India did
sitow bt it hed interest i cne bloe
¢miii wosap risen.ond net a neutrsl
Power. When we vole on :uch in
occasion ¢nd even after that proclaim
that India is neutral, nobody is going
to believe ns. Thet is my first point.

The second ‘s this. We kave been
told thut though there are countrics
wedaed to this institution of U.N.O.
which do not believe in one ideclogy
and have ditfercnt policies of their
own and are free to pursue them—even
then this w-4 an institution thet wss
brought about so that it would be able
to mnintain peace, because it would
afford them fighting grovnd s) for 2s
argaments «nd words were concerned
and perhaps they would have les
occasion to go to the other battle-
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field. Then it was necessary that &
every occasion when important matters
came up for decision, all tt ose countries
which had ‘pledged themselves to ti
U.N.O. 'should participate in the
celiberations ard arrive at Cecisicne,
I do not mean to say that every deci-
sion can be arrived at by unanimity,
There are bound to be differences of
opinion. What I want to stress here is
that as socn &s one importent member
of the U.N.O. thought it proper to kéep
cut of this organisation, then certainly
it cessed to serve the purpoce for
which it had been established. If. Russia
was keeping out of those deliberaticns,
then all the igsues deliberated upon and
decisions teken were one-sidec and tke
decisions were not of the U.N.O. but
only of cne Lloc and cne side.  If India
in spite of the sbsence of U.S.S.R,
thought it proper to continue there and
take part in those deliberations and
even votcd on tkem, then I submit
mogt. humbly thet it wes siding with
one bloc¢ and it was not mointaining
i's neufr: lity.,

My next point i3 that, as has been
said just some time before by our hon,
Prime Minister, India had recognised
the Chinese Peoples Government,
Really I agree that it was the right
course to do because that was the
de facto Government in the country.

Then, what justification was
3 p. M. there to allow the representa-

tive of the old Kuomintang
Government to continue on the
membership of the G.N.O. ? If India
had lodged any strong protest against
that and if the U.N.O. was continu’ng
in spite of this glaring defect, what
did India do to show its neutrality
by its participation in the presence of
such a mistake ? It was not a mistake ;
rather it was a deliberate act. It
could be assumed that the powers
that were thére were not fulfiiling the
functions that have been entrusted
to them and were mnot proceeding
according 'to the Charter, but vere
rather going into one bloc and
those decisions should not have been
considered as decisions of the UN.O,
India should not have participated
when it really believed that injusey
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was being done there in not allowing the
Chinese Peoples’ representative to be
topresented there.

Then, my next pointis that when
we believe that there was no established
Government, or at least India did not
recognise that either in North Korea or
In South Korea there was a regular
Government and when cven the division
was artificial and unnatural as we have
been told, and certainly there was a
desire, as I have said before, amongst
the people and citizens of that country
to unite, these great powers, America
rnicularly, were not fighting a war to

eep away or obstruct an agpressor.
But, thev were fighting a battle of their
own to keep up pnp rialism and
were xorting their utmost to kerp
:ﬁ) these unnatural divisions so that

ey might not unite. India in sup-
g:»rting these resolutions has aided
this effort to keep these two
portions, unnatural divisions of the
oountry apart. Therefore, this action
of India is not in consonance with the
declared policy of neutrality. Rather
ft has weakcned the case of Asian
oountries for whose emancipation it has
been crying. T would rather go so far
a8 to say that if a number of bandits
from North Korea—it did not matter
whether the number was large or small
and what were the weapons that they
used—fell upon the citizens of South
Korea, it was purely a family affair,
or at the most a civil war. No outside
power had any authority or justification
to interfere in that quarrel of theirs and
our Government by supporting these
resclutions has certainly offended
against the declared policy of this
oountry. Our representative ought to
have known that our own affair,—the
Kashmir affair I nean to say—had been
before the U.N.O. Pukistan invaded a
part of our country and they also ad-
mitted that it had sent its armies into
tbe Indian territory. 1In spite of that,
this organisation, the U.N.O. had not
sbrught it fit to declare Paki-tan an
aggressor.  Mediators have been sent
and other devices have been adepted.
But, g0 far, DPakistan has not heen
declared an aggressor.  Where was the
hurry, I do not understand, for India to
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take up the cause ;of these nations:
America and its satellites and support
their one-sided decision which they
had adopted for their own interests,

My last point is that subsequent eve-
nte have clearly shown that the South
Koreans are fighung not against the
North Koreans, ).ut they are fighting
MacArthur’s fories and making com-
mon cause with Nurth Kerea, America
is fighting itz vwn battle. In these
circumstance-, it was certainly incum-
tent upon us, when we take up the
cause of Asian nations that we
ought to hav. at the most kept aloof
and not goie into this battle which
was purely a fight between two Llocs
and not Letween one Government
aggressol wvid the other Government
aggrieved.

On theeu five points, my conclusion
is that the Government has trans-
gressed the limits that it had prescribed
for itself and has not remained within
the limit: of neutrality and that the
policy thut it has so often proclaimed
has been , 1 should say, departed from.

Prof. k. T. Sheh : I have listened
with the utmost attention to eve
word that fell from the hon. the Prime
Minister in support of his motion.
And if 1 am obliged to table an amend-
ment tu that motion, will you permit
me to eay that it is in no spirit of carp-
ing criticism that I have brought it?
I shail soon give some reasons for the
view I have advocated in this amend-
ment. But here let me add, Sir, that
1 consider opposition for opposition’s
sake to be futile, neither beneficial to
tLe country as a whole nor of advant-
sge even to the opponent. Those
yoints, thurdfore, in the speech of the
non. the Prime Minister as well as the
aet result thereof which I consider
require wholehearted support, will un-
stintingly be supported by me.

In one particular at least T am at
one with him, and that if in his sinc re
efforts to restore peace, to uphold the
rule of law, if I may say so, in the dis-
putes between nations, and to secek
woe ecrtiement of such disputes by
friendly negotiation, Ly adjudication, if
such a term could be used, by negotia-
tion and conciliation. If, notwithstand.

ing this, Iam suggesting a certain
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different approach, it is rather a differ-
ence of opinion with regard to the parti-
cular steps that he has taken, and eva-
luation of the consequences of those
steps or the appreciation of the results
he seeks to achieve. Not only am I
one with him in rogard to the general
desire to maintain peace in the world
but I have before now commended, and
will commend today, his general policy
of the neutrality of this country, bet-
ween the various conflicting blocs
now darkening the face of the earth.

I would, however, add, Sir, that
while one cannot expect anything
else from the spiritual heir of the Father
of the Nation, one must nevertheless
say that, busy as he is with the practical
cares of administering the foreign
affairs of this country, he may be
inclined to over emphasise circum-
stances, or exaggerate the force of im-
mediate coditions. He must realise
and bear in mind the ideals and also the
concrete steps by which those ideals
were to be implemented as already set
forth by his and my Guru.

Sir, Neutrality, as he has, I think’
himself said somewhe: ¢, is not Isolation.
I agree with him. Nor should Neutral-
ity be the creed of those who are unable
to do otherwise. Yest.rday, Sir, I was
amazed and sstounded to hear from a
Cabinet Minister of his maximum res-
ponsibility and maximum impotency.
Sir, if our Neutrality is the outcome of
a consciousness of our maximum im-
potency, then I for one am afraid,
I cannot underline or accept it.

Neutrality, Sir, even if we have no
armed forces sufficient to make good
our word, is of the soul. It must be
born of the consciousness of the moral
right, and I trust the Prime Minister
of India, in his pursuit of N:utrality,
thinks only of that, rather than of
neutrality dictated by the insuffi-
ciency of forces at his disposal, of the
particular org:nisation of the armed
forces of this country being only for
the defence of his country, and of the
consequent inability to do anything
else to make that neutrality respected.
Ours, Sir, I hope is a Neutrality not of
gmpotency ; but that it is the neutrality
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of the spirit which we would like the
world as a whole to adopt. And in
those efforts which the Prime Minister
has made to secure such neutrality, to
up hold such neutrality to observe
such neutrality, I say, Sir, I whele
heartedly support him.

In the particular steps, however, that
he has taken to see that the general
policy he has been following is carried
out, I fear it is not possible for me equal-
ly cordially to support him. And that,
not only because of the legal difficulties
of the case, as I view the matter ; not
only because of the political conse-
quences that I apprehend will follow
from these steps, but also, and above
all, because I feel that the moral ground
that he has taken, or he would be ex-
pected to take, would be very much
undermined by the particular steps that
he has taken."

Sir, I will not go over the legal aspect
of the matter, which my friend Sardar
Hukam Singh has just put forward.
I would like to add, however, that the
cardinal doctrine on which the League
of Nations has been founded—I beg
your pardon Sir, I mean the United,
Nations’ Organisation has been founded
—and which I think is one of the first
articles o the United Nations® Charter
is the sovereign equality of every mem-
ber nation, and consequently the right
of each nation. to dctermine its own
affairs in its own way. The immediate
forerunner of the United Nations Or-
ganization or the United Nations
Charter was the so-called Atlantic
Charter, one of the outstanding articles
of which was that the signatories to that
document would like every people to
have the government of their own
choice freely expressed. I am not
quoting the exact words, but I think
the sense is correct. That spirit is
expressed also in the prcamble of the
U. N. Charter, as well as in the leading
article of the very first chapter of that
document.

Taking my stand on that, I think that
so far as the Korea dispute is concerned, .
the position taken by us on the first
day in agreeing to the resolution pro.
posed by the United States was in-
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compatible with the general. policy of
our own country. The United States—
may I mention in passing,—and if I
am wrong I would be glad to be cor--
rected—had already taken up arms and
repelled by force of arms—the so-called
invasion that had occurred before it
came to the U. N. subsequently to get
its own action ratified. That scems to
me to be following the dicttm of an
old time judge, ‘Sentence first, argu-
ment afterwards”. This is a position
which I hope is such as, even by im-
plication, would not be accepted or
endorsed by our representative on
instructions from our Prime Minister.
I consider, however, that not only was
it not in consonance with the correct
legal position of the question ; nor in
consonance with our own policy.
There is another position that may well
have been taken up and has been taken
up by some other nations, viz., refrain-
ing from voting in the Security Council.

What is more important is the
exact nature of the war that goes
on in Korea. Everybody knows that
behind this war, behind the excuse of
the Korean invasion are fighting the
clashing ambitions and warring im-
perialism of the United States of
America or the Anglo-saxon block, on
the one hand and the United Socialist
Sovietique Republic on the other. 1
for my part have no hesitation, as I
have already told one of my friends
this morning, in saying that I have no
sympathy for any brand of Imperial-
ism, whether it be white, r d, black or
brown. I do not Leli ve in Imperial-
ism of any kind. Whatever may be
my ideological sympathies, so far
as this particular action is concerned,
I am free to confess, Sir, that I see no
difference whatsoever, whether you
call it aggression or not, in the action
of tho two parties which are really and
essentially the actors behind the scenes,
and, if I may say so, are ranged against
one another. That bodes no good to
the world. The world is menaced by
the dark clouds that we have seen

rathering on the horizon for the last

ew years and I for one am not satis-
fied that the rteps wo have taken are
likely. to displ thoso ¢!ousls,
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Sir, the exigencies of Imperialism
have in recent times foroed: mamy wm-
natural divisiens on the face of this
earth. Ireland wes parted into two
by the exigencies of British imperialism
notwithstancing a century or more of
fight by the Irich people for their own
home-rule. This country, too, if I
may say so, has been parted, not so.
much by the detire of the people of this
country, but by the exigencies of alicn
Imperialism, by the machinations of
the foreign exploiting dominaticn that
was here before.  And though we may
serm to acquiesce in and be silently
suffering tc-day as a consequence of
that forced and unnetural, artificiel
and, criminal division and, partition of
this country, I cannot help saying that
the interests of the expliited masses all
over the country, and all over the world
are the same. Speaking for myself,
Sir, I would therefore, say that, as a
citizen of India, : s an Indi:n I would
not submit to the logic of such a fait
accompli. I will not for ever sign
away the right of this country to sce
that those who have b:en unn-turally
p rted from one anoth:r zre re orciled
axd re-united.

This, however, is a case apart. Tam
applying its analogy to the case of
Kore:. The north énd south of Korea
have, vn the adni si.n of the Prime
Minister Eing.if, been av'i iddally and
unnatur: lly severed from one ancther.
They are port ard poreel of the same
couniry. The people of the North
have, with the Lelp that they have got
from outsile, invaded tke South to
bring about a re:nion. It is a local
matter in my opinion, a civil war if you
want to dignify it by that term. But,
technically speaking,—end again cr:ithe
authority of the Piime Minister kim-*
self,—I am frce to say that, gince we
at least hed not recognised eitker tke
North Korean Government or the
South Korean Government, by what.
ever exact nomenclature they may be
cilled, we certainly canrot call either
of them an agyressor.

Agyressicn, in the language of inter-
national politics, must mean an invca
gion by force of a recognised, cousti-
tuted government cn another ; and noy
by unrecoguised horde of people, how,
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ever numerous they may be, forcing
their way into another,

This is not merely a petty-fogging
teshni-al point (f legal terminolcgy
whi h I am putting forwerd before
you. There is Ceep substance behind
it. If you recognice the right of every
people to choose tke form of Govern-
ment that they would live urder; if
you reccgnice t e right of every pecple
to be one, united, consolidated people
among themsclves, and if you realisc
that the people of Korea have been
‘annaturally, ariificially end erbitr rily
fore. d ap1t from one : nother, then I
say that any interference, no matter
undcr what excuse it may be, by any
oitsider is a viclation, not only of in-
ternationa] jostice butelso thatitisa
crime sy inst thet country.

The Prime Minister was pleased to
gay that Imperi: lism and Coloniclism
are dend tcday. I agree with him that
imperi-lism, in the sense in whick it
used to be nncerstoed in the past, may
be dexd. But a new Imperialism is
born, which is more decdly, I asstire
you, thop the Imperizlism of the Czirs
or the Britons. Itis the modern Dollar
imperizlism, which seeks to undermine
not only our economics and politics ;
but subjects us so comy l tely by tempt-
ing offers of agsistance in our economic
development to make us forget for the
moment and lose sight of the fact that
we have a soul of our own to save.

This Dollar Imperislism is a menace
which is no less ter1ifying to me than
the imperialism which we have fought
against, and won against, happily for
our country, at any rate, under th.: lea-
dership of the Great depsrted ons, Tke
Dollar Imperizalism is all the more in-
sidious, because it is invisible and im-
percepritle. It offers you temptaticn,
votes large sumsz for your eccnomic
development. They have voted large
sums to help the backward countrier,
which I believe is the Fourth point in
the Pregident’s Programme.

Shri Hanumanthaiya (Mysore) : Only
8 million dollars.
Prof. K. T. Shah : The figure does not

matter. TLe fact is importent thet
they have made such giants. Do you
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think it is charity ! They are gocd
believers in charity Legirnirg et lcne
It is for their own protecticn, recurity
and defence. They are mekirg a rew
kind of canncn fccder all over Eurcje’
ard Asia to see that the danger tLey
apprekend dces not overtake tkem
unprepared. We shall fight their
battle, sked our blocd, and waste our
resources so that tkey cen prepare
themsclves- meantime, against tle
denger they Crecd.

Tiere is the Korexn example before
you. Tley were not able to repel it
in six. weeks, because they were not
preparecl.” Tl ¢y have taken the lesgon
to he ri. Tlcy ecre essistng ctker
covnt.i s 1y temptirg offers ; end they
wili sce ‘o0 it thi ¢t they get enovgh time
to prepere  tLemselves. Meanwhile
you blceg to Ceath.

The suiggesticrs for Americen aesist-
an<c heve ceme by way of lears for
imp1ovesnent o1 armements. We who
believe ‘n peace, we who cre the disci-
ples, if not Leirs, ¢f Gircliji’s teack-
ings, skould certeirly rot wary alout
improving cur ¢érme ments, arc, prepare
ourselvesto offer a first line for
Amcrica’s (efence, #nd the defence of
Anglo-S: xon capitelism.

At any rate this temptation should
have no meaning whatsoever. And to
those whom we can warn, we ought to
say ;: ‘“ Beware, beware of the Devil
coming quoting the Bible before you,”
The Devil can quote scriptures. And
none is 9o clever in these' matters as
the Non-Conformists of the Angho-
Saxon world. The people 6f Americs
are Non-Conformists. The Non-Con-
formist philosophy is a very easy end
convenient arrangement, according to
which they feel that their mode of lifé,
the American way of life, is the only
proper thing, not only for themselves,
but for all of us. Therefore iv is that
at every pcint we will Le oflered to be’
assitted, proviced we tce the line, prc.
vided we follow suit, and say ditto to"
everytliing that they would like us’
to do.

T congratulite the Government on:

their ability not to say dito to the’
American view in regard to Korea,
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at least, on the second oocasion so far
a8 the desp:tch of armed forces to
Korea is concerned. I am glad the
Prime Minister has resisted the temp’
tation that the flittering American
88 might pat forward. It was
said by Saakespeare somewhere that
*“ Caesar hates flittery ; but when I
tell him 8o he is most highly flattered.”
This, I hope, will not be the fate of
our Prime Miaoister. I trust that the
great honours whish have been bes-
towed upon him in this coantry and
abroad, the love and reverence with
which he is lookal upon in many parts
of the world, will not mislewl him
into bolieving thit this love, this
reverence, this rezird and following
is independent of the great torch
that he beary, the gro.t ideal that he
upholds. O.ce he forsgikes it  or
departs from it, and fills a victim
to the charms of Amorica, or M mmon
in Dollar form, he certiinly will lose
all this love and respect bestowed

on him ia this country and abroad.
I, therefore, wirn him and the Govern.

mont that the policy wnich he has
adopted is prygnint with the possi.
bility of gotting t!i:country invelved
in the conflisting imperidisms  of
Russia and  Amoriea. Ay I
have s2d, in my  idoologi:al
sympthies, I have no love for the
modern Stalinist Russia, whici wants
you, under the tempting pretext of
legalism for the moment, to stand up
and say ‘““Huinds off Korea”. But
I certainly do not believe any more
in the Anzlo-Saxon policy of miking
us a oat’s-paw as it were, or miking
ost’s.pwws of Cains, Indonesia, and
Formosa, so that they may wage a
fizht on bahalf of their own clashing
ambitions and eventually not even
ocome in for the spoils. Wars, Sir,
decide nothing. Tney only end in a
stalemte, no m:tter who is the victor
in the field for the time being. Wars
always end in som~ kind of settlement,
whioch only sows the seeds of new con.
flict, new terrors for the world. If
this Government honestly believes
in its mission for world peace ; if this
Government sincerely upholds  the
ideals that we have been brought up

8 AUGUST 1850

Korean Situation 258

on, the gooner we cut as under from
our bonds with America and England,
the better for us, for Asia and for the
world. By their offers of loans, tech-
nicians and standrdised prcducts the
new Imperialism has caught us ini‘s
tails, for if once we use such standarce
ised product, we shall for ever need
all the parts and accessories from the
gyme source, It is high time, there.
fore that we, once for all, categorically
denounce any association or involve.
ment in the policies of aggression by
clashing imperialisms which are pull-
ing in opposite directions. I would
be the first to congratulate the Gove
ernunt and  support most  cordinlly
the de-ision if it i3 taken in that
form,

Shri Biswanath Das (Oris3a) : Sir,
rise to support the motion moved by
the hon. the Lexder of the House,
Hig st words are pregnant with im.
plications and T hope that the resolu.
tion will reccive the uninimous ap-
provil of the IIouse.

In his concluding speech the hon’
the Leader of the House said that ag
gression has to be condemned and
resisted and that is why India has
accepted Resolutions 1 and 2 of the
U.N.O.

My hon. friend Prof. Shah, re"
presenting Bombay has spoken of
dollar diplomacy. I do not know how
these come in a discussion which is
so important and vitil. No country
is going to offer free anything to
another. I do not believe in benefits
being offered by other countries to
us without any corresponding bene.
fits going to them trom our people,
I am a great believer in our ancient
Indi:n theory of adan and pradan.
No one always expects adin without
corresponding pradan. Therefore, if
America or any other country offers
any benefit to any country it cer.
tainly on its part expects a return,
No country, to my mind, is so very
philanthropic as to offer anything and
everything for nothing. My  hon,
friend the Professor ought to have
learnt that the people of Asia have
been insigting on America for help.
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Why t If you don’t want the eco-
nomic idex]l of the West, by all means
frllow G :ndhiji’s ideal of economic
reconstruciion. You don’t have to
go to the West, yon don’t have to
think of the West nor of her dollar
diplomuyr. You do wway with all the
help that \morida ofers to you or
any other coaatry oifers to yon, Sy
that wa will b2 selficontent. Buat
thit is not whit 2 hoa. friead would
like to hive., Yo1 cwnnot have
bavhnucharyy ml b the swne time
enjoy tho DHlassings of o m rried life.
You canaot indostrirlise Indiv and
at the svme tine be free feom the
help and rilon s Hf  ihe’ West,
Tast i Yo ereson Vo the Bather of
the Nstion w.led o feee hisself
awyy from the hvkl:s of the West,
confiniag him-lf w1l ly to Iadiyv and
miking Indi: selfirclisnt to  stand
on her own loegs. Bit that is ¢n
ideology not nceoptable to my friend.
Why then t-1k of big thing: withont
reiising their implications. I don’t
go either with Russin or with America.
Both have their respective ideologies.
I have hured f r none, but I would
like to hwe my own ideologyv, the
great ideology that has Dbeen kept
befure us by our shastras and the great
ideology that has been put into prac-
tize by the Father of the Nation,
Muhatmy Gwndhi. Taey are enough
for me if I am able to follow them.
85, my pluce is ncither here no1 theze,

Bat todyy, pliced as we are, there
d>2s not seen to be mu-h option.
Sir, I consider this a8 a very great
ozcasion. I appeal to hon. Memnbers
to t:lk with resir-int. Tne Govern.
ment is facing a diffi:ult situation, a

situstion wii h heiven knows may .

lead anywhere.,  Uader these cir-
cumitances, more restriint and less
airy talk 1s helpful and useful. The
Government of the diy hive conferred
certain bonefils upon the people ;
they have ;fiven Indiy o stablz Govern.
m2nt. Generally a slive pzople, after
freedom, taike resoarsz to actions
which lead them to revolaii n and
untold hardships on the people.
Think of Crina, think of other neigh-
bours, what troubles, what s:ifferings
the people had to undergo there ?
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Bless God that due to the

of the Father of the Nation and the
tapasya of the leaders and saints of
India, today we are one of the few
countries of this great Continent of
Asia which is not only enjoying a
stable Government and law and order
to its possible extent, but also main.
taining an administration strong in
itself and o military force able enough
to werd oif any aggression.

Sir, we recoznise the troubles of the
Governmant whi.h hwd to work under
ditfi;ult and dngerous circumstances,
but at the sane time I must plead
with iy leader and hon. Members
congtiluting the Cabinet that I am nct
able to understand certain of their
actions. I will state them here,
They have decided with the full ape
proval of the P.rty and of the Hou:e
that we shall be a party to no bloe,
It is a well-kown fa -t that the U.N.O,
tolvy is divided into two bloos,
We hve decided that we belong to no
tloc. Whether belonging to no bloe
brings you to a third bloc or not is
for the future to judye and for the
future histori»n to record. Bit the
fact remuns that India has taken o
definite and distinct step knowin fall
well the implications. Having tiken
the step and having known the his.
tory and ambitions of Russia from
the beginning, I have a 1ight to ap.
proach the Leader of the House to
explun to us why he chose to enter
into that unfortunite Commission the
Korean Commizsion. “ The events
of 1916 and 1947 were enough for
anyone to see that these are diffioult
and daingerous pliwces. God save us
from the Korean Commission . That
ought, I claim, to have been our posi-
tion, the pasition of :my coun.ry cohs
sistent with the position that we have
taken. I have a chiin on my leider
to ask him to explain to us why thig
position was given the go by and why
India chosé to be a member of the
Kborean Commission. The hon. Leader-,
of the House has furnished us some -
explanation. I am very sorry he was
not audjble, of course, due to causes.
for which ke himself is not responsible,
but it is our misfortune tkat wo were
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not able to herr him in full. But
whatever it ig, tke little that I have
been able to he:r, I must confess,
is not satisfactory. Mcre explrnation
fs ne.essiry in' that regord lectuse
that ig the beginning of our troubles
and hsving accepted that position,
namely the membership of the Korean
. Commission, having cven accepted
the clleviited position of Chrirman-
_ship of the Korean Commigsion, I feel
and I cl'im that there is absolutely
no otker position left to ile Goverr-
ment excepting the position they have
taken.

In this econnection, Mr. Specker
you will please pudon me if T teke
vou to the two Resclutions of ile
Socu'ity Council. Tie first  Resolv-
tion expresses grave concern over the
arimed  atteck on the Republic of
Korea Ly fcres from N rth Korea,
then cxI!s for the “mmedi te  cesse-
tion of hoiities #nd . 1s upen the
authoritics of North K:rea to with.
draw forthwith ~nd reques<ts the U. N.
Korean Commission to communicnte
its fully eonzidered recommendtions
on tho situstion with *he ler 8% possible
delay. I again take you, Si, to ‘he
second Resolution of the Security
Coundil which «ays intzr alia :

“ Hayv'ng noted from the report
of the Umted Nations Commission
for K:.rea that thc authorit.es in
North Korea have neither cessed
hostilities nor with:'r *wn their rrm-d
fore»s to the Thirtycishth Purillel ”

ete.

Now, there is no other alternative for
us but to act upto these resolutions.
If these are the derisions of the U.N.O.
on the report of the Korean Com-
mission, I put it to the House :
where is your position ? The only
position that is left to the Govern-
ment of India is to line up with the
resolution. I am thankful to the
hon. the Leader of the House for
having taken the earliest opportunity
of declaring, at the top of his voice,
that India—both the Government of
India and India as a State—has nothing
to do with Formosa or Indo-China.
Our acceptance of the U.N.O. reso-
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the aggressor from South Korea. To
that we are committed. I claim that
there is no alternative. My only
complaint is that, situated as we are,
a boy democracy with very little to
fall back upon, having to face a
dangerous food situation with ab-
solutely no help from any other
State, we should not have gone into
that glorified position of membership
of the Korean Commission. But hav-
ing gone, with the full knowledge of
its implications, there is no other go
now. Our position alwars was, is
and will remain :

“ Let the world and its people be
blessed with happiness and pros-
perity.”’

Our ideal is that we want happiness.
peace, amity and presperity for the
whole world, whoever the person con.
cerned may be. 1We have a great
heritage and a noble mind. We have
to our credit leaders who harve estaeb.
lished a reputation of their own in the
world. With this heritage of the
past and the present, I am not afraid
of the future. So far as we are con-
cerned, I think that the resolution
moved by the hon. the Leade of the
House is the only possible course
that India can adopt. Having ac-
cepted the resolution, the commit-
ment cannot be escaped, namely, to
oppose the aggression in Korea. We
have nothing to do with any other
State.

The question may well be asked:
““ Well, you have all your regard for
the U. N. 0. and its resolutions No. 1
and No. 2. Why then should you
take a neutral and ineffective atti-
tude by offering only medical aid ?
If you are so very anxious to main.-
tain the prestige, power and influence
of the U. N. O., why don’t you do
something effective ?”’ Sir, I must
frankly confess that having accepted
the res>lution I must plead guilty to
this charge. I plead guilty, but I
plead inability. Those who know In-
dia and her present condition, those
who know the state in which England
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left India, those who know the con-
ditions under which we had to face
the greatest of great difficulties—
namely, the problem of accomodat-
.ing and rehabilitating 65 lakhs of
refugees, whi:h figure has now mounted
up to 9 or 10 millions—anyon.. who
knows these things wiill sympathise
with us. The higgest of big organisa-
tions, the U. N. O., backed by the
dollar imperialism of my hon. friend,
and all the power and influence of
Russia, England and other count:i s
were unable to rehabilitate only 8 or 9
lakhs of Arab refugees. It was left
to this unfortunate and hard-pressed
Government to find means of rehabili-
tation for 9 to 10 millions of refugees
besidles all her attendant difficulties,
Look at her distress. If I today
become generous at the expense of
my starving people—who are starv.
ing for want of food and other neces-
saries of life—if T become generous at
the'r expense, will it reflect credit on
you or even on myself ? ‘“ Phalam,
pushpam, toyam > (flewers, fruits and
blessings)—that is all that I can
offer you as a token of gnodwill and
moral support. That is what India is
capable of today and that is what she
is offering.

Having spoken so much so far, I
would now speak a word about my-
self. I always used to feel even in the
years of 1944.45 within the closed
doors of jail that America alone was
taking a living interest displaing a
lot of syinpathy for the sufferings of
India. She used her influence with
Britain on the side of Indian nation-
alism. When Indian nationalists were
hard-pressed in this country, America
was one of the few countries where

they could find a safe refuge. The

late lamented President of the United
States, Franklin D. Roosevelt, that
great soul, was taking a very keen
interest in freeing India as is revealed
from the memoirs of so many leading
lights in America. When Mahatma
Gandhi was about to die, making
every one anxious, it was the American
representative who brought pressure
on England to release him.
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Before our independence, it was
this great free country that had re.
cognised India and agreed to estab-
lish an Embassy. These are weighty
reasons which make us feel thankful
to the American Republic, but how-
ever great my regard and respect and
affection may be for Americans and
America as also for the stand which
she has chosen to take specially
on the South KXorean question,
I must plead with them—of my di-
fliculties and help consistent with my
ability. My moral support will al-
ways be with Americans and the
U. N. O.

Shri 2. Hus~in @ On the 25th of
June Iast war broke out in Korea and
the same day the Security Council
of the Uniterd Nations passed a reso-
lution declaring that North Korea
had invaded South Korea and that
hostilitics should ccase. India as a
member of the U.N. Sceurity Council
supported  that resolution. There-
after, our Prime Minister sent personal
messages to Marshal Stalin and Mr.
Dean Acheson for a speedy and peace-
ful settlement of the Korean dispute.
Our Prime Minister suggested two
things : (i) that Commmunist China
should be admitted to the Security
Council ; (ii) that America, Communist
China and Russia with the co-operation
of other peace-loving nations of the
world should get together within the
Security Council and work out a peace-
ful settlement of the present Korean
dispute.

Now the points for our consideration
are three. No. 1: was India right in
supporting the Resolution of the
Security Council ? No. 2: was our
Prime Ministcr right in doing what he
did ? No. 3 : what should be our atti-

tude ?

I will take these points one by one.
The first point is~—was India right in
supporting that Resolution of the
Security Council ? Now, Sir, the
Security Council resolution was that
North- Korea had invaded South
Korea and that hostilities shauld
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‘mmediately cease. It is a fact that
the North had
South—there can be no doubt about it.
There i8s a prima facie case. The
other part of the resolution is that
bostilities should cease. Of course,
nobody wants war and so hostilitics
should cease. So, there was no harm

in our supporting the resolution of the
Becurity Council.

Russia was of the opinion that the
resolution of the Security Council was
illegal. In my opinion, Sir, Russia
18 wrong. Russia is a pcermanent
member of the Security Council and
she could have attended the muting
of the Council and exercised her right
of vetoing the R« soluion of the Council
Each permanent mcmber of the Se-
curity Council has a right of veto. It
was the fault of Russia that she did
not attend. India‘s supportof the
resolution of the Socurity Council
meant that the machinery, of media.
tion should be forthwith set up and
00 mors than that. Surely, Sir,
it does not mean that India has joined
one bloc azainst the other. It could
not possibly mean India‘s entering
into any dengerous alliancr cither with
Russia or Amorica.
wrong to say that India is supporting
the United Statos of America. If
India was on the side of America our
Prime Minister would never have
suggested that Communist China
should bo admitted as a member of
the Security Council. It is clear,
therefore, that India is not siding with
the Amorican bloc. India is a free and
independent nation and is a moember
of the Security Council. Therefore
she cannot remain a silent spectator
of international affairs. Isolation
would be bad for India. We cannot
ignore events. Thorefore, India was
right in supporting the resolution of
the Security Council.

I now come to the second point—was
our Prime Minister right in acting as
he did * What did he do, Sir ¥ Hoe
suggested two things : one, that the

~Communist China should be admitted
to the Security Council and tho other
that Communist China, Russia and
he other peace-loving nations should
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get together within the Security Council
and settle this issue peacefully.- The
first thing is that the Communist China
should be admitted to the Security
Council. What is wrong with this
suggestion ?  Mr.. Dean Acheson
said that tho question of the admission
of Communist Chino into the Sccurity
Covncil is irrclevent at the stage.
Ho said that there should be an
immeditte cessation of lostilities and
the Noith Korean forces should re-
treat to tho 38.h parallel, after which
the question of rep escntation of
Communist China could be taken up.
Tam afraid he is wrong. There are
five members on the Sccurity Council
and one of them is China. China
means the Government of China of
the present day and that is Communist
China. Therefore, there is no option
but to admit Communist China as a
Member of the Security Council. So,
our Prime Minister was right in sug-
gesting that Communist China should
be a member of the Sccurity Counecil.

The other thing that our Prime
Minister suggested was that America,
Russia, China and other peace-loving
nations of the world should get to-
gether and find out a peaceful solution
of the Korcan dispute. This was an
oxcellent suggestion, Sir. It would
mean that China and Russia would
bocomo active members of the Security
Council and this, in my opinion, was
the only and the best way to end the
Korean conflict in a peaceful manner.
So our Prime Minister has taken a
wonderful stand. He has taken steps
to prevent the spread of war. His
nitervention was right and laudable.
India occupics a unique position in
the world ; so docs our Prime
Minister. India’s role as a sobering
force is well recognised in the world.
She has the advantage of being a non-
partisan. Yet, she cannot remain
a silent spectator of international
events. She is the guardian of peace
and all peaceful nations will rally round
her. She cannot segregate herself
ignoring the happenings around.
Our Prime Minister wanted to localise
the Korean war. He will thus be the
saviour of humanity. He is the only
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person who will be listened to by every
peaco-loving nation of the world.

The last point is—what should be
our attitude ! The situation is un-
doubtedly grave. The fate of the
world hangs on the balance of the
hour. We  cannot remain passive
spzctators. We must stop aggression
by persuasion; we must find out
a poaceful method of settling the
Korean issue ; we should not get
ourselves entangled in war. We should
be neutral ; but neutrality does not
mean ‘do nothing’. Our ncutrality
must be dynamic. The United Nations
stands for peace. Wo must give our
moral support to tha United Nations.
Above all we must follow our leader,
the Prime Minister.

With these words, Sir, I support the
motion of the Prime Minister and I
do not move my amendmens.

Shri Joachim Alva (Bomlay): We
are grateful to the hon. the Leader
of the House for initiating a real
debate on foreign affairs. On the
last occasion during the Budget
session we had a chance to debate
foreign affairs, but, unfortunately, Sir,
the Indo-Pakistan relations clouded
the whole issue. To-aay, for the
first time, we are face to face with a
world issue, an issue of great import-
ance, and we have to deterwuine what
our policy is going to be. Qur great
Prime Minister, who is also our first
Foreign Minister, has laid down the
cardinal principles that govern our
foresign policy. We have  three
factors to face in regard to our foreign
policy. What are they ? The first
is the moral aspect, the second is the
real aspect and tho third is the ideal
aspect. In taking the moral aspect
we have to take into consideration
the statement made by our Prime
Minister when he was on tour in the
United States of America. That de-
claration remains the cardinal feature
of our foreign policy. He said that
wherever thero is aggression, we
shall resist and when freedom is in
peril we shall not sit quiet. This is an
authoritative statement by which we
shall have to stand. That moral

3 AUGUST 1850

Korean Situation 9%

declaration is backed up by the Emba-
ssies and the Legations that India has
been able t) build up within the
three years of our existence. It was
no mean achievement for a small young
nation which hal jast abtaindd its
- frecdom to establish diplomatio

*** relations either in Washington or
in Moscow or in Pcking. And we have
established these three big outposts
which are the cars and eyes of our
foreign policy.

Then I come to the real aspect of
our foreizn policy. That aspect is
this. We have cur army, our nivy
and our eir force. These three are
the in~trumenws of the foreign policy
of any great country. Surely we
cannot measure swords either with
the United States cr with Britain or
with Russia. Young in freedom as
we are, we have inherited these three
weapons of war from the British who
had built them for their own pu poses—
for gusrding their frontiers in Singa-
pore and the Nile and the Pacifie
Ocean ard the cliffs of Dover. We
inkeriied ti.ese, though they had been
broken up to pieces. But we have
manoged to build them up within
thrce year v keep them in a disciplis
ned merrer.  Our army no doubt may
be the best in Asin—our boys and
lads are s‘rong—we have a navy with
perhaps some discarded junks of the
British Navy, we have an air force
which may not be the best in the world
but our lads in the air force are as
best as any in the world. These
three are the instruments of our
foreign policy. But weare not measur-
ing swords with anybody. We
] in the world as our friend, we have
no foes, and these instruments shall
not be hurled against anybody either
near us or away outside. In fact,
at theend of the first World War
when Tanganyika was offered to
India, India refused it, though it may
be said that the British refused it=—
and they may have had their own
intentions. But it is on record that
India did not accept it or did not
venture ihito any fields of aggression.

I am coming to the third point,
namely,: the moral aspect of oug
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foreign policy. The moral sepect is a
bright eide of our foreign policy. That
moral aspect is the treature :rd the
heritage given to us by Mohatma
Gandti. We held decr to them even
though he has pacced rw-y for there
8.:1l be re 1, 8'rcnz : nd imyerturbable,
This moral pcliy thit Mchatma
Gendhi has given us hes stocd tlhe
te. t of the clash of srme, has stocd
the test of the ~tom bomb and any-
thing that may hurt cr that muy van.
quih us. We have inkerited this
aniient (ivi‘ist i nthat whencnehcek
is slopped we pive tho other c(heek.
We have inhorited it and h roed it
down the ages  when the Briti h, the
Dut h, the Fren h end the Portinniese
kept their outpr«ts lere. We shall
keep tii: moril ~spect  prominently
in our proirim=—e of foreiyn poli ics.
When pe-haps fle re.d instruments « f
foreign poli y like the irmy, the n v

and the .ir force may il ust o el

aspect may be triumphant : ! our
list refuce,

Nnw, hating briefly outlined our
fo eizn poli y with the in:truments
in o'u har d«let us turn and sce what
are tho ins‘runents of foreign policy of
the other couniries. Down this
oentury we hed the statement of Frank-
lin D. Roosevelt—and I think he said
it in one of his most expansive, forth.
right moments—‘ that the Rhine
is our frontier”. America, as you know,
gmssod through the same stages of our

evelopment. America hod the Monrce
Doctrine by which they srid “we <hall
not touch our neighbours or tho:ein a
distant plwce ; we shell mind our own
affairs, and nse our strenuth to build
our own country”. And  Awmerica
oarriedl on successfully with  that

olioy for a hundred years until
1t became a great Power and  a yreat
nation. We too do not want to re.
sort to arms and weapons of warfare
and are anxious to rehabilitate our-
1@ “es.

If Americn took a hundred years
to build a China Wall around it end it
was left to Roosevelt to smash it and
say “the Rhine is our frontier”, what
%ont the other powers of the world ?

e have algo known bow in previous.
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times when the Foreign Secret:-ry cr
the Foreign Minister of tle Eritich
Cabinet stocd up in the Houze of
Commons.  Wken fecr instence the
I>te Vircornt Grey stccd up in  the
time of ike Wir I or Lerd  Curzen
during the Derd pelles crisie cr ke
late Arthur Herderscn, the Foreign
Minister of tke first Liobour Govt,
when o werd wes uttercd by the Fer.-
eign Mirister of Great Britain evay
eye :nd esr of the world was  glued
to it. Thke otler perts of the werld
shook, quivered erd trembled whken a
British Fercign Minister stced vp in
the House of Commcens. Mey I say
in 2]l humility srd in ro :pirit of
hitterness thatitis notconcw ! Ifthe
present Foreign Minictcr mikes a
stetement in tle Britih Heute of
Commens, thet staiement dres not
command the «trength and suthority
ard ‘nfl: n- e that it used to «ommand
in the cld dayvs of his predecesscrs.
For tle power of Great Britain has
pasced away in the glory  that was
ten or fifteen years ago. And it hes
definitely  passcd into the State De-
portment of Americe. Britain  hed
built up Singapore as the outpoet of
its foieign policy, and built it up so
strongly that with all the guns ard all
the armies concentratcd at Singepore
meant not to smash it. But Pearl
Huarbour did the trick. Hitler went
over as far as Moscow. His pre:
decessor, Nepolcan, who thought that
his foreign poli'y stretched up to
the banks of the Nile #lso went up to
Moscow. The failure of both of them
proved the strength of en old prcverb
that even if you reach Moscow
you will not succeed in conquering
Russia. These are tl.e merks of the
foreign policies of these  countries,
There are no frontiers for : ny cocuntry
nowsdays. It is a gle.:l wrrfore
now, Indiax's frontiers which vsed
to be 1egarded on the Persin Gulf
and the By of Bengal have turned cver
to the side of Korea or perhaps the
Pacific. No State 1s secure now: days.
In this- world (ontext tke ficntiers
have undergone a rem:rkeble chenge.
We have to keep a wide eye cnd treat
the skies as our objective erd far off
seas a8 our frontiere.
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‘We deeply sympathise with America.
As the previous speaker sasid we are
deeply grateful to the United Stetes
for the great interest they took in our
freedom movement. That i3 one of
the four or five causes of the success
of our freedom  movement—the
great figcht that the Congress waged,
the exit of the Tories, the emergence
of the Labour Party, the intervention
of America and the great contributions
mede towards this cause outsice
India by Netaji Bosc—these have been
the foctors that have been respensible
for our freedom. And cne amongst
those factors weas ceiteinly Americen
sympathy. We are deeply grateful
to them for all the great spmpathy
they showed to us 1n our fight. But
we also sympathise with them in
their predicament. America  tccay
perbaps is overwhelmed by a kird
of strong neurosis, thinking certain
gections of the world are tkeir foes.
We deeply sympathise with  them.
We do not find fault with them. We
deeply sympatl.jse with America espe-
cially when we find her lids perish.
ing on the ficlds of Korea, No naticn
or father or mother or any human
being con sit with felded arms and
watch them thus dyving. All  the
same we have to build our own fureign
policy on three factors. One is the
factor of ideilism, the other is the
factor of eilightened  self-interest,
and the third is anindependent policy.
The pclicy pursued by our Foreign
Minister satisfies all the three condi-
tions. In the first place it is idexl,
in the second place it hag enlightened
gelf-intercgt and in tle tLird place
it is independent.

We Lave shown our idealism and our
enlightened sclf-intercst  across  our
borders in the matter of China. Even
if India were to be alone voting for
China in the Sccarity Council it
would have been a great achievement.
We have stuck to it due to the persis-
tence of our Prime Minister and due
to the wisdom of our representative
Shri B. N. Rao. The present Govern-
ment in China is an established fact.
We cannot ignore it. China is our
neighbour and we cannot raise
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swords against them. Our Prime
Minister and our Government and our
country were once on the f#i
relations with Marshal Chiang:Kai-
Shek. But now we have to recognize
the world forces that China cannot be
ignored. No doubt the new China
hurled many insults upon Americai
consular officials and we felt that
justice should be meted to these
American officials when injustice was
heaped upon them. In spite of this
factor, we must come to the definite
conclusion that China’s case cannot
be ignored. India is an old sister of
China. We had to recognize China
and having scen this conflict in this
context we have to find what is the
best thing to do as could not have
rushed our armies into any conflict,
As I said we offer grcat sympathy to
America in her predicament. The
strength of a valiant man is uhknown ;
it cannot be overrun by fear. This
is the policy that America can
follow, perhaps a lot of things will
come right in the world.

We are torn betwcen two idealogies
and the other speakers have mentioned
them. We are perplexed and we
do not know wherc we stand. We
know the idealogy of Moscow and
we have a kind of very high material-
istic philosophy allied with freedom
in Amcrica.  We are really puzzled.
We like the frecedom of the de-
mocracics, for one can say anythin
about the President of the Uniteg
States of America in the streets of
Washington, and go Scot free ; one
can say anything about the King
Emperor in the streets of Londor,
and may go unscathed and not jailed,
But onoe docs not know how many
voices are stifled in the countries of
the Iron Curtain or other places
when one says anything hard about
the rulers enthroned in authority in
those territories. America is a land
where a few are chosen who become the
dollar barvnets and the others are
left to fight for their daily existence,
The American system is called &
mirage and the Soviet system a
camouflage of servility which s
imposed on all the citizens. We,
Sir, are torn’ between thesé twd'idék.
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logies but we also stand firm by our
great leader and master who died a
martyr. Woe shall earry on his teach-
ings in the manner that he had done
when he was alive.

Much has been said about the 38th
Parallel. There are other Parallels
and there is a Parallel drawn across
our own country and we expect our
Anglo-American  friends  or the
leaders of Western Democracies  to
come to our aid quickly. That Para-
el has hit our vital interests—the
Bﬁrﬁtion of India—1 refer to the

arallel which divided our country
espocially on the point of Kashmir,

Finally, Sir, may I say that th®
Prime Minister has arouscd world
interest by his peace moves. I know
that tho path of peace-makers is
very hard. Thanks are not many
and complaints are quite a lot and I
sincerely hopo that our Primo Minis.
ter’s rolo will bo crowned with success
at least in the near futurc. To quoto
the Bible : *‘ Blessed are the peace-
makers, for they shall inherit the
kingdom of Heaven”. What should
be done?! In the forthcoming
meeting of tho United Nations we
expect our Prine Minister would lead
the delegation to the U. N. 0., so
that he may be thero persoually to
thresh out tho great issucs and thus
add his porsonal weight in solving
world protlems,

Shri Kamath (Madhya Pradesh) :
At time when the sombre shadow of
Korea is lengthening itself over the
g:avo doliborations of not only the

curity Council but also over Asia
and the world, it is heartening to hear
the Prime Ministcr talking and striving
for peace. I was anxious to hear
what practical steps he and his
Government were going to tako in the
immediate future of the scttlement
of the Korean crisis. Let us not be
oomplacent in this crisis. Tle second
world war was the fruit, may I say
of the partition of Poland—I mean
Danzig in the Polish  Corridor. We
do not fear ; we are not afraid ; we
need not be afraid that this Korean
partition also might load to a third
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World War. But, Sir, we cannot
afford to be complacent and the Prime
Minister himself has stated in one of
his recent utterances that the chances
for war and peace are 50 : 50 and the
world will be in a sorry plight if the
Korean dispute leads to the Third
World War. Therefore, Sir, let us
set about thinking what practical
steps to take in the settlement of this
dispute and resolution of this crisis.
The salient fact that stands out in this
embroglio or in this international con-
fusion today with regard to the
Korean crisis is the load-star of
our policy, not merely today but
what has been the load-star since 1947
in respect of Korca. We, Sir, have
been always actuated throughout
these two or three years, have been
motivated by the dcsire for attaining
the vnity and independence of Korea.
My hon. friend, Mr. Biswanath Das
thought that we were not wise in
joining the Unitcd “Nations Commis-
sion on Korea. I differ from him.
Whatever part we have played on the
Commission on Korca has been very
creditable and as far back as 1947
when the Foreign Sceretary was
Mr. K. P. S. Menon, India accepted the
Chairmanship of the United Nations
Commission on Korea. From that
date onwards, we have been actuated
by a desire to promote the unity and
independence of Koreca.

Last year in March 1949, the hon.
the Prime Minister answercd a ques-
tion put by me on the subject of
Korea and it is very pertinent at this
juncture to recall what the hon.
Prime Minister said in March 1949,
After referring bricfly to the genesis
of the Korean partition, he went on to
say :

* Ultimately, a Commission was
appointed in, I think, 1947, by the
General Assembly. This Commis.
sion you may remember, tried to
give effcet to the resolution of the
United Nations. A Mcmber of that
Commission was also the Ukraine
Covernment. But they did not
attend and the Soviet Union also
adopted & rather negative attitude
in regard to it. The Commission
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could not cross the said 38th para-
Hel ; it only functioned in what is
called South Korea or the Ameri-
can part of Korea. This difficulty
has persisted then and in fact, the
barriers have become higher. Mean-
while, the matter was first placed
before the Little Assembly and
then before the United Nations
and they said that we should go
ahead in the part of Korea where
we could function. We could not
function in Novth Korea, but. we
could function in South Korea.
Elections were held in South Korea
last year and as a result of those
elections a National Government
for Korea was pioclaimed.”

Then, Sir, there was the Politica.l
Committee of the United Nations
where, in December 1948, our repre-
sentative, Mr. Setalvad in the courso
of his speech there, made out these
points, apparently under instructions
from our Government here. The
main points that he made, to which
the hon. Prime Minister referred on
the 19th March 1949, were :

(7) Independence’ for the whole
country in the shortest possible
time ;

(17) A unifed Korea without the
American and Sovict zenes as now .

(¢¢7) The U. N. should not be
a party to any arrangement which
might weaken the prospects of
indepcndence of a unified Korca ;
and.

(iv) The General Asscmbly should
lend its fullest assistance to efforts
to have conciliation belwcen the
two zones.

Then, Sir, lastly, he said that this
was not a formula for pecace, but a
speech of our dclegate there which,
certainly, was made under instructions
from the Government here.

Now, Sir, let us examine the posi-
tion of India today vis-a-vis the stand
taken by us as far back as December
1948. The Government’s Press Com-
munique issued on the 29th of June,
1950, refers to many things : to civil
war in Korea and also to threat to
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world peace. That means to. say
that the Government did not look.
upon this only or completely as.ag-
gression of one Goverument or. ome.
country against another, but alse in-
part as a civil war, inside the country.
The opening sentence of the Presa
Communique reads as follows :

“The Government of India have
viewed with grave concern the
developments in Korea involving as
they do not only civil war but also a
threat to world peace.”

Now, 8ir, it is unfortunate that it wa
couched in this language. We should
have made our stand absolutely un-
ambiguous and categorical, whether
we regard it as a civil war or aggres-
sion by one State against another. If
we regard it as a civil war, then, we
have no business to be there. Nor
can we support anv other State, nor
even the policy of the United Nations,
to intervene in a civil war. There was
eivil war in Burma ; but, not even
the United Nations took any hand in
that. If that be the position that
it was a civil war in Korea, then,
I for one submit in all humility that
our support to this action of the United
Nations in South Korea against the
North was not well justified. Later
on this Communique gocs on to speak
about aggressicn by North XKorea
against South Korea. If that be
the position, then the position changes.
Then, of course, our attitude is un-
derstandable. Even then, may I
suggest that one paramount necessity
has not been fulfilled. Nowhere dur-
ing the deliberations or discussionsin
the Security Council either in June
or earlier or before that, has the voice
of the Koreans been heard. The
Korean peoples’ voice is hushed in this
crisis. May I say, Sir, that it was
absolutely necessary to hear what the
Koreans, South and North had to
say about their own country. It
would appear that on the evening of
27th June 1950, the Security Courcil
recommended that the U. N. O. should
endorse the military assistance al-
ready extended by U. 8. to South
Korea. The Council’s resolution ig-
nored,—mark the word ignored—
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the report from the U. N. Commission
on Korea received earlier that after-
avon. The Council passed the reso-
lution in the evening. That very
afternoon, the U. N. Commission had
sent 'a report dealing with this very
question. What did that report say ?
The report of the U. N. Commission
voceived enrlier that afternoon pro-

sed that the Council should invite
Egth the parties to agree to a neutral
wmiediator. I do not know how it was
that the Security Council, in its
resolution of the 29th June 1950,
made no reference whatsocver either
in passing or otherwise to this report
of the U. N. Commission on Korea,
received the same afternoon. If the
proposals of this U. N. Commission,
which is & creition of the U. N., had
been listenad and paid any hoed to,
then, perhaps, the situation might
have chang:d for the better. But,
8ir. unfortunately, that was not to be
and the U. N. Security Council com-
pletcly ignored the U. N. Co:nmission’s
report on Korca which proposed that
the Council should invite both the
parties to agree to a ncutral media-
tor.

In this connection, Sir, may [
bring to your notice and to the notice
of the House, that when India’s re-

resentative was the Chairman of the

.N. Commission on Korca, the Com-
mission submitted its report to the
Little Assembly in February 1948,
that is, more than two years ago, and
suggestod that instcad of separate
elections in the American zone, a
¢ nsultative election, that is to say,
election of political leaders from both
the zones should be held so that they
might confer amongst themselves and
with the U. N. on the establishment
of national unity. This was submitted
by the UN. Commissiva 01 Korea of
which Mr. Menon was the Chairman
at the timo, over which India had the
honour to preside. But, unfortu-
nat-ly, the Little Assembly rejected,—
mark the word, rejected-—the majority
recommendation, not a minority re-
commendation, of this Commission,
and decided on February 20, 1948,
w Q*WQ later, announced. on .the.
t ext day, by 231 votes to 2 to accept
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the American proposal that elections
should be held in the American zene
on 10th May, 1948. This, again,
I find it hard to understand. ‘The
Soviet attitude too has been intransi-
gent in the matter of resolving the
Korean dispute ; but the Amierican
has not been more helpful, or I should
say, less unhelpful in resolving the
Korean crisis.

But, the situation that confronts us
at the moment is this. The first re-
solution of the Sccurity Couneil dated
25th June 1950 referred to the desire
of the United Nations to bring about a
complcte independence and unity of
Korca. That is the first part of the
second para. But, later on, it went
on to express concern about the ag-
gression committed by North Korea.
Sir, the situation, in all conscience, is a
difficult one. But is a happy sign, a
goorl augury for the future that the
U. S. S. R. which had boycotted the
Socurity Council since January last
has returned to it, and we may hope
that the Soviet may lend its helping
hand in the resolution of this difficulty.
But to me Sir, it appears that the
only way out at the present moment is
more or less on the lines that were
adopted for the time being for the
settlement of Kashmir.  The  least
that could be done is that the Sccurity
Council should agree to having a cease
fire in Korca. At the same t'me the
northern army should withdraw to the
38th parallel, provided that simultane-
ously the United Stotcs pulls out all
its troops from the south. Othcrwise,
if the northern army does not with-
draw to the 38th parallel, and the
cease-fire line is agreed to, I mean in
the present position of the two armies,
then I suppose the Americans would
be right in staying where they are.
But if the North Korean troops§with-
draw to the 38th parallel, the United
States must pull out all her troops
completely. And then Sir, it is ab-
solutely neccssary and imperative that
America must agree to the admission
of the Pcople’s Government of China,
the New China, to the Security Coun-
cil.. That is the least desidcratum for
the. settlement. of the: Korean - ques.
tion, not only for that question, but
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also for a general settlcment in the
Far East within the framework of
that settlement. Whatever decision
the Security Council may arrive at
with regard to the Korean question
must be agreed to and abided by the
parties, and the Korean people’s voice
must also be heard by the Security
Council.

Sir, one last word about the help
that we propose to give to South
Korea. In the second Resolution and
in the Iress Communique issued by
Government we have pledged our
moral support to the U. N. in their
action in Korea, and President
Truman, I believe mentioned at one
of his conferences cr speeches that the
action taken by the U. N. was mere
police action. But reports of the
happenings in Korea do not confirm
that it is mere police action. Recent
reports, Sir, especially of the distruc-
tion in Yongdong and this morning’s
report about the destruction of
Kumchon, recall events of the last
wart. These to my mind, are not
police actions, and it is our duty in the
Security Council to raise our voice
against such warfare in the name of
police action. Police action we know,
we understand. This sort of wholesale
destruction of men, women and child-
ren certainly is no part of police
action. That duty lies upon us as a
neutral who has taken the initiative
for bringing about peace between the
two blocs. Therefore, Sir, I am not
happy over the decision of the Govern-
ment to send a medical mission to
Korea, cspecially at a time when our
own people are in dire veed of medical
attention and medical aid. I for one
feel that no useful purpose would te
sorved by sending such a medical mis-
sion to South Korea. But apart from
that, Sir, let us persist and persvire
in our attempt to bring about peace,
not mercly betwe: n the two blocs, but
for the whole of East Asia, for a
general settlement of the Far East.
Such a settlemcnt has bcen long over
due. There is Viet Nam, Malaya and
Indo-China, and tho general policy
which was enunciat.d by the Congress
8oon atter 1945, the policy which was
containcd in the challenge of “Quit
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Asia” that policy has got to be fulfil
led and reslised and implemented and
towards that we must bend our ener-
gies.

We wish succecs to the Prime Min-
ister in his efforts to bring about
pexce and the solution of the Korean
question. But looking back at the
way in which this question was han.
dled by us in 1947 and 1948, I for one
felt that the acceptance of the Resolu-
tion as it stood, before the partieg
were heard, it was inconsistent with
the policy we had followed, and with
the sending of the medical mission to
Korea I cannot asgociate myself. I
therefore lend my qualified support
to the Resolution that hag been mov-
ed by the Prime Minister.

Mr. Deputy-Speaker : Mr. M. R.
Macsani.

_ Shri Masani (Bombay) : If it is
in order, Sir, I would rather speak
to-morrow.

Mr. Deputy-Speaker : Then you lose

your chance. Mr. Karmarksr.

! Shri Masani : I shall speak, if you
ike.

Mr. Deputy-Speaker : Let me make
it clear, for the position is rather
embarrassing. Hon. Members who
want to speak, they stand up, and
some chitg are also sent to me. I
cannot ask simultaneously ten of them
to speak. So when I oall an hen.
Member to speak he must be ready,
otherwise he loses his chance. Mr.
Karmarkar.

Shri Karmarkar (Bombay) : I rige
to give my hearty support to the Re.
solution put before us by the hon,
Leader of the House. I desire that in
these very difficult times, we must
realise and the world must realise tLe
exaot stand we have taken and the
preeise support that we have given to
the U.N. Security Council’s Resolution.
It does not mean physical aid, in the
gsenge that we have denied ourgelves
the opportunity of sending armed
forces in support of the forces that
already are there in South Korea.
It is not a question of sending armed
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forces. It means India’s determina-
tion, in spite of her own difficulties,
to support the Resolution. Fver since
the foundation of the United Nations,
it has been the consistent policy of
the Indian Government to support
through the U.N. all measures that
may be condusive to peace and welfare
in the world. We have been criticised
in the past for this attitude of ours.
We have been asked repeatedly by
some people why we should have this
extreme enthusiasm for the United
Nations Organisation. We have our-
selves seen many a time our own
attempts meet with frustration. Na-
turally sometimes we may ask whether
there is justification for our participa-
tion in the U.N.

The true justification in our minds
is that we do believe that the U.N.O.
is serving a definite cause, which is
the cause of world peace. We there-
fore thought it proper to adhere to
the UN.O. with steadfastness and
sincerity in spite of the fact that many
a time the decisions of various bodies
have not been exactly to our lik-
ing.

We have ourselves been passing,
as you all know, through extremely
difficult times so far as our finances
are concerned and as far as our cco-
nomio life ig concerned. All along
we have been trudging alone, plough-
ing a lonely furrow in international
politics. We have seen the large
amount of aid, through the Marshal
Aid Programme, given to Europe.
We also know of the backward and
undeveloped areas of the world to
which if proper and timely help had
been given might have helped de-
mocracy in a more effective manner.

In spite of all these seemingly
adverse circumstances we have thought
it right and proper to pursue sometimes
a Jonely pafi, sometimes a very diffi-
oult path indeed. Certainly we have
been pursuing a path which appealed
to us asright and we have been follow-
ing it with perfect sincerity.

Today we find ourselves in a rather
embarassing position of having had to
support the inclusion of China as a

8 AUGUST 1950

Korean Situation 282

member of the UN.Q. That parti-
cular attitude might not please a cer-
tain section in the United Nations. At
the same time we have thought it fit
to depart a little from our seemingly
neutral policy which we have been
pursuing during the last three years.
We have adopted a policy which, in
my opinion, has taken us a little
further than we had permitted our-
selves to do in the past.

In the past whenever there was a
conflict between two opposing forces
in the U.N.O. we just remained neu-
tral in the sense that we did not
align ourselves in favour of one or the
other of the contending parties but
today we find ourselves supporting
a line of action definitely sponsored
by one of the two contending groups.
Why is that ? Because we felt that
our policy of neutrality on this occasion
could not help there cause of world
peace. As the hon. Prime Minister
made it clear during the discussicn on
the External Affairs Ministry last year
our policy is not one of inaction.
Neutrality should not be interpieted.
as mere passivity. If a right cause
deserved our support we are bound to
support it. Our  support at the
present moment in the context of world
affairs may make  comparatively
little difference to the course of events
in the world. It is in that context
that we and the world have to view
our attitude towards the Korean
question. I wish that the world
appreciates the difficulties which
India has to conténd with in pursuing
the policies which she hag been pursu-
ing in the United Nations Organisa-
tion. As a logical corollary to the
path which India is pursuing our
Prime Minister went a step further
and made an appeal to both the con-
tending parties to limit the issue of

dispute. That approach unfortu-
nately did not cppeal with equal
strength to either side. After all a

deed well done is something worll while
and to that extent India may be said
to have contributed in her own humble
meagure to the cause of world peace.

However, in heartily supportin
the resolution I have to ask myself a
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question. Till now the course of the
working of the U.N.O. seemed to
suggest that the United Nations
Organisation themselves would not be
a party to an actual physical war,
though the Charter contains provi-
sions that might justify such a policy.
If the present events are a foreshadow
of what is coming, then it might as
well happen that the next conflict
might come about as between a large
number of members of the U.N.O.
ranging themselves under the United
Nations banner on one side (as has
happened in South Korea today) as
against a group of other powers which
might choose to flout the TU.N.O.
It is so, so far as the present question
is concerned. Owing to many reasons
we could not send arms or armed
personnel to the scene of conflict
but in my humble opinion it is quite
worthwhile to consider this question
not only as a short range question
but also in a longer perspective.

In the recent past we know that in
the various bodies of the U.N.O. there
have been storms between the two
contending parties. Today we find
the U.N.O. ranging itself against the
aggression by North Korea. Is it
likely, one might be permitted to ask
oneself, that the next global conflict
might be between the majority of
members of the U.N.O. on one side
and a dissenting minority on the
other * If so, does our present stand
commit us to anything further than
what is actually contemplated by us
to be good either for us or the world.
On that point it is very relieving to
find the Leader of the House assuring
us that this decision holds good only
so far as the present issues are con-
cerned. Our decisions on future issues
might well depend largely on the
circumstances prevailing then. But to
me it looks as if those who are in a
position to help us—by help I do not
mean any free or charitable help but
just mere accommodation by way of
supplying the necessities and accept
deferred payments—appear to be abso-
lutely lukewarm so far as our needs are
ooncerned. In view of that it is very
likely that we shall take more time
than we might otherwise to achieve
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complete economic recovery. For a
very long time to come it might be a
very good policy for us in our own
interests to keep as far aloof from world
politics as possible. I am quite sare
that Government will keep this ques-
tion fully alive in their minds, because
unless we make earnest efforts for
economic recovery and to come up
to a level with others, when we can
think in terms of world peace, we cannot
contribute of our best to the world’s
prosperity. It is this aspect of the
question that troubles some minds
more than others. So far as the
foundations of the policy that Govern-
ment have adopted till now are con-
cerned it is absolutely a sound policy
and is an adherence to truth, as far
as we can think of it. It is a policy
which all peace-loving nations are
bound to endorse.

Prof. S. L. Saksena : I must confess
that our hon. Prime Minister rose to
the greatest heights when he addressed
his letters to Marshal Stalin and Mr.
Dean Acheson for pesce in Korea. All
that he has done since, I believe,
has been in the best traditions of the
Father of our Nation and our great
country.

However, when I see the two earlier
resolutions to which our Government
has been a party I cannot reconcile
the two. I feel that a mistake was
made by our representative for whom
I have great respect when he was
suddenly called upon to give his assent
to the resolution. The question of
aggression in international politics is
not a simple one and yet he was
called upon to make his contribution
offhand. I am sorry that when Yugo-
slavia raised the question that the
North Korean representative should be
first heard, our country remained
neutral. I believe it was our duty to
rise up and say that no man should
be condemned without hearing him.
We have acted without deciding on the
issue whether North Korea has been
guilty of aggression. And if that issue
was to be decided, then the elementary
principles of justice and jurisprudence
demand that the aggressor, or the
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accused, should be heard. Our country,
therefore, should have been with Yugo-
slavia in demanding the presence of
North Korean representatives and I
think it would have been worthy of
us. If that principle was rejected then
it was our duty to stay our hand and
not to commit ourselves by saying
that North Korea was the aggressor.
We have heard enough from my friend
Mr. Kamath to show that it was not
so simple to say that North Korea was
the aggressor. I have made studies
into this question. Ihave gone through
the brochure supplied to us and also
through whatever literature has been
available in the Library. 1 pcrsonally
feel shis is & very vexcd question, much
mote vexed than the case of Kashmir
where we felt aggression was so clear
but where three years have passed
without the Security Coun<’l being
able to name the aggressor. 1 think in
the case of Korea the matt.c is much
simpler.

Korea was a slave for forty years
under the Japanese. After the laxt
war the Amoricans and the Russians
divided it artificially by the 38th Parala
lel. A Korcan Commission was ap-
pointed on the 14th November, 1947,
chargod with the task of re-establish-
ment of the national independence of
Korea. On 10th June, 1948, the Com-
mission decided to inform the re-
resentavives eolocted to tho Korean
glational Assombly as a result of the
ballos of 10 May, 1948, that the Com-
mission was roady for consultation.
So, it was this Commission which was
charged with the task of deciding how
independence should come to Korea.
It is also well.known that the Korean
people are one single race and that
they have been yearning for independ-
ence even during the period of the
Japanese ocoupation. After the vic-
tory of the Allies it was understood
that according to the official U. N.
reports some 18,000 people have been
killed in frontier and guerilla fighting
against the Japanese. So, if 18,000
casualties occurred during two years of
Japanese occupation, we can imagine
how pessionate the people have been
to get their independence, and how
mug has been the obstacle put in

3 AUGUST 1950

Korean Situation 286

their way by American and Russian
imperialisms fighting for their own

_interests.

It has been said by the Prime Minister
in his review that elections were held
in Korea and an Assembly was elected.
But I want to remind the House that
these elections were accepted by
only one section of the people. The
Annual Report of the U.N.O. for
1948-49 says:-

“On 6 Dccember 1948, tho Hirst
Committe» took up consideration f the
questi' n of the independecr.ce of Korea.
The Czechr slovak proposal to invite the
representatives of the Government of
People’s Democratic Republic to parti-
cipatn in the dizcussior was rejected by
the Committ-e by 34 votes to 6, with
8 abstentions.  On the same date, the
Committee adopted a draft resolution
proposcd by China, amended by Aus-
tralia, inviting the delegation of the
Government of the Republic of Korea
to participate, without the right to
vote in the Committee’s debate on the
question.”

That shows that the electicns were
not unanimous. They were carried
out by a majority decision. The U.N.
Report says as follows :

“The USSR draft resolution,
among other propostls, called. for the
termination of the Temporary Com-
mission. The representatives sup-
porting the draft 1esolution expres-
sed the following general views : The
Geoneral Assembly had not had the
right to take any action with regard
to Kore», as that matter had been
covered by the Moscow Agreement
and should be dealt with by the
Allied Governments concerned. Thus,
the establishment of the Temporsry
Commission was a direct violation of
international agreements and had no
legal and constitutional basis. The
consultation with the Interim Com-
mitte: had exceeded the Commis-
sion’s terms of reference, as the
resolution of 1947 had oalled for
elections in the whole of Korea. More-
over, the Interim Committee was
8lso in their view an illegally estab-
lished body. The Temporary Com-
mission’s decision to observe the elee-
tions in South Korea had beenadopt-
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ed by a minority of the Commission,
-‘mgof the four out of its nine mem-
bets who had voted in favour of
that decision, three were adherents
of the United States’ view and the
fourth hed expiessed grave doubts
regarding the advisability of the
decision. The regime that had been
established as the result of the
elections which had been boy-
cotted by eIl parties except the
" extieme right, was a puppet 1egime
supported, only by former Japanese
collaborators and the United States
military authorities. The will of
the Korean people was expressed by
the Government of the People’s
Democratic Republic of Koiea, which
had been elected by an overwhelming
majority of the population of both
North and South Korea. In res-
ponse to the wishes of the Korean
people, the Government of the Union
of Soviet Socialist Republics had
announced its intention to evacuate
its occupation forces Ly 1 January
1949, whereas there was no indica-
tion as to when the United States
forces would be  withd awn.
Immediate withdrawal of those
forces would offer the best hope for
Korean independence and unity.”

I have read this from the Annual
Report of the U.N.O. It shows that
these elections alout which so much
was made were boycotted by one party
and that only the South Korea
took part in them, and there too a
large number did not paiticipate in
the elections. At that time Soviet
Russia had raised the point that the
elections were not proper and that
they should not be accepted as correct.
Therefore, I contest the statement that
the Southern Repubplic is any duly
elected Republic. Again, it is also not
true to say that if the two Big Powers
do not interfere the South and the
North would not come together. I
am reading from the New Statesman
and Nation an article on Korea where
it is said :

“On June 7, for instance, the Pyo-
ngyang radio broadcast an appeal
by the Democretic Front for the
uniop of the Fatherland. It urged
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that Koreans, North and Sonth of
the 38th Parallel, should together
sebup a legislative body. ‘This, it
proposea, should be convoked at
Seoul on Augus* 15, after a joint con-
sultative council had worked out the
conditions for peeceful unification.
It added that everyone might parti-
cipate except such ‘traitors’ as
Synghman Rhee and others specified,
put that ‘the U. N. Commission
should not be permitted to interfere

in the task of unification.” The
Commission reporied to the Security
Council that, in spite of these objec-
tionable political conditions, this
appeal represented ‘an ostensible
change in the North’s previous atti-
tude,” and thauv it had sent its own
representative across the Parallel on
June 10 to sea the text of the propo-
sals. He was to inform the three
Northern representatives, who were
bringing to the South the text of the
Pyongyan Resolution thai the Corm-
mgssion itself favoured the peaceful
unification of the country— a possi-
bility brought pearer, it may have
seemed, by Synghman Rhee’s loss,
to the ‘Independents’ elected on
June 1, of his Assembly majority.
The Commission adds that when,
next day, the three representatives
of the Ncrth arrived in the South
cartying copies of the. Resolution for
the main parties and personalities,
they were ‘immediately placea under
detention py the Southern autho-
rities, who have since tried to 1nduce
them to switch sides by showing
them the facts 1n the South.” The
result of uh1s incident was an inten.
sified  radio battle between North
and South, in the middle of which
Mr. John Foster Dulles arrived in
Seoul in time to assure the South
Koreans of help in case of trouble.”
[v means that the Norch was prerared

to come to an agreement with the South.
Tt sent representavives but they were
anested by the Southern authorities
and then the Americans went there.
The people of the North had sent 1ep-
1esentutives to the South because there
was no interference by a third party.
What I say is that it is not proper to
say vha: the Koreans are a war-minded
people. But for the intervention of
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the Americans and the Russians they
would hava been a peaceful and inde-
pendent people. - And when there was
fighting between the Noith snd the
South thsre was no case for the Ameri-
oans to join the fighting. In fact,
.when they went there the Becurity
Council had not given them the permi-
ssion.

What I say is that our support to
the Resolution was not poper. In
fact, I am afraid of one thing more,
because the Resolution says that the
members of the United Nations should
furnish such armed foices as they can
in order to 1estore peace in S. Korea.
This implies that we ara committed to
give such military assistance to Korea
5 as will be necess"ry. I amhappy

*™* that our Prime Minister has
turned down the dem~nd for troops,
but I do not know how long he can
do it, because the Regolution definitely
commits the member nations to send
such assistance asthev can to.epeal the
armed sttack and testore peace. I do
wish and I do hope that he will give
us a definite guarantee that our troops
will not be sent to that area and we
shall be saved from the horrors of
another world war. If this is done, 1
shell be satisfied, but the Resolution
which has been passed and which we
have supported is something which is
very grave and scrious and will commit
our country to giving military assis.
tance. I therefoie think that before
acoepting the Resolution, the Govern-
ment should have taken the House into
confidence. Any involvement in war,
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especially in ¢n area like Ncrth Korea,
is a very great blunder and . wefo.e
taking this scep, the House 8t least
should have been informed. Although
our Government have given their sup-
port to this Resolution, I am glad that
lcter on the Prime Minister has pro-
bably realised the opinion in the coun

try and bhas modified his policy and
has been successful in letting the world
1ealise that he is sincere in his appeals,
Ow, country has definitely gained sta-
ture and reputation for living up to
its ideals. I hope the mistake that
was committed in the beginmng will
now be 1ectified.

One thing more. Mr. Rhee does not
represent the majority in his own
Assembly in South Korea. Recently
elections were held on the st of June
and the result showed that out of a
total of 210 seats, only 50 seats were
won by those supporting him and the
remaining went to independent candi-
dates. All this shows that the Rhee
Government is not a 1epresentative
Government. While, therefore, I am
happy that our Prime Minister has
given a lead to the country by sending
his proposals for s peaceful settlement,
through which the world will be saved
fiom the horrors of another war, I
hope that the first error will be rectified
now and we shall not be involved in
any conflict which may have very
serious consequences to our country.

The House then adjourned tilla
Quarter to Eleven of the Clock on Friday,
the dth August, 1950.





